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1913(Sdu) submitted by the State Govemments
for development of existing National High-
ways in thelr respective States, State-
" The Lok Sabha met at wise; _ o
Eleven of the Clock _
(b)unawunuwnbymmeov. ,
[MR. SPEAKER in the Chai emment thereon; and
ORAL ANSWERS TO QUESTIONS ' (c) the funds proposed o be provided
: » demw,
[Transiation] ways during 1992-93, Statewies?
Development of Existing National
: Highways [English) _ .
+ THE MINISTER OF STATE OF THE
*245. SHRI RAJENDRA KUMAR MINISTRY OF SURFACE TRANSPORT
: " SHARMA: (SHRI JAGDISH TYTLERY: (a) 10 (c). A
SHRI RAMESHWAR PATI  statsment is laid on the Table of the
DAR: Sabha. ¢ :
. STATEMENT | o
(a) to (c).Proposals for of 'exdisting National Highways during 8th Plan

mmmummemms- -
PORT be pleased to state: o

(a)mod«aluofmpmpmb"

involving an outlay of Rs. 13,349.60 crores have been received fromthe States as detalled
in the Appendix. The budget for 1992-93 provides for an outlay of Rs. 445.50 crores for
Natlonal Highways, all of which will be spent on continuing as well as new works on existing

National

The Statewise aliocation wilibe finalised afterthe DemandforGrants are

approved by Partiament. mmmmmmmv«mmmm
d-ddadmmo umamanm ‘

APPENDIX |

Statement of Proposas for dmwwmmm ',
S.No. Swate Road Works Bridge Works Tol

1. . AndbraPradesh  '2702.20 362.00 08420
2 AP 1554 an _mes
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(Rs. in Crores)

S.No. State Road Works Bridge Works Total
3. Assam 54550 60.00 605.50
4.  Bihar 53800 "87.00 625.00
5. Goa 11300 50.67 " 163.67
6. Gujarat . o4852 . 26657 1213.09
Haryana sz 37.92 48618
Himachal Pradesh 139,00 6732 206.32

9. Kamatska © 37835 51.35 © 42970
10. Korala ) 39155 215.28 606.83
11.  Madhya Pradesh soooo : 146.00 646.00
12.  Maharashtra 49800 59.00 557.00
13.  Manipur . 51.00 10.60 6160
1. Meghalaya : 142.40 921 151.61
15. Nagaland 375 3.00 4075
16. - Orissa 398.40 53.00 451.40
17.  Pondicherry 7.93 - 7.93
18. Punjgb 51500 5757 57268
19. - Rajasthan : 615.00 60.50 67550
20. TamiNadu 1101.84 18.66 112050
‘21, Uttar Pradesh - 51140 ' 22350 734.90
22.  West Bengal 79452 114.00 0861
| Total 1130125 195835 " 13349.60

[Transiation] tant for the nation. During the last forty-fout

years highways have been neglected very
" Mr. Speaker, Sir, through you, lwould ke to ) . , _
say that national highways are very impor- The the figures reveal that Govemnment
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Collects Rs. 5040 crores every year as reve-
nuet)hmugh National Highways. (interrup-~
tions, ]

MR. SPEAKER: Do not speak in this
way. Please do not start giving a speech.

SHRI RAJENDRA KUMAR SHABMA:
This question is linked with it. Governnfent
collects revenue of rupees five thousand
and forly crores rupees through Highways
but it spends rupees two thousand crores of
rupees. The whole nation is witness to the
deteriorated conditions of these road and
experiencing many problems and hardships
due to their bad condition. Every day thou-
sands of people meet with accidents be-
cause of bad condition of roads and die.
Similarly, there is a question of encroach-
ment. By passes have not been recon-
structed for the last seven years. The in-
crease in poliution and the conservation of
petrol are other important questions. |would
like to know as to what is the basis of the
allocation of the money to various States.
What are the criteria of distribution of funds
among states? How would you distribute the
funds among States? Hon. Minister should
inform the House in this regard.

[English]

SHRI JAGDISH TYTLER: Sir, there is
no doubt that we have received a lot of
proposals from the State Governments in-
volving an outlay of Rs. 13349.60 crores.
Looking at the resources and the funds
available from the Planning Commission, it
is not possible to do all the work or to give
money for all the work which the State
Govemments are asking the Central Gov-
emment to do. We have sanctioned some
money which we have received from the
Planning Commission and we are also wait-.
fngfortheParﬁamommwwoournget
In respect of our Ministry. After that, we can
decide about the allocation to the different

(Transtation}
SHRI RAJENDRA KUMAR SHARMA:
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Mr. Speaker, Sir, through you, | would like to
submit that two and a half years ago Con-
gress Government had taken a decision for
the setting up of an authority for the mainte-
nance of the national highways. Is the
Government taking any inifiative to give
concrete shape to the decision? Does the
Gavernment propose to set up Highways
Finance Corporation in pursuance of the
decision taken two and a half years ago? Sir,
| would like to give this much information
through you.

MR SPEAKER: You are not to give any
information. You are required to ask ques-
tion. | am not allowing you.

SHRI RAJENDRA KUMAR SHARMA:
Is the Government going to set up any au-
thority in this regard?

[English)

SHRI JAGDISH TYTLER: There is no
proposal which has come.

[Translation)

SHRI RAMESHWAR PATIDAR: Na-
tional highways are the life line of the nation.
But no attention has been paid during the
past so many years to this life line of the"
nation. That is why National Research Insti-
tute was compelied to observe that.....

MR. SPEAKER: Please ask question
only, do not deliver a speech.

SHRi RAMESHWAR PATIDAR: | am
coming to the question. National Researth

- Institute has conducted a survey and on this

basis it has observed that ninety eight per
cent of our national highways are not trans-
port worthy going by the international stan-
dards. | would like tQ know from the hon.
Minister f Government is contemplating to
invite private sector to participate in the
construction of national highways. Will the
Govemment make an announcement re-
garding issuing the public sector bonds? |
belong to Madhya Pradesh and Madhya
Pradesh is one of the states of our country,
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that is surounded by seven states but has
the lowest length of national highways. The
total length of national highways in the State
is two thousand seven hundred and sixty
three kilometers. Madhya Pradesh has sent
many proposals regarding declaring more
roads as national highways but onty thirty
per cent national highways have been de-
clared as national highways in Madhya
Pradesh. That is why the state is very
backward from national highways point of
view. Would the Government give more
priority to this state in the matter of construc-
tion of national highways.

(Bl

SHRIJAGDISH TYTLER:We are bring-
inginthis Session hopefully, aBillto Amend
NH Act in order to levy fee which will also
enable involvement of private sector. | will
not call it privatisation. A toll will be levied
and private parties will be allowed to come
and make express ways and national high-
ways. There are sst norms for declaring
national highways and we will work accord-
ing to those norms.

SHRI PAWAN KUMAR BANSAL: Mr.
Speaker Sir, National Highway — 1, the his-
torical Shershah Suri Marg has oomrlbuted
immenselytothe nation’s progress andkept
the nation on move. The four-laning of the
stretch from Delhito Ambala and Ambala to
Amritsar has been unduly delayed. | would
like to know from the hon. Minister in this
context as to what the criteria are for selec-
tion of externally aided projects and what
reallythe World Bank's package is, as faras
national highways are concerned. By what
time will the four-faning be completed?

SHRI JAGDISH TYTLER: As far as
four-laning of National Highway-1 is con-
cermned, work relating to widening and
strengthening the existing carriage way is
already In progress. As regards the criteria
for selection of externally aided projects,
there are six points for identification of proj-
ecis for loan by external agencies. Govem-

MARCH 13, 1992
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ment of Japan is also giving loan for the
development work. The work has to be
included in the normal plan for development
of national highways. The projects should
have high economic rate of retums. The
loan Is generally taken for four-laning of
express ways and high-traffic density corri-
dors. Projects identified are generally spread
all over the country in order to expose the
States to modern technology. In addition, -
the Asian Development Bank insists thatthe
projects should serve industrial belts. Proj-
ects are finally selected by the Bank on the
basis of their own assessment based on
techno-economic feasibility studies and
keeping in view the size of the loan.

SHRI K.P. SINGH DEO: Since the last
10 years, some of the traffic from National
Highway - 5viz. Calcutta—Madras Highway,
which should be going through National
Highway-42, has beendivertedbecause of
damage to bridges on National Highway-42.
In the last session, the hon. Minister stated
that the 8th Plan, they would consider the
alternate route used by NALCO and NTPC
for heavy traffic. This is between Sukhinda,
Bhuvan, Kamakhya Nagar and Talcher on
National Highway-42. | would like to know
whether this parallel route will also be'con-
sidered in the 8th Plan.

SHRI JAGDISH TYTLER: | can con-
sider it only when the allocation to my Minis-
try Is finalised.

 SHRI SRIKANTA JENA: Sir. the four-
laning of Cuttack to Bhubneswar, NH-5, is
pending with the Govemment of India since

- the last two years. The Government of

Orissa has repeatedly the Gov-
ernment of India to clear this project so that
this becomes the biggest link in our country.
May | know from the hon. Minister when this
pro]actlagolngwbocbarodbytmemm
ment of India?

SHRI JAGDISH TYTLER: Sir, the an-
swer is same as | gave to the hon. Member
fromOrissa..earior.
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246 SHRI NARAIN SINGH
CHAUDHRI:
SHRIMADANLAL KHURANA:

Willthe Minister of FINANCE be pleased
fo state: :

(a) whether the Government are con-
tenplaxlngtotroatapandbeannssl\lbw-
ance as Deamess Pay;

(b) if so, the percentage of Dearness
Allowance proposed to be treated as Dear-
ness Pay;

(c) the date from which it is likely to be
made effective;

(d) whether the Government aiso pro-
pose to appoint a permanent Wage Review
Committee for the Central Governmsm
employees; and

(e) if so, the time by which it is likely to
be constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE: (a) to (e). The de-
mands relating to treating a partion of Dear-
ness Allowancs as Dearness Pay and ap-
pointment of a Permanent Wage Review
Committee were discussed in the last meet-
ing of the National Council of the JCM held
on the 21st September, 1991, where it was
decided to constitute a Committee of the
National Councll of the JCM andto set upan
Expert Group respectively to examine these
demands. The Report of the Committee of
the National Council on treatment of a por-
tion of Deamess Aliowance as Deamness
Pay Is awalted.: Orders for constituting an
Expert Group are expected to be issued
shortly.

[Transtation]

SHRINARAIN SINGH CHAUDHRI: Mr.
Speaker, Sir, |had asked aquestion regard-

PHAI.GLNA 23,1913 (SAKA)

- Wage Review Committee. In
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_hgmknapanofdaammallovmmoas

dearess pay and regarding permanent
reply to my
question the hon. Minister has statedthatthe
questions of treating a part of Dearness
allowance as part of dearness pay and
constitution of a permanent Wage Review
Committee were discussed inthe meeting of
National Council of J.C.M. on 21.9.91. He
has also statedthat the report of the Commit-
tee has notyet been received. Iwould like to
know from the Minister when was this
Committee constituted? What is the tenure
of the committee and what are its terms of
reference? What were the reasons fordelay
in constituting the committee when the deci-
slon to this effect was taken on 21.9.91.?

[Engltsh)

SHRI SHANTARAM POTDUKHE: Sir,
a Committee has been set up to determine
the emoluments, structure and DA structure.
The ct of the Commitiee is as
follows: Shri H.N. Ray, retired Finance Sec-
retary, he was alsothe Member Secretary of
the 3rd Pay Commission, as the Chairman,
Shri V. Attal, retired Chairman and Manag-
ing Director, SBI, Member and Shri B. Swa-
minathan, retired Director (Finance), Coal
India Limited, as a Member. The Commiittee
will submit its report within a period of 4
months. The orders for setting up the
Committee are being issued very shortly.

[Transiation)

SHRINARAIN SINGH CHAUDHRI: Mr.
Speaker,Sir, the decision to set up this
committee was taken on 21st September
and it was to submit its report within four
months. Why has it not been constituted so
far. Has the Government evoivedthis method
to put off the genuine demands? In the year
1986 Pay Commission had submitted its
report. it had recommended that whenever
the percentage of deamness allowance be-
comes more than shxty per cent, a part of
deamess allowance should be treated as
deamness pay. Deamess allowance has
reached 60 percent. According tothe report

as on 1.1.92 deamess aliowance has be-
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come 67%. | would like to know whether
Government is contemplating to appoint an
expert committee to decide these things as
per the recommendations. Why has it not
been constituted in pursuance of these rec-
. ommendations?

[English]

SHRI SHANTARAM POTDUKHE: Sir,
this is a very important question as 40 lakh
Govemment employees are involved in this.
As | said, the matter is with the Committee
andwhenthe Committee recommends, then

SHRI RAM KAPSE: Sir, the Minister
just now while replying to the supplementary
has said that orders will be issued about the
Committee. The Committee will submit its
Report after four months. As per the knowl-
edge of the House, there are some instal-
ments of Dearness Allowance which have
~ notyetbeen paid. So, whether the Govem-

ment will pay the instaiments of the Dear-
ness Allowance before the finalisation of the
Report of the Committee or whether it will
pay the Dearness Allowance after the sub-
mission of the Report of the Committee that
Iwantto know. | want to know whether it will
awatt for that.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir,
there is a slight confusion. | would fke to
clarify the position. There is a Commitiee
under the Finance Secretary. & includes
representatives of the staff side which is
going info the question of the treatment of
Deamess Allowance for purposes of merger
into Dearness Pay. Now this Commiittee has
had one Meeting. This matter is under
consideration of this Commitiee.

My colleague, the hon. Minister has
referred to the appointment of another Work-
ing Group. That is yetto be appointed. That
will go into this whole question of wage

So, that group is yet to be constituted.

MARCH 13; 1992
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As far as the payment of Deamess Allow-
ance is concemed, whenever payment falls
due, the Government will take appropriate

[Translation]

SHRI MOHAN RAWALE: Deamess
aflowance is paid to the Govemment em-
ployees to compensate the price rise but
Govemment is levying income tax even on
deamess allowance whieh is not actually an
income. | would like to know from the Fi-
nance Minister whether Government have

any proposal to exempt a part ofdeamess
allowance from Income Tax.

[Englist]

SHRI MANMOHAN SINGH: | appreci-
ate the motivation behind this question. : .
| must confess that taking into accou-*
financeggpf the State Governments, t. .

possible to implement this suggestion.

1 would like to inform the hon. House
that 85 per cent of the income tax goes to the
States. It isvery easy for the Union Finance
Minister to give bounties to say that tax rates
will be reduced, exemptions will be increased
bmmebngostsuﬂmdﬂmwilbomd
States.

lmmﬂymoﬁtmoftheseate
Governments, then | think we have to bal-
ance various interests and | submit to you
that the finances of the State Governments
being what they are, we cannot do that.

(Transtation] |
New Natlonal Highways
+
*247. SHRISATYNARAYANJATIYA:
SHRI GABHAJI MANGAJI
THAKORE:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the detalls of proposals submitted by
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the »arious State Govemments for declara-  [English] :
tion of new National Highways during the . <
Eighth Plan period; and _ THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(b) the action taken by the Union Gov (SHRI JAGDISH TYTLER): (a) and (). A -
emment thereon?. statement is laid on the Table of the Sabha.

STATEMENT

(a) and (b). 135 proposals for declaring new National Highways aggregating to 37,566
kilometres have been received from States and Union Territories. The number of proposals
received from different States and Union Territories and the length of new National Highways
proposed is annexed. The State Governments and the Union Territories have been
requested in October, 1991, to furnish basic information. about the routes proposed for
addition to the NH System, alongwith justification for each vis-a-vis recommendations made
by the N.T.P.C. (National Transport Policy Committee), prescribed criteria for declaring new
National Highways, etc.

An Abstract of Proposals Fumished by State Governments/U.Ts for Declaring New
National Highways during 8th Five Year Plan

S.No State No. of Proposals appx. Length Kms.
1. Andhra Pradesh 19 6045
2 Assam - 3 380
3. AunachelPradesh 1 400
4 Bihar 5 1180
5.  Gujarat 9 2271
6 Haryana i 4 586
7 Himachal Pradesh 2 618
8. Jak 1 400
9 Kerala 5 300
10.  Kamataka 13 4425
1. Maharashira 1 4679
122 Manipur 1 190
13.  Meghalaya 2 220

14 Madhya Pradesh 14 6656
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Noof Proposals appx. Length Kms.

SHRI SATYNARAYAN JATIYA: Mr.
Speaker Sir, under the Eighth Five Year
Plan, the proposals received for the con-
struction of roads, involve an expenditure of
Rs. 13350.60 crores, out of which Madhya
Pradesh has forwarded the proposals worth
Rs. 646 crores. The proposals which were
forwarded by Kerala are worth Rs. 606.83
crores. Asyouknow, MadhyaPradesh, from
the point of view of area is the biggest state
where the roads are only 0.70 per cent. |
would fike to know through you whether
those seven roads of M.P. which were to be
declared as National Highways as recom-
mended by the N.T.P.C. in 1984 have been
included in the Eight Five Year Plan?

[English]

SHRI JAGDISH TYTLER: Sir it is not
possible.

S.No State
15. I!imrm 2 205
16.  Nagaland 1 « 220 !
17.  Orissa 2 700
18, Pondicherry 1 3%
19.  Punjab 5 915
20. . Rajasthan 5 1480
21.  Skkim 1 , 30
22.  Tami Nadu 16 ' 3355
23. Tripura 1 135
24. Uttar Pradesh 6 1642
25.  West Bengal 5 495
Total 135 . 37,566
[ Translation] [ Translation)

SHRI SATYNARAYAN JATIYA: As the
Minister has said it is not possible then what
is possible, which can be done. N.T.P.C.
had formulated a policy in 1984 and had
recommended that the roads should be
constructed in those states where there is
dearth of roads so that demand for roads
could be fulfilled. Inthe light of these recom-
mendations | would like to know through you
as to what is possible and what is not pos-
sible.

[English)]

SHRI JAGDISH TYTLER: k is'a good
question. There are proposals which we
have received from the State Governments
adding upto 37,566 kms; that is more than
the length of the present National Highways
present in the country. Now, looking at the
number of proposals, we have already re-
quested the State Governments to send us
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proposals not just like-Members of Padia-
ment or public men ask for this, they should
send the proposals looking at the financial

of the Government where priority
should be given. So, we have already send
aform to the State Governments. | am sorry,
ithas taken such along time. Only one ortwo
States have responded; the other States
have not responded. Would you be kind
enough to tell your Chief Minister to fill up
thatform which the Central Government has
sent where we can write which are the priori-
ties looking at the financial position. ¥ my
budget permits, we will surely see what we
can do.

[Transtation]

SHRI GABHAJI MANGAJI THAKORE:
Mr. Speaker, as far as Gujarat is concerned
a proposal of total length of 4066 kms. was
sent to the Central Government. In this
connection, | would like to state that since
the creation of Gujarat in 1961, a decision
was taken to construct 3600 kms. of roads
upto 1981 but only 1700 kms of roade have
been consiructed so far. The hon’ble Minis-
ter has stated in his reply that every state
should give the justification complete de-
tails. | would like to submit that the popula-
honomearatgoesonmasmg . (Inter-
ruptions)....

MR. SPEAKER: You have to ask a
question and so many members also haveto
ask questions. Only yesterday it was said
that we would be able to ask only 10-11
questions. If we deliver speeches, we shall
not be able to reach even that figure.

SHRI GABHAJI MANGAJI THAKORE:
We would get an opportunity to explain.

MR. SPEAKER: | have given you a
chance. You may ask the question.

SHRI GABHAJI MANGAJI THAKORE:
Mr. Speaker, Sir, the industrialization is in-
creasing and the number of vehicles is also
going up. Trafficjam is acommon phenome-

PHALGUNA,-:&G. 1913 (SAKA)

future. -
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nation, due to wastage of petrol and diesel.
... {Interruptions).

MR SPEAKER: You are not coming to
the question. | shall disaliow you.

SHRI GABHAJI MANGAJI THAKORE:
My question is that keeping all these things
in mind what action has been taken on the
proposals sent by the Gujarat Government
to the Central Government and the time by
which these proposals would be imple-
mented?

[English}

SHRIJAGDISH TYTLER: The Govern-
ment of Gujarat has sent nine proposals
which include ximately 2271 kms. So,
there is a set of norms for declaring a Na-
tional Highway. | can only take a decision
after looking at the financial position and the
budget which my Ministry gets. :

~ SHRI OSCAR FERNANDES: Ths an-
swer given by the hon. Minister regarding
therebeing demand for allthe States, itis not
possible for the Government of India to take
up so many roads under the National High-
ways, will there be a new approach? At
present, we are using asphalt and a lot of
money is spent on maintenance of roads.
Will the Government of India, Ministry of
Surface Transport, decide to go in for RCC
cement?

SHRI JAGDISH TYTLER: | am very
glad that the hon. Member has put this
question. The Karnataka Government has
sent 13 proposals asking us to declare 4425
kms as National Highways. We have al-
ready, as | have mentioned decided to bring
before Parliament a bill amending the NH
Actto enable levy of fee on private sector in
development of National Highways, private
participation. 1t is also true that cemented
roads last very long time. Most of my budget
goes for repairing and maintaining of the
National Highways. We have already started
this experiment; and we will consider this in

.8
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[Transiation]

SHRI NITISH KUMAR: Mr. Speaker,
Sk, in view of an attempt to remove the
regional imbalances in some of the States
where the road-availability is less than the
national average, will the Govemment make
any changes in its policy and construct the
national highways in these areas on priority
basis. We would also like to know whether
the Govemment would take into account the
backwardness as well as the population of
_ the States while allocating funds during the
Eight Five Year Plan.

[English]
SHRI JAGDISH TYTLER: This is al-

ready alaid down criterion. We already have -

this laid down.
Bank Loans to Farmers

*248. SHRI DHARAMPAL SINGH
MALIK:

DR. VASANT NIWRUTTI
PAWAR:

Willthe Minister of FINANCE be pleased
o state:

(a) the amount of loans advanced by
public sector banks to farmers in each State
during each of the last three years and fill
date, bank-wise; .

MARCH 13, 1992
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(b) the number of farmers benefited,

-State-wise; and

(c) the position relating to recovery of
these loans in each State during the above
period, bank-wise?

THE MINISTER OF STATE IN THE

* MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) to (c). statement is laid on the
Table of the House.

STATEMENT

(a)tofc). The process of collection and
compilation of detailed data on different
aspects about the performance of the banks
is a time consuming process and, therefore,
the information on various parameters is not
available for the same period on a particular
point of time. Statewise numberof accounts
and outstanding advances to agriculture
sector by public sector banks as at the end of
December, 1988, September, 1989 and
March, 1990 (latest available) is give in
Annexure-l. The bank-wise number of ac-
counts and outstanding amount of advances
to the same sector by public sector banks as
atthe end of December, 1990 and Septem-
ber 1991 (latest available) is indicated in
Annexur-ll. State-wise and bank-wise
percentage recovery of agricultural advances
(direct finance) as at the end of June, 1988,
June, 1989 and June, 1990 is given in An-
nexure-lil IV respectively. ©
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ST o

Amounts
8
678

95
30
1710
765
198
3

3
133

(R in Crores)
© (Nos.of AbsinLakhs) '
March 1990
— ' .
7
518
1.30
045
743
7.43
0.05
0.20
0.05
248

STATEMENT
Sept. 1989
Ats
: & :
5.05 .
1.28
0.45
1.07
7.08
0.05
0.20
0.05
240

Dec. 1988
Amount
4
584
(7]
29
950
658
170
122

2
17

6.81
8.77
008
0.19
0.04
242

Rajasthan 2

State/U.T.s
2
. Hayana
‘2. Himachal Pradesh
3. Jammu & Kashmir
4 Punjeb
8.  Changigarh
Delhi
8. Arunachal Pradesh
9. Assam

Si.No.
1
1

5
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on Last Friday of June 1988 June 1989 & June 1990

State-wise Recovery of Agricultural Advances (Direct Finance by Public Sector Banks as

Name of State/Union Territory ___Percentage of recoveries to demand __
June 1988  June 1989  June 1990
NORTHERN REGION 60.2 58.8 51.2
Haryana 48.0 55.3 487
Himachal Pradesh 40.8 43.2 373
Jammu & Kashmir 21.8 36.8 37.38
Punjab 71.8 69.4 64.0
Rajasthan 448 443 38.0
Chandigarh 66.6 70.1 248
Delht 359 35.8 31.6
NORTH EASTERN REGION 35.2 38.6 21.9
Assam 36.4 389 241
Manipur 15.2 224 24
Meghalaya 325 39.1 18.2
Nagaland 40.0 4538 19.7
Tripura 30.7 27.2 165
Arunachal Pradesh 56.5 58.5 56.2
Mizoram 38.9 374 29.9
Sikkim 53.5 59.9 35.1
EASTERN REGION 501 50.4 40.3
Bihar 47.7 478 425
Orissa 52.3 543 37.0
West Bengal 51.2 50.6 40.7
Andaman & Nicobar
Islands "37.7 33.0 171
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Name of State/Union Territory Percentage of recoveries to demand
June 1988 June 1989  June 1990
CENTRAL REGION 55.6 57.8 46.2
Madhya Pradesh 52.1 575 425
Uttar Pradesh 57.6 58.0 48.5
WESTERN REGION 50.9 54.6 456
Gujarat 533 58.9 48.0
Maharashtra 497 52.0 438
Dambin Diu 435 23.3 453
Goa 50.7 56.1 48.3
Dadra Nagar Haveli 50.6 55.8 59.5
SOUTHERN REGION 59.6 59.3 52.3
Andhra Pradesh 58.8 59.4 18.3
Karnataka 46.1 473 429
Kerala 68.4 65.2 57.6
Tamil Nadu 68.1 66.5 61.4
Pondicherry 66.5 62.0 515
Lakshadweep 56.1 59.3 55.8
ALL INDIA . 8 57.3 48.8
ANNEXURE IV

Bank-wise Recovery Position of Public Sector Banks in Direct Agricultural Advances as on
Last Friday of June 1988, 1989 and 1990.

Percenigge of Recovery to_Demand

Name of the Bank June 1988 June 1989 June 1990
STATE BANK GROUP
State Bank of India 571 59.6 474

State Bark of Bikaner and Jaipur 29.3 33.0 26.9
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Percentage of Recovery to_Demand

Name of the Bank June 1988 June 1989  June 1990
State Bank of Hyderabad 55.4 ' 56.3 273
State Bank of Indore 443 443 29.4
State Bank of Mysore 55.6 565 28.1
State Bank of Patiala 68.0 735 58.7
State Bank ot Saurashtra 744 69.3 61.1
State Bank of Travancore 58.0 55.5 5§2.1
NATIONALISED BANKS

Allahabad Bank 5§3.0 53.6 40.7
Andhra Bank 62.0 679 475
Bank of Baroda 53.3 52.8 447
Bank of India 56.3 60.6 38.0
Bank of Maharashtra 50.5 43.1 38.0
Canara Bank ' 61.9 59.8 55.6
Central Bank of India 57.1 57.8 48.4
Corporation Bank 56.1 516 311
Dena Bank 533 54.2 39.9
Indian Bank 713 75.1 63.8
Indian Overseas Bank 645 60.7 52.1
New Bank of India 52.3 54.0 35.8
Oriental Bank of Commerce 66.2 64.7 548
Punjab National Bank 66.4 65.4 555
Punjab & Sind Bank 59.0 59.1 435
. yndicate Bank 45.1 442 326
Union Bank of India 505 48.7 46.1

United Bank of India - 440 48.6 28.3
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Percentage of Recovery to Demand

Name of the Bank June 1988 June 1989 June 1990
UCO Bank 46.8 51.6 483
Vijaya Bank 499 46.0 378
All India Public Sector Banks 575 58.1 46.8

SHRIDHARAMPAL SINGH MALIK:The
hon. Minister has given a very long reply but
most of the reply is completely irrelevant and
the data which | had demanded from the
hon. Minister, that has not been supplied.
Questions are given at least 20 days before
the date fixed for the reply of that question
and it has been simply mentioned that vari-
ous p rameters with regard to this question
are nut available at this time. Buteventhen,
because the Janata Dal including the former
Deputy Prime Minister Shri Devi Lal had
given wide publicity during their election
campaign for Lok Sabha in 1989-90 and
mentioned in their election manifesto that
they would waive the loans if they come to
power, | would like to know from the hon.
Minister whether agricultural loans were
waived by the two successive Governments
between December 1989 and April 1991; if
so the details thereot, if not the reasons
therefor and its impact on the recovery of
loans.

(Translation)

SHRI DALBIR SINGH: Sir, with regard
o the hon. Member's reference the long
reply, | would say that the length of the
answer depends on the length of the ques-
tion. Now, with regard 10 his question about
the details ofthe loan waived upto an amount
of Rs. 10,000 announced by the previous
Government, as lhad earlier also mentioned
in the House, | would like 1o say that the
Union Government had to incur an expendi-
ture of Rs. 7714 crores and the financial
positionwas alsoprefty bad last year. Despite
this, the Govemment made an allocation of

Rs. 1500 crores in last year's budget, keep-

ing in mind, the interests of the farmers.
Further, an allocation of Rs. 1425 crores has
been made in this year's budget. The co-
operative sector, which comes under the
Statestoois involved in this scheme and the
expenditure is to be met by the Union and
State Governments on 50:50 basis. This,
the burden on the Union Government on this
loan waiver scheme amounts to Rs. 4400
crores. As it is a matter concerning the
farmers, the Government has decided to
waive the loans of the farmers.

SHRIDHARAMPAL SINGH MALIK: My
question is pertaining to the amount of loan
waived off from December, 1989 to April-
May 1991.

[English]

That has not been replied. | again
request the hon. Minister to give a reply while
replying to my second supplementary.

[ Transiation]

My second supplementary is that every
year, the loans of some people, who are not
able 1o repay are written off and one put into
the bad debt account. Now, this writing-off is
ditferent from waiving. 1 would like to know
the loan amount, both that of industrialists
and farmers, written off in the past three
years. Alongwith this, | would like o know
the rate of interest....

SH: 1l DALBIR SINGH: At the moment,
1 do not have the relevant figures with me. if
the hon. Membcrroquircsn.hshalbosup-

plied to him.
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[English]

SHRIDHARAMPAL SINGH MALIK: Sir,
Ihave noknowledge. The question is mostly
relevant... (Interruptions) )

MR. SPEAKER: The Minister will sup-
ply this information to him in writing. It may
also be laid on the Table of the House.

DR. VASANT NIWRUTTI PAWAR: Mr.
Speaker, Sir, after the nationalisation of the
banks, thefarmers community is getting a lot
of benefits by way of loans. The farmers
community take lvans mainly for seeds, fer-
tilisers, nutrients, etc. | would like to know
from the Minister the terms and conditions
for sanctioning the loan to the farmers, |
mean,, whether they are as simple as they
have been put up by IMF to us.

[Translation}

SHRI DALBIR SINGH: Mr. Speaker,
Sir, according to R.B.1. guide lines, 40 per-
cent of the total lending in the priority sector
should be made to the farmers. - Ten percent
of the total lending is earmarked for those

living under the poverty line, the marginal

farmers, artisans and scheduled castes and
scheduled Tribes. With reference tothe hon.
Members query about the interests rate, |
would say that the interest rate fixed in
Octoberfor 1990-91 is very low. The interest
rate is 11.5 percent for loan upto Rs. 7,500/
- 13 percent for loans ranging from Rs.
7,000/- to Rs. 15,000/- and 19 percent for a
loan of two lakh rupees. So far as DRis are
concerned, there is provision of one percent
interest. We are putting money in it. ltisa
matter conceming the farmers and increas-
ing their productivity. Therefore, we adopta
very liberal view, 50 asto enable the tarmers
to get loans.

[English]

SHR! SOBHANADREESWARA RAQ
VADDE: Mr. Speaker, Sir, through you, |
would like to know from the Minister whether
it is not a fact - there is a ceiling on the loan

mmmambom»mmm

PHALGUNA 23, 1913 (SAKA)

Oral Answers 46A

farmer by both the commercial as well as the
cooperative banks — that this loan amount is
not sufficient to meet the requirement of the
farmer to raise the crops. The limit of Rs.
10,000 was fixed quite long back, several
years back. Will the Government take nec-
essary steps to enhance this limit to atleas:
Rs. 25000 keeping in view the cost of cultiva-
tion right at present? 'Also will the Govern-
ment examine the aspect of giving some
interest subsidy to the farmers when they
pay in time to the commercial banks or the
cooperative banks? This interest subsidy
scheme was implemented by the Andhra
Pradesh Government some time back. Will
the Government examine this and take up
this scheme also?

[Translation]

SHRI DALBIR SINGH: Mr. Speaker,
Sir, we shall certainly examine the sugges-
tion made by the hon. Member to raise the
ceiling on the loan amount from Rs. 10,000
to Rs. 25,000/-. So far as the question of
interest rate is concemed, as 1 told the hon.
Member few minutes back, we had fixed a
very low interest rate in October for the year
1990-91. Apart from this, we have intro-
duced a credit card system-in twenty nation-
alised banks to help the farmers out from
getting into long procedural wrangles. They
can take their credit card and seek loans for
pesticides and fertilizers, according to their
requirement. This scheme has been intro-
duced for three years.

[English}

SHRI SOBHANADREESWARA RAO
VADDE: It willimprove the recovery aspect.

{Translation)

SHRI DALBIR SINGH: Let me explain it
toyou. There has been adeclinein it, dueto
the recovery of loans. Inthis regard, | would
like to tell the hon. Member that so far as the
Banks are concerned, even the big farmers
want to evade repayment undel the loan
waiver schemes. As aresult, we are not able
to provide loans to the small farmers. Earlier
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it was 48 percent, but now it has come down
to 33 percent. Alongwith this, we are making
another effort. The banks have been ad-
versely affected as the loan waiver scheme
involved seven to eight thousand crores of
_rupees. During the Rabi and Kharif season,
we coordinate with the State Governments
to make efforts to recover bank loans and we
have meetings in this regard at the head-
quarters as well we make efforts for maxi-
mum recovery.

[English)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, in the reply it is stated that the informa-
tion on various parameters is not available
for the same period on a particular point of
time. In fact, it has been reported on many
other occasions that the banking accounts
are in a mess. Therefore, what | want to
know from the Finance Minister is whetheror
not the Ministry is thinking of permitting CAG
auditing of bank accounts in the near future.
Sir, it is arising out of this question. The
answer states that it is because of this
difficulty.... (Interruptions).

MR. SPEAKER: | am not obstructing
you. You come out with your question.

SHRI NIRMAL KANTI CHATTERJEE:
Thatis the only question | will ask that willthe
Govemment agree to get the accounts of the
banks audited by the CAG.

[Translation]
SHRI DALBIR SINGH: Mr. Speaker,

Sir, the R.B.1 has laid down specific guide- .

lines in this regard. Kthe hon. Memberfaces
any problem or if he writes to me mentioning
any specific instancé of bungling in Bank
Accounts, we shall get it probed, but | don't
think there is any bungling, whatsoever.

MARCH 13, 1992
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Low Books in Hindi

*249. SHRI RAM THAL CHOUDHARY:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether any award is given for
publishing Law books in Hindi;

(b) if so. the details thereof;

(c) whether any evaluation of such books
has been made during the last three years:;

(d) if so, the outcome thereof;

(e) the details of awards given during
the above period; and

(f) it not, the reasons therefor?
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS AND PARLIAMENTARY AFFAIRS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) Yes, Sir.

(b) The best law books written or pub-
lished in a calendar year in Hindi and other
Indian languages which are suitable for use
as text books orveference books in colleges
or universities and by lawyers and the judici-
ary, are awarded a first prize of Rs. 10,000/
-. a second prize of Rs. 5,000/ a third prize
of Rs. 3000/- and a consolation prize of Rs.
2,000/

(c). (d) and (e). A Statement is placed on
the Table of the House.

(f) Does not arise.
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Vigyan

STATEMENT
The following books written/published during the calender years 1988 and 1989, were
selected for award of the prize shown against each:—
Year 1988
Name of the Book Name of the Author Amount of the Prize
1. Bharatiya Dand Sanhita Hanuman Prasad Gupta  5,000/- (second Prize)
2. Apradh Anveshan Prem Chand Sharma 3000/- (Third Prize)
3. Chikitsa Nyayashastra Basanti Lal Babel 2,000/- (Consolation
prize)
4.Vanijyik Vidhi Ke Sidhant Kailash Rai 5,000/- (second prize)
5.Hastantaran, Prarupkar Krishan Aggarwal & 5,000/- (second Prize)
aur Vilekhon avam Krishan Kumar Singh
Dastavejon Ka Nirvachan .
6.Sahakarita avam Adhibhar Raghunath Prasad
Tiwari Kanchan Singh 3,000/ (Third Prize)
Chaudhary & Ram Lal
. Sanvida Vidhi S.K. Kapoor 2,000/- (consolation
prize)
. Rajasthan Bhumi Basanti Lal Babel 3.000/- (Third prize)
Vidhiyan
. Rajasthan, Kashtkari *
Adhiniyam, 1955 Bhu- Ashkaran Aggarwal 2,000/- (consolation
Rajasav Adhiniyam, prize)
1956 avam Anya
Adhiniyam.
Year 1989
. Civil Seva Vidhi
avam Adhikaran Srikrishan Dutt Sharma 5,000- (second prize)
Vidhi Shastra Vijay Narain Mani 3.000/- (Third prize)
Tripathi
. Hatya Padam Kumar Jain 5,000/- (second prize)
. Hastakshar Ek AN. Ganorkar 5,000/- (second Prize)
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Name of the Book Name of the Author Amount of the Prize

5. Apradh Anveshan Prakash Chandra 3,000/- (Third Prize)
Avam abhiyojan Jain

6. Motoryan Adhiniyam, Ramsewak Sharma 5.000/- (second prize)
1988.

[Translation} [ Translation)

SHRI RAM TAHAL CHOUDHARY: Mr.
Speaker, Sir, the hon. Minister has m. -
tioned the amount of prizes. They have
awarded prizes for 1988-89, but | would like
to know from the hon. Minister whether no
law book has been translated after 1989 and
ifithas been done, why no prizes were given
for the period 1990-91? This has made an
adverse impact on translation works. If the
Government has not awarded translators of
law books, then by when does it propose to
give these prizes and | would also like to
know whether the Government proposes to
continue with this scheme?

[English]

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, the first supplementary con-
sists of two parts, the first being with regard
to the year 1990.... (Interruptions).....

[Translation)

SHRI ASTBHUJA PRASAD SHUKLA:
i you can answer in Hindi, please do it.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Okay, if it's your wish, 1 shall do so,
but do excuse me, if there is any mistake in

the language....
(Interruptions)....
[English)
,SHRI E. AHAMED: | protest, Sir. He

cannot compal the Minister.... (Interrup-
tions)....

MR. SPEAKER: Please take your seat.
(Interruptions)
[English)

MR. SPEAKER: You are creating trouble
unnecessarily....

{interruptions)

SHRI C.K. KUPPUSWAMY: Do not al-
low this, Sir.... (Interruptions).

MR. SPEAKER: I willtake care of it. You
first sit down please.....

(Interruptions)

SHRI M.R. KADAMBUR JANARTHA-
NAN: We want the dnswer to be given in
Tamil, Sir..... (Interruptions).

[ Trans/ation)

MR. SPEAKER : All of you please take
your seats.

[English}
Please sit down first.....
(Interruptions)

SHRI A. ASOKARAJ: We want only
India, not *Hindia ..... (Interruptions).

MR. SPEAKER: Let us understand that
the Minister who speaks very good English,
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speaks very good Hindi also, and let usknow
thathe speaks very good Hindi also. Any-
body can talk in English, Hindi or any other
language he wants. But, if the hon. Minister
—on his own accord and atthe request of the
hon. Member — is replying in Hindi, we will
welcome it also.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, if | may submit.... (Interrup-
tions)

SHRI M.R. KADAMBUR JANARTHA-
NAN: Sir, we want the answer in Tamil.

(Interruptions)

MR SPEAKER: Please sitdown. Please
understand.

(Interruptions)

MR. SPEAKER: Please understand and
keep quiet. Thisis aquestion about the Hindi
version of the legal books. Supposing the
hon. Minister is replying in Hindi in a manner
which gives some salace to the hon. Mem-
ber who is asking the question on Hindi.
version of the legal literature, then let him
speak in Hindi. He can speak very beautiful
and very poetic Hindi and his version of Hindi
is an addition to the Hindi literature itself.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, | am extremely obliged for your
compliments. But | must say that the Hindi |
know is only what | learnt by hearing my
friends on all sides.

MR. SPEAKER: Shri Kumaramanga-
lam, | can certify that you speak good Hindi.

(Interruptions)

MR. SPEAKER: Not like this. Please
understand and do not create a divide.

SHRI RANGARAJAN KUMARAMAN-
GALAM: | do not want to gat into a contro-
versy. But | must submit to the hon. Mem-

bers that they would appreciate that the
school and the languages which | have been
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taught have been Tamil and English; Hindiis
what | have learnt by taking to allthe friends.
If they wish to know how bad by Hindiis, lam
wiiling to answer. Then the fact is that |
would be afittie hampered but | am sure they
would assist me also. They do have inter-
pretation facility. | would attempt that; but
they should not blame me for it. (Interrup-
tions)

[Translation)

As far as the awards for 1990 are con-
cerned, usually aftertheyear is over, wegive
an advertisement for the previous year, and
we ask the applications from the concerned
people for the awards and they are given
time till the 30th April. For 1990 awards, the
last date was 30th March. A committee was
formed for the purpose of the examination of
the books received after that date and for
each book the work evaluation was assigned
to two members that whether the book is
worth for an award or not. For the awards of
1990, the committee is doing the work of the
evaluation of books and | understand that,
that work will be completed in a month or so
andthere are 14 books of Hindi and 19 books
of other languages, which are being evalu-
ated.

As far as last year's awards are con-
cerned, we have time till the 30th April and
for that an advertisement has been given.
After 30th April, the eualuation work of the
books will be assigned to a committee.

Secondly as far as translation is con-
cemed, these awards are notgivenfortrans-
lation work. These awards are givenfor the
self written books. Awards are never given
for translation work.

[English]

SHRI NIRMAL KANTI CHATTERJEE:
Sir, he is telling three-language formula.

MR. SPEAKER: Yes, he has passed -
form three-language formula.

(Interruptions)
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SHRI RAM TAHAL CHOUDHRY: Mr.
Speaker, Sir, this work is being done from
the paintof view of creating awareness about
the Laws and Justice among the citizens of
the country. | would like to know from the
Government that whether the prize money
will be increased so that the law books
should be published in Hindi and people
should take interest in this work and these
books are published in greater number?

[ Transtation]

SHRI RANGARAJAN KUMARAMAN-
GALAM: We would like to increase the prize
money.

[English]

Sir, | think | prefer to say it in English at
the moment.

MR. SPEAKER: You can do it in Eng-
fish. You have established that you can
speak in Hindi also.

SHR!I RANGARAJAN KUMARAMAN-
GALAM: Special assignment for getting law
books written in Hindi language on selected
subjects is available, Government assis-
tanceis available, butinthose cases awards
are not given. We do have assistance given
to an extent of even Rs. 5000/- for books
depending on the subject of the book and we
pay including per page typing etc., we also
have a scheme for translation. By both
translation ans special assignment we do
assistto ensure that we encourage Hindi, we
try to do this.

[ Translation)

SHRI RAM TAHAL CHOUDHARY:
Would you like to increase the prize money?

[English]
SHRI RANGARAJAN KUMARAMAN-
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GALAM: At the moment there is nothing
under consideration. But | would definitely
consider it, there is no harm.

[Transalation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sirthe Law Minister is also present
here therefore, | would like to know whether
you have made efforts to find out how many
laws books are there which have not yet
beentranslatedinto Hindi. Because accord-
ing to the official languages act of which | am
a member, the books in English language
should be translated into Hindi and authen-
ticated at the earliest possible time. Have
you made any efforts to know that how many
books have been translated and have you
fixed any target for it and their authentica-
tion.

[English)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr Speaker, Sir, through you, |
would like to inform the hon. Member that we
had made an effort to review the question of
translation of various laws into Hindi. We are
taking urgent steps to see that as much as
possible is covered, but for final details |
would need separate notice.

[Translation)

*SHRI C.K. KUPPUSWAMY: Sir, there
arefourteen languages in India as enshrined
in the Eighth Schedule. Hindiis not the only
language we have to interact with. Hence |
would like to know from the hon. Speaker
whether arrangements would be made dur-
ing the question hour to raise questions and
get replies in Tamil or any other language
among the fourteen Indian languages?

** SHRIRANGARAJAN KUMARAMAN-
GALAM: Sir, appropriate action will be taken
in this regard. :

* English translation of question originally asked in Tamil.
** English translation of reply originally given in Tamil.
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(English]
Agltation by Bank Employses

-

+
*262. SHRIHARIN PATHAK:
SHRI GURUDAS KAMAT:

Wilithe Minister of FINANCE be pleased
to state:

(a) whether bank employees have de-
cded to go on a nationwide agitation;

(b) it so, the detzils thereof and the
reasons therefor;

(c) whether there is any proposal to
have negotiations with the Trade Union of
Banking Industries for a new bipartite settle-
ment;

(d) if so, the details in this regard; and
(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). A statement is laid on the
Table of the House.

STATEMENT

(a) and (b). The indian Banks Associa-
tion (IBA) has reported that National Confed-
erationof Bank Employees (NCBE) has given
eeallfor aday’s strike onthe 27th March, 1992
for realisation of/in support of the following
issues/demands:

1.  Rejection of alleged harmful rec-
ommendations of Narsimham Com-
mittee on Financial System;

2. Nationalisation of remaining private
banks;

3. Mergerof RRBswith sponsorbanks

and full implementation of NIT
Award;

4. Waiver of restrictions on recruit-
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ment;

5. Absorption of daposit collectors as
per award;

6.  Introduction of pension as 3rd reti-
ral benefit;

7. Extension of SBVIOB package of
benefits to other banks;

8. Extensionofconveyanceallowance
to workman staff.

(c)to(e). The last wage-settiement (Fifth
Bipartite Settlement) signed in the banking
industry in 1989 was for 5 years w.e.i.
1.11.1987 and would be operative till 31st
October, 1992. In terms of the settlement,
the unions may submit their charter of de-
mands to the IBA six months before the
settlement expires. The negotiations on
such charter of demand would commence
before the last three months of the expiry of
the settlement., The unions with which the
IBA has bipartite relationship have not yet
submitted their charter of demands. The
negotiations will be started by the IBA only
after such a charter of demands is received.

SHRIHAR!N PATHAK: Sir, the All India
Bank Employees Association as decided by .
its Central Committee at a recent meeting at
Cochin, is organizing a massive rally on 27th
March in Delhi against ‘the Recommenda-
tion of Narasimham Committee on Financial
System’.

Sir, through you | would like to know
from the hon. Minister (a) whether it is a fact
that some of the recommendations of the
Committee, if implemented, will weaken the
Indian Banking industry and harm the inter-
ests of the nation, especially weaker section
of the society, and agriculture, small scale
and rural artisans, and (b) whether the
Government lsgoingtoaoeeptthmreeom-
mendations.

. THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, Ido
‘not share the apprehension of the -hon.
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Member that the Report of the Committee
that he has referred to willin any way weaken
the efficacy of the banking systemto achieve
the goals and objectives that our nation has
set for the banking industry.

As far as the Report is concemned, this
Report is under the consideration of the
Government. Therefore, throughyou, |would
like to appeal to all the people that our
banking system today is in need of the or-
ganisation. Its profitability today is such that
we cannot be satisfied withthe status quo. In
this, we neod the cooperation of the House-
and we need the cooperation of all patriotic
seehons of our society. Itis only on the basis

of 2 viable banking system we can achieve
those objectives. So, | do not believe there
is any basis for anybody to go on strike. We
will take care of all the interests of the em-
ployees.

SHRI HARIN PATHAK: | would like -to
know from the hon. Minister whether itis true
that if the Narasimham Commitee’s sugges-
tions are implemented, the public sector
banks would become interminably sick and
therag would be a large number of retrench-
ment in the staff.

SHRI MANMOHAN SINGH: Sir, the
answer is ‘No’. The basic objective of the
report is to make Indian banking system
viable and without going into the details |
would like to inform the House that many of
our public sector banks today, financially,
are not in a position in which a sound bank
should be. The whole purpose of the report
is to impart a greater element of dynamism
in*o our banking system so that our banking

system can perform the social and economic
task which our nation has set for our banks.

SHRIMATI MALINI BHATTACHAR-
AYA: Sir, since it is quite evident from the
hon. Minister's reply that the recommenda-
tions of the Narasimham Committee are one
of the main issues in this s.rike by the bank
employees, | would like to ask the hon.
Minister, through you, whether the Govemn-
ment would consider a full discussion of the
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report in the House before implementing any
of these recommendations.

" SHRI MANMOHAN SINGH: Sir, the
report is now a public property. It has been
laid on the Table of the House. We will hold
discussions with various groups. | propose
to discuss it withBank Chairmen and | will be
happy to discuss it with bank employees .
also. If considered necessary we can also
have a discussion.

SHRIMATI MALINI BHATTACHAR-
AYA: Sir, | was asking the Minister whether
any of the recommendations would be im-
plemented before such a discussion is held.

SHRI MANMOHAN SINGH: No.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, it has been impler.iented already without
any discussion. The SLR has been reduced
from 38.5 percentto 30 percent. Thatis part
of the recommendations.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): You object
everything that the Government wantstodo.

SHRINIRMAL KANTI CHATTERJEE: |
think you know that even you will be affected
by that.

. SHRIJAGDISH TYTLER: You wantto

put spokaes in evarything which the Govem-
ment wants to do.

SHRI NIRMAL KANT! CHATTERJEE:
Yes, we will put a spoke to every bad thing
that the Government wants to do.

(Interruptions)

SHRIJAGDISH TYTLER: You mislead
everyone.

(Interruptions)
SHRI NIRMAL KANTI CHATTERJEE:

Sir, Pleasesee that the Minister behaves as
a Minister and not in this fashion. -
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MR. SPEAKER: | expect the Finance
Minister to reply and none else.

SHRI RUPCHAND PAL: Sir, this is a
very serious matter. How can another Min-
ister stand up like this?

MR. SPEAKER: It was not necaessary
for the Members to talk to other Members
also.

[Translation)

SHRI DAU DAYAL JOSHL: Three Fi-
nance Ministers are sitting here (interrup-
tions)

MR. SPEAKER: Joshi Ji Sir, you are
speaking without permission.

[English]

| expect the Members not totakto each
other. | expect the Members to get up and
speak with the permission of the Chair. |
expect that the question should be relevant
to the point and only the Minister concemed
should reply and none else.

[ Transiation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir the hon. Minister has stated
that the Narasimham Committee report is
now public property and the interests of the
workers and the public sector banks will be
protected. According to the report of the
Reserve Bank published a month back, till
the end of September there was a 17.4%
increase in the deposits in the country within
a period of 12 months whereas the money
deposited in the foreign banks registered an
increase of 34.3% which is aimost double.
The increase in the deposits of Indian Banks
is 11.1% which is only one third of the in-
crease in the deposits of foreign banks. The
report given by the Narasimham Committee
reflacts the sad state of affairs in Indian
Banks. What steps are baing contemplated
bdoalwlhﬁismdmaﬁs?
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SHRI MANMOHAN SINGH: Mr.
Speakaer, Sir, it is my honest conviction that
the Indian banking system needs more
competition. The service conditions in the
Indian banks today are not what those who
deal with the banks feel ought to be. That is
why, people go to the foreign banks.

| believe, the time has come when we
must face up to the harsh realities. |receive
a large number of representations from the .
Indian workers settled in the Middle East.
They write. to me, “Well, if we send our
money to the Indian banks, it takes two
months. In the havala market, it takes 48
hours.” How, the House can make up its
mind whether this country can live with the
banking system when these transactions
take three months. This is the sad state of
affairs.

1 think, all sections of this House must
reflect that the banking system is the nerve
centre of the economic system. [f the bank-
ing system is in this shape, this country will
remain in the present sad state of aftairs.
(Interruptions.)

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, please fisten 10 me, my ques-
tion has not been replied. The hon. Minister
has admitted that foreign Banks will be
brought to India and Indian Banks will be
closed. My question was as to what meas-
ures Government proposes 10 take to im-
prove our Banking system? Behaviour of
Bank employees is a separate thing. (/nter-
ruptions)

[English}

MR. SPEAKER: Ploasodonotforgot
that you are being watched.

Tugs in Cochin Port
*254. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be

ploased to state:
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(a) the number of tugs in Cochin Port at
present; ’

(b) the number of those which are op- -

erational; .

(c) the number of tugs which are pro-
posed to be replaced in future;

. (d) whether there is any proposal to
purchase new tugs for the Cochin Port; and

() if s0, the details thereof?

THE \INSTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) At present,
there are four tugs at Cochin Port.

(b) All the four Tugs are cperational.

(c) Out of four Tugs, two are proposed to
replaced. .

(d) and (e). Itis proposed to procure two
tugs in replacement of existing two tugs
‘Bristow’ and ‘Shaktan’. Orders for these
tugs have already been placed.

PROF. K.V. THOMAS: | am thankful to
the hon. Minister for taking immediate action
for giving the order to replace the old two
tugs.

| would like to know from the hon. Min-
ister when will the two tugs which are under
manufacture, be commissioned and what
will be the cost effect?

SHRIJAGDISH TYTLER: Iwould ike to
inform the hon. Member that delivery period
for the first tug is April 1993 and the second
tug is July, 1993. He will also be happy to
know that we are one month ahead of the
schedula,

SHRI P.C. THOMAS: The hon. Minister
visits Cochin port two times in a month. He
has seen how potential is the Cochin port to
compare with Colombo. | would like 1o know
what modemisation steps the hon. Minister
proposes to take in regard 1o Cochin pont.
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SHRI JAGDISH TYTLER: We are de-
veloping container terminal. We have al-
ready relaxed cabatage law. Inview of these
two relaxations and with the new develop-

ment, we expect to make this port competi-
tive to the Colombo port.

WRITTEN ANSWERS TO QUESTIONS
[ Translation)
Loans for Developmental Projects in
. Bihar
*250. SHRI LALIT ORAON: Will the
Minister of FINANCE be pleased to state:
(a) the amount of loans sanctioned by

the Union Governmentto the Government of

Bbaﬁordmlupmoruprojoasdunng 1990-
91 and 1991-92;

{b) whether any complaints have been
received that these loans have not been

utilised property; and

(c) i so, the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! SHAN-
TARAM POTDUKHE): (a) The loans Sanc-
tioned by the Government of India to Bihar
under various heads like Central assistance
for State Plan, collection of Small Savings
elc., are Rs. 948.83 crores during 1990-91
and Rs. 729.61 crores, so far, during 1991-
92.

(b) Some complaints have been re-
ceived regarding improper utilisation of
development funds,,

{c) Central assistance is given for the
annual plan of the State in the form of loans
and grants. The funds meant for develop-
ment purposes in a Stale are subject to audit
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by the Accountant General of the concerned
State. According to Constitutional provision,
the reports of the Comptroller and Auditor-
General of India relating to the accounts of 2
State are submitted to the Govemor of the
State, who causes them to be laid before the
Legislature of the State. The State Legisla-
ture takes appropriate action in regard to
improper utilisation of development funds, it
any, in the State.

[English]

Exports to Japan

*251. DR. C. SILVERA: Will the Minister
of COMMERCE be pleased to state:

"(a)- whether export of manufactured

goods to Japan has been showing an up-
ward trend; ¢

(b) if so, the details of the goods being
exported at present;

(c) the foreign exchange earnings from
export of such goods during the last two
financial years; and ' i

(d) the steps proposed to be taken to
further promote the export of manufactured

goods to Japan?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRIP. CHI
DAMBARAM): (a) and (b). Yes, Sir. These
include leather and manutactures, gem and
jewellery, sports goods, chemicals and
pharmaceuticals, rubber products, machin-
ery and instruments, engineering items and
toxtile items.

(c) As per DGCI&S's statistics, exports
of manufactured goods i.e. goods other than
agricultural and plantation products, miner-
als and ores have been as under:-
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1989-90 1989-90 1990-91

(In Rs. Crores)

1489 1517
(d) Besides increasing the competitive
. strengthof ourindustry through various policy
measures, these include periodical review of
bilateral trade, participation in international
fairsin Japan, exchange of business delega-

tions, market surveys and the like.

Expenditure of Coffee Board

“253. - SHRI C.P. MUDALA GIRI-
YAPPA:

SHRI V. KRISHNA RAO:

Will the Minister of COMMERCE be
pleased to state:

(a) the amount of administrative expen-
diture of the Coffee Board during the last
thrge years;

(b) whetherthere is a steady increase in

the expenditure; and

(c) ¥ so, the corrective measures pro-
posed to be taken to minimise it?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The amount of adminis-
trative expendituf® of Coffee Board covering
pay and allowances, travel, maintenance of
vehicles and contingencies during the last 3
years is given below:-

Year Amount (Rs. in lakhs)
1988-89 1,037.48
1989-90 1,120.59
1990-91 . 1,227.29

(b) There is increase in the administra-
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tive expenditure of the Coffee Board due to
increase in Deamess Allowance efc.

{c) The Coftee Board has taken follow-
ing measures to reduce administrative ex-
penditure:-

(8) Some posts have been identified

as surpius and they are being

phased out.

() The Coffee Board is identilying
other surplus posts with a view to
phase them out.

A.(e) No recruitments have been made
. since April 1991.

(d) 12.12 percent of telephones in the
Offices of the Coffee Board are
being surrendered.

(@) Overtime allowances to the staff
has been restricted.

(D Expenditure on vehicles is closely
monitored.
Supply of Hank Yarn to Handloom
Weavers :

255.  SHRIANNA JOSHE
SHRIMATI RITA VERMA=

Willthe Ministerof TEXTILES be pleased
10 state:

(a) the quantity of hank yam provided to
handicom weavers through Governmentand
semi-Government agencles during 1991,
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State-wise;

(b) the financial assistance provided to

mmmmm
period, State-wise; and .

(c) the financial assistance provided to
apex co-operative societies under the Mar-
ket Development Scheme during the above
period, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF (SHRI ASHOK GEHLOT):

" (a) The State-wise details of hank yam

supplied 1o handicom weavers and their

State Co-operative Spinning Mills during
1990-91 are given in the attached Statement
-

®) The su.-whuseh-no-wm de-
tails of financial assistance provided through
the National Co-operative Development
Corporation (NCDC) to Co-operative Spin-
ning Mills during 1990-91 and 1991-92 (upto
December 1991) are given in the attached
Statement - Il

(c) Under the Market Development .
Assistance Scheme (MDAS) implemented

operative Societies during 1991 (January-
December) are given in the attached State-
ment- HI.
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STATEMENT-|
DMdHank YamsmpliadbyNHDOandCo—opordovoSpmanﬂsbhandbom
weavers and their organisations.
| (Quantty in lakh kgs)
SiNo Name of the State Sold by Co-op. Supplied by NHDC |
e Spg. Mills 1990-91 1991-92
during 1990-91 (upto Jan.’
92)
T 2 3 4 5
1 Andhra Pradesh 3659 12.64 3.84
2. . Arunachal Pradesh _ 0.15 0.01
3.  Assam _ 14.10 5.46
4 Bihar _ 6.08 445
5. Delhi _ - 0.01 0.01
6.  Gujarat o0 Y 0.33
7. Haryana ' 0.60 0.45 4.86
.8. Jammu & Kashmir ’ _ 150 - 0.04
9. Kamataka . 15.43 9.90 7.02
10.  Kerala ' 656 - 0.95 1.98
11.  Madhya Pradesh 329 1526 422
12, Maharashtra 61.31 8.14 3.18
13.  Manipur’ _ 0.46 _
i4.  Meghalaya o 0.08 0.01
15.  Mizoram s _ _ 0.04
16.  Orissa 2653 5.82 0.56
17.  Pondicherry 100 0.11 0.34

18.  Punjab - 576 ' 0.01
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SiNo Name of the State Sold by Co~op. SmplodbyNHDc __z
Spg. Mills . 199091 1991-92
during 1990-91 (upto Jan'
92)

7 2 3 4 5
19.  Rajasthan 027 352 ¢ 1.04
20. Skkim _ 0.01 oM
21, Tamil Nadu 11442 1354 469
22.  Tripura _ 1.39 050 '
23.  Utar Pradesh 73.79 3474~ 157
24.  Woest Bengal 10.75 9.94 1.02

Total 356.38 139.26 529
STATEMENT-1I

State-wise assistance provided by NCDC to Co-operative Spinning Mills during 1990-91
and 1991-92 (upto (December, 1991) _

(Rs. in lakhs)
SILNo. Name of the Scheme 1990-91 1991-92
{upto Dec. '91)
Sanqtion . Release Sanction Release
1 2 3 5 6
A. Centrally Sponsored
Scheme for share
capital participation in
Growers’ Cooperative
Spinning Mills
i) Maharashtra 660.71 150.00 —_ 225.00 .
i) Orissa 506.25 5000 : — 5438
B. Central Sector Scheme
for share capital
participation in Weavers’
Ooopcraﬁw Spinning
- 45.00 - —_

n Kerala
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SLNo Name of the State So(dbycéop. . sdmliodbyNHDc .'
Spg. Mills 1990-91 1991-92
during 1990-91 . {upto Jan.’

: : g2)
1 2 3 4 5
C. Corporation Sponsored ‘

Scheme for margin
money assistes'ce to
Cooperative Spinning
Mills:

i) Kamataka ‘ - 23.107 — —
i) Tamil Nadu 10.75  49.26 - —

STATEMENT - ill

State-wise details of Market Development Assistance roloasedtoApaxHandbomco-
operative Societies during 1991 (January-December)

‘ (Rs. in Lakhs)
Si.No. Name of the State ' . Among under MDA
' Scheme
1 2 . 3
1. AndhraPradesh ' 315.95
2.  Assah . 20.84
3. Gujarat 1.98
‘4. Kamataka ' 45.00
5. Kerala 54.00
6.  Madhya Pradesh , 37.35
7. Orssa o 158.60
8.  Punjab | 11.50
9.  Rajasthan 2325

10.  Tamil Nadu B 1320.95
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SILNo. Name of the State _ Among under MDA
. : Scheme
1 2 3
11.  Tripura . 11.92
12. Uttar Pradesh t 130.00
13. West Bengal ' . 339.42
Total 2470.76
SLNo Name of the State Sold by Co-op. Supplied by NHDC
Spg. Mills 1990-91 1991-92
during 1990-91 (upto Jan.’
92)
1 2 ] 3 . 4 5

D. NCDC-Ill Agro Industries
Project - Cotton Components:

-a) Central Sector Scheme

for term loan assistance:
i) Andhra Pradesh — 1469.625 —_ -
i) Karnataka —_ 100.000 96.00 302.00
i) Maharashtra 4017.00 100.000 —_ 1499.250
iv) Punjab —_ 500.000 46250 400.00
v) Rajasthan - . — — 213.63 213.63
b) Corporation Sponsored |

Scheme for share

capital assistance:
i) Andhra Pradesh — 891.200 —_ —_
i) Kamataka - 537.250 4244 24497

- i) Maharashtra 1127.33 1117.600 - ad

) Punjpb - - 23125 —
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SINo Name of the State

Sold by Co-op. Supplied by NHDC
Spg: Mills 1990-91 1991-92
during 1990-91 (upto Jan.’
92)
1 2 4 5
v) Rajasthan v - - 17001 —
Total 6322.04  5033.042 121673 2939.23
Grand Total: Sanction 7538.77

Release : 7972272 (including spllwerasﬁstame)'

[Tra.nslation)
Visit of French Delegation

*256. SHRI RATILAL VARMA: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether a French delegation visited
india during October to December, 1991;

(b) if so, the issues discussed during
this visit;

(c) the areas in which the French dele-
gation had proposed to make investment;
and

(d) the details ir. this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. The following
Delegations from France visited India in this
period:- T

i) Business Delegation from the
Counsil National Patronat Francais
(CNPF);

i) Official Delogation from the Minis-

- try of External Economic Relations;

i)  Delegation from the French Treas-
ury;

(b)to (d). The French Business Delega-
tion during the 9th indo-French Joint Busi-
ness Council Meeting discussed with their
Indian Counter-parts the possibilities of en-
larging the scope of commercial and indus-
trial cooperation between the two countries.
It was agreed that considerable potential
existed for Indo-French Collaboration in
sectors such as Computer Software, Food
Processing, Tele-Communication, Pollution
Control Solar Energy, Informatics and Chemi-
cals. '

The Two official delegations held dis-
cussions with the Ministry of Finance on
French aid to India as a result of which two
Protocols were signed committing French
Assistance of F.F. 289.4 million.

General Insurance Corporation

*258. SHRI UPENDRA NATH VERMA:
Will the Minister of FINANCE be pleased to
state: ‘

(a) whether the General Insurance
Corporation of India is incurring losses;

(b) if so, the details in this regard during
the last three years;

(c)th§ reasons therefor; v

(d) whether any complaints have been
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‘raceived regardingthe invoivementofdummy  change and wouid provide acoess 10 inves-
_ agents charging ilegal commissionfromthe  tors from various parts of the Country. k is
corporation; difficult 1o indicate at this stage the time by

(o).ln.ﬂnd“sm
(7) the reasons therefor; and

@) the aabnﬂmbylhom
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Skr.

() and (c). Does not arise.
(d) No, Sie.
() 1o (9). Does not arise.” -
[English)
National Stock Exchange

+259. SHRI PAWAN KUMAR

~ BANSAL:
SHRI S.B. SIDNAL:

mnmamum .

o state: -

(n)mﬁnmpmp;ub

establish a National Stock Exchange;
(®) if so, the details thereof; and

(c) the time by which & is kely to be-
operational?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (2)%0 (c). Government have
spproved in principle, the establishmentof a
_Nstional Stock Exchange at New Bombay
-wmmmm-um
Seérvices Limited. R is intended that this
WMMQa modd&-

which it will become operational since the -
Exchange is yet to be granted recognition
under the provisions of the Securities Con-
tracis (Regulation) Act, 1956.

Foreign Currency (Non Resident)
Account Scheme

*260. SHRI E. AHAMED: Wil the Minis-
ter of FINANCE be pleased to state:

(a) whether the Government have intro-

duced an changes in the Foreign currency
(non-resident) Account Scheme;

(b) if 50, the details thereot; and

(c) the increase/decrease in the depos-
its under the scheme as a resul thereof? _

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKUR): (a) and (b). The Foreign
Currency (Non-resident) Account Scheme

- has been further liberalised in the following

manner with a view 10 makeing it more
attractive to NRis:

1.  Theamountofioan/overdraftwhich
may be granted by authorised
dealers tothe FCNR Account hold-
ers for purposes otherthan invest-
ment in india has been raised from
Rs. 5 lakhs to Rs. 10 lakhs.

2.  Authorised dealers have been
permitted to grant Rupee loans/
overdrafts upto Rs. 10 lakhs o the
FCNR Account Holders for pur-
poses of making direct investment



.3

81 WitenAnswers  PHALGUNA 23,1913 (SAKA)  Wrten Answers 82

permitted 10 grant loan/overdraft
facilities to resident individual/firme/
companies in India against collat-
_ eral of fixed deposits held in FCNR
Accounts subject to certain condi-
tion without reference to the RBI.

4. Loans granted to Account holders
themselves against their FCNR
deposits can now be repaid from
Rupee funds heid in their Non-
ResidentOrdinary Account subject
1o the condition that interest pay-
able on such loans would be com-
mercial rates.

(c) The position of outstanding balance
under the FCNR Scheme is given below
month-wise from August, 1991:-

Month Rs. in crores
August, 1991 14838
~ Sept,, 1991 14455
Oct., 1991 14144
M, 1991 14071
Dec., 1991 14263
Jan., 1902 14173
Newaprint import
*281. SHRI BHAGEY
QOBARDHAN:
SHRI LOKANATH CH-
OUDHURY:

recently as reporied in the Times of india
dated February 9, 1982;

{®) if 50, the details thereot;

(c) the estimated loss sulfered by the
government;

(d) whether the Govemment have in-
vestigated or propose 10 investigate the al-
leged irregularities;

(o) it 90, the datails thr--vof; and

{f) the steps proposed to be taken by the
Govemment to check recurrence of such

iregularities?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to {T). Government have
noted the Newspaper report in the Times of

. india dated 9.2.92. Thé facts in the matter

are as follows:

i) STCpurchased 9000 MTsofglazed
newsprint from FINNPAP in Octo-
ber, 1991 at a FOB rate of $ 609
PMT with option to purchase an
additional quantity of 5000 MTs.

i) On30.12.1991, S.T.C. decided o
exercise the option for purchase of
this additional quantity of 5000 MTs
from FINNPAP atthe FOB rate of §
609 PMT. .

) - On the basis of a complaint re-
. ceived in January, 1992 that the
international price was lowerthan $
609 PMT FOB, the STC had ad-
vised the supplier FINNPAP not to
go shead with the production till
such time they. hear from STC in
the matter.

#) S.T.C.isnowseeking legalopinion
_before m contract for
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purchase of the additional 5000 THE MINISTER OF STATE OF THE
MTs optional quantity. MINISTRY OF TEXTILES (SHRI ASHOK
) GEHLOT): (a) State-wise details of Carpet
[Transiation] Weaving Training Cenires run departmen-
tally by the Union Government are tabled in

Carpet Weaving Tralning Centres . the statement aitached.
*262. SHRIVILASRAONAGNATHRAO (b) and (c). No centre has been closed

GUNDEWAR: Willthe Ministerof TEXTILES
be pleased to state:

(a) the details of carpet weaving training
centres in the country, Statewise;

(b) the number of such training centres

closed down during each of the last three

years;
(c) the reasons therefor;

(d) whethar the Government propose to
set up some new training centres in these
States;

(e) i 80, the proposed locations thereof

and the time by which these centres are
likely to be set up; and

{f) the total number of persons trained in
carpet weaving during the above period and
the total amount of loans/grants given to
‘them under the self-employment scheme?

down during the last 3 years. However, the
Carpet Weaving Training Centres are peri-
patetion in nature and are shifted from one
place to another according totraining needs.

(d) No, Sir.
(@) Does not arise:
(f)ThoW number of trainees trained

in carpet weaving duringthe last 3yearsis as
under:-

1988-89 8212
1989-90 6230
1990-91 6554

Information regarding the amount of
. loans/grants given to the trainees under the
self-employment scheme is not available as
this comes under the purview of the State
Govemments. ’

STATEMENT
SL  Name of the Massive Advanced Washing  Total
No. ~State Training Training Centres
Centres Centres
1 2 3 4 ] 6
1. Uttar Pradesh ° 9 60 4 15
2. Jammu & Kashmir 118 §7 - 175
3. Bihar 25 4 1 30
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Funds is given below:-

SLName of the Massive Advanced Ww Total
No. State Training Training Cenires
Centres Centres :
1 2 3 4 5 6
4. Rajasthan .13 - - 13
5. ' Madhya Pradesh 18 - 1 19
8. - Haryana ' 4 1 -_— 5
7. Punjab 4 1 - 5
8. Himachal Pradesh 4 - - 4
9. Andhra Pradesh 15 4 -_ 19
10. Tamil Nadu 3 - — 3
11. Kamataka 5 - —_ 5
12.  West Bengal 4 - - 4
304 127 6 437
[Englsh} Name No. of Schemes
Mutual Funds Unit Trust of India 52
*263. SHRI HARISH NARAYAN
PRABHU ZANTYE: Wil the Minister of  SBI Mutual Fund 12
FINANCEboplundbm' '
Canbank Mutual 14
' (a)the numberof Mutual FundSchemes  Fund :
sponsored by Nationalised Banks, Unit Trust
of India, Life Insurance Corporation, Gen- .
eral insurance Corporation so far; :‘:':"MM“"" 7
{b) whether the Government propose to '
give permission to private sector to stat  BOI Mutual Fund 4
Mutual Fund Schemes; and . i
PNB Mutual Fund 4
(c) ¥ 30, the detalls thereof including the
mmgdmbwaﬂnm? LIC Mutual Fund 15
THE MINISTER OF STATE IN THE _
MINISTRY OF FINANCE (SHRI RAMESH-  GIC Mutual Fund 3
. WAR THAKUR): (a) 10 (c). The number of  _
mw»uwwmm Total 111
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Govemment have decided to permit
establishment of mutual funds in the private

seclor. A comprehénsive set of prudential

guidelines for the development and regula-
tion of all mutual funds which invest primarily
in the capital market and for ensuring inves-
tor protection, has been issued on February
14, 1992. The regulatory framework under
these guidelines includes inter alia authori-
sation of Mutual Funds by the Securities and
Exchange Board of India on the basis of
certain eligibility criteria, restrictions on their
business activities, disclosure and account-
ing requirements and penal provisions for
violation of these guidelines.

Third World insurance Congress

~ *264. SHRIDHARMANNAMONDAYYA
SADUL: Will the Minister of FINANCE be
pleased 1o state:

(a) whether the first ever Third World
insurance Congress was held at New Delhi
on February 17, 1992;

{b) ¥ so, the main topics discussed
therein; and

(c) the stepstaken/proposed tobe taken
" by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) Broadly, the following hpia were

discussed: .
1. Regional Co-operation
2. Life insurance
3.  Agricultural insurance

4. Insurance and Investment
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5. - Reinsurance '

6. lbbdémuvhuym
' Ryninsurance, Reinsurance
and Security Analysis

7. Management, Edueation.
Training and Personnel As
pects.

(c) The resolutions pessed by the Third
World Insurance Congress relating to
Strengthening of Supervisory Authorities in
Changing Economies; Need for Insurance
Education and Training; Agricultural insur-

" ance; Regional Reinsurance Exchange; and

Training Forums for Supervisory Authority
have been noted by the Government as well
as the General Insurance Corporation of

India for action at the appropriate stage.
[Transiation]
Smuggling of Sandal Wood

2779. SHRI BARE LAL JATAV: Willthe
Minister of FINANCE be pleased to state:

(a) whether instances of smuggling of
sandal wood from Ujjain to foreign countries
have come to the notice of the Govemment
during 1992;

(b) if s0, the details thereof;

(c) the quantity of sandal wood seized

- and the details of the persons involved in

such smuggling activities; and

{d) the action taken or proposed to be
taken against the guilty persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) to (d). The.jurisdictional
Customs authorities have not reported any

. instance of smuggling of sandal wood from

Ujain to foreign countries in the recent past.
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mmw&mm
Development Bank
2780. SHRIMATI BASAVA -RAJES-
WARI: Will the Minister of FINANCE be

pleased to state:

(a) whether the National Housing Bank,
Bombay has extended refinance facilities to
Kamatﬂ(asubAgriwItuml Rural Develop-
ment Bank for house construction and re-
pairs in rural areas;

(b) if so, the total amount of loan pro-
vided by the National Housing Bank;

{c) whether the Karnataka Government '

has utilised the same;
(d) if so, the details thereof;
() if not, the reasons therefor?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Under the Scheme for
subscription to ‘Special Rural Housing De-
bentures’ (SRHDs) formulated by National

Housing Bank (NHB) in 1989 for providing

financial assistance to the State Coopera-
tive Land Development Banks (SCLDBs),
NHB has extended financial assistance to
the Kamataka State Cooperative Agricul-
tural and Rural Development Banks Ltd.
(KSCARDB) by way of subscription to such
debentures which - have -been fioated by
KSCARDB in respect ot housing loans dis-
bunodbyﬂ\om!rummlqumm

through their Primary Land Development
 acquisition/construction

Banks (PLDBs)
of new housing units and for upgradation
including major repairs. The total amount of
financial assistance provided by NHB to
Kscmwmdsubu@mbw

mmmmmns :

222.32 lakhs. N

(c)tote). Special RuralHousing Deben-
tures floated by KSCARDB are subscribed
by NHB after the housing-ioans have been
disbursed by the Primary Land Develop-

‘ment Banks to the ultimate beneficiaries

against creation of morigage. The above
mentioned .amount of Rs. 222.32 lakhs
housing loans disbursed by the Primary Land

- Development Banks has' been utilised to
) ﬁnamoeonstmdiondmndwhoumand

repairs to 515 old houses spread over 14
districts in the State of Karnataka.

Retrenchment of Workers in Export
Promotion Counclis

2781. DR. JAYANTA RONGPI: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the Government have' re-
trenched a number of employees in the
Export Promotion Councils;

(b) if so, the details thereof and the
justification therefor; and

{c) the steps taken by the Government
to cancel the retrenchment orders and to
ensure the standard and quality of the prod-
ucts proposed to be exported?

- THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir.

(b) and (). Does not arise.

Assistance by NABARD to Andhra
" Pradesh

2782. SHRI J. CHOKKA RAO: Will the
Minister of FINANCE be pleased to state:

- (a) the mdil nquiemont put forward
by Andhra Pradesh to the National bank for
Agriculture and Rural Development during
1991-92;
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{b) whether the Bank has provided the
_ entire requirement; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). National Bank for Agricul-
ture and Rural Development (NABARD) has
reported that credit limits to State Coopera-
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tive Banks and loans to State Govemmeit

* are sanctioned by them having regard to the

norms and disciplines inforce and also having
regard to the realistic lending programmes,
resources position of the concerned institu-
tions, level of overdues and other relevant
factors. Keeping the above aspects into
consideration, NABARD has provided the
following assistance to Andhra Pradesh
during 1991-92:

(Rs. in lakhs)
Purposes Credit Limit/ Creditlimiy
Loan applied for Loan sanctioned
i) Short-Term
(Agricultural) 55735.00 42290.00
including marketing
of crops, produce loans
and marketing of forest
produce
i) Weavers’ finance 8913.36 7967.04
i) Loan to State Gowt.
for contributing to the
share capital of societies. 503.37 293.68
Development of Kakinada Port [Translation)
2783. SHRI. K.V.R. CHOWDARY: Will  Increase in Export quota for Textliés by
the Minister of SURFACE TRANSPORT be USA
pleased to state: - . -
2784. SHR1 MRUTYUNJAYA NAYAK:

(a) whetherthe Govemment proposeto
convert Kakinada Port into a major Port; and

() if ;o. the details of the stebs taken up
by the government for development of this

port?

~ THE MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): () No Sir.

' (b) Does not arise.

Will the Minister of TEXTILES be pleased to
state:

(a) the details of the deliberations held
between India and the United States of
America in Washington for increasing ex-
port-quota of textiles from India;

(b)thesteps being taken by the Govem-
ment th@recn; and

(c) if not, steps are boing taken tho
reasons therefor? :
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). Following negotiations
between representatives of the Government
of India and United States of America, an
understanding was reached on the access
fevel for export of textile and clothing prod-
ucts inthe US market for 1992. According to
this, there are increases in the quotas for
certain products. In respect of some prod-
ucts, certain additional flexibilities will be
available which will result in increased ex-
port opportunities. It is expected that, as a
result of these changes, there will be a
significant increase in the exports to US
market during 1992.

[English}

Violation of Human Rights by Armed
forces

2785. SHRISYED SHAHABUDDIN: Will
the Minister of DEFENCE be pleased to
state:

-(a) whether theé Govemnment have re- -

coived allegations regarding violation of
human rights and abuse of power by the
armed forces in various States during last
three years;

(b) if so, whether these allegations have
been enquired into; and

(c) the particulars of allegations and the
outcome of the enquiry in major cases and
the action taken against the personnel con-
cemed, State-wise?

THE MINISTER OF STATE IN THE
‘MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN

THE MINISTRY OF DEFENCE (SHRI S.

KRISHNA KUMAR): (a) to (c). There have
_ been no allegations against the Navy or the
Air Force. However, certain complaints have
been received on the Army side.

PHALGUNA 23, 1913 (SAKA)
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_ Of the 344 writ petitions a'eging illegal
detention, illegal interrogation, harrassment
andtorture of detenus by the Army in Assam,
the Guwahati High Court has disposed of
292 cases. Of these, in 291 cases, the alle-
gations have been found to be unsubstanti-
ated. The other cases are pending disposal
by the High Court.

11 cases of alleged excesses on civilian
population in Jammu & Kashmir have come
to Government's notice. These have been
enquired into and disciplinary acti~~ against
the persons found guilty has already been
initiated.

The Indian Army is a highly patriotic and
professional Armed Force. It has been per-
forming its duty under extremely difficult
circumstances, in keeping with its highest
traditions. Even where minor deviations from
the laid down norms and procedures were
establishad, stern action has been taken

against the defaulting personnel.

Organisation of Seminars/Conferences/
Workshops

SHRI BALRAJ PASSI:

SHRIMATI MAHENDRA
KUMARI:

SHRIMATI RITA VERMA:

SHRI ANNA JOSHI:

2786.

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a)the numberof Seminars/Conference/
Workshops organised directly and indirectly

" by his Ministry during 1989,1990 and 1991;

and

5 (b) the amount of expenditure incurred

thereon during the above period?

. THE MINISTER OF‘ STATE IN THE

. MINISTRY OF PARLIAMENTARY AFFAIRS

AND THE MINISTER OF STATE IN THE
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MINISTRY OF LAW, JUSTICE AND COM-

" MARCH ié.wéz
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PANY AFFAIRS AND PARLIAMENTARY  shopsorganised bythe Ministryduring 1989,
AFFAIRS (SHRI RANGARAJAN  1990and 1991 mdunmndmmm
KUMARAMANGALAM): (a) and (b). The thereon are as follows:- '
Yoar No. of Mm Mmdw
Workshops organised incurred
1989 4  23912-
1990 4 1,42,444/-
1991 3 12,940/-
Indo-Hungerian Cooperation Hungarian Joint Business Council heid in

2787. SHRIMATI VASUNDHARA
RAJE: Will the Minister of COMMERCE be
pleased to state:

(a) whether the Govemment propose to
Hungary; .

(b) ¥ so, the specific areas where Indo-

Hungary joint co-operation are proposed to
be established and expanded;

1

(c) whetherany decision has beentaken
in that direction in the indo-Hungerian Joint
Business Council meeting heid in January

last; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) Efforts are being made to expand
bilateral trade with Hungary. These, inter
afia, include expansion and diversification of
the basket of goods traded, setting up of joint
ventures, encouraging participation in trade
fains and exhibitions, exchange of commer-
cial and business delegations.

(c)m(d).lnunmmﬁ&uéo- :

New Dethi on the 23rd January, 1992, the
main areas identified for setting up of Joint
ventures in Hingary weretextiles, garments,

. leather and leather products, automobile

tourism and hotélindustry. The prospects for
improving trade between two countries were
also discussed in the meeting and the thrust

items identified for export from India to

ﬁponFowsonmm

2788. SHRI GEORGE FERNANDES:
mmmaoowenceupamod
10 state:

(a)whdlwﬁnéwommmhavese-
lected some items which will receive the
oxpomfowsolhisuhmrym

(b)lw,dﬂhﬂswdmwkhﬂn
iamﬁlmhtnbmw

5 HEMNIS’IEBOFSTA?EOF'ME
MWOFWWPGHP
mm-ﬂ&&“\ﬁm
has selected 15 (ffleen) broad sectors, for
making special thrust in markets “abroad,
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wmmmsnmmdm
ing exports from the other sectors. The 15

thrust seciors are:. (1). Tea, especially in

package and value added forms; (2) Cere-
als, (3) Processed foods, including fruit and
juices, meat and meat products and fresh
fruits & vegetables; (4) Marine products,
especially in valueadded forms; (5) lron ore;
(8) Leather and leather manutactures, with

an emphasis on the latter; (7) Handicrafts
and jewellery; (8) Capital goods and con--
sumer durables; (9) Electronic goods and. -
computer software; (10) Basic chemicals; .

(11) Fabrics, piece-goods and made-ups;
(12) Readymade garments; (13) Woollen
fabrics and knitwear; (14) Projects and serv-
ices; and (15) Granite.

income-Tax outstanding against top 20
Defaulters

2789. SHRISANAT KUMAR MANDAL:
Wil the Minister of FINANCE be pleased to
state:
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on March 1, 1992; and

(b)ﬂnmbehvﬂmbmmo
outstanding dues?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The latest information
compiled by the Ministry regarding 20 tax-
payers against whom maximum amount of
income-tax demand was outstanding, is as
on 31.12.1991 andhsglvenhlhoslato—
ment enclosed.

(b) Suitable administrative and legal
steps are taken to recover the outstanding
dues and recovery action in all these cases
is periodically monitored at the fevel of
Commissioner of Income-tax and above. In
most of the cases demand is disputed in
have been requested to dispose of the ap-
peals on priority basis. In some cases, ad-
justment of tax refunds ageinst these :de-

(a)the quantumof income-tax outstand- MuWMaanofm '
ing against each of the top 20 defaulters as . payments in pending. - . .
’ " STATEMENT .
S.No. Name of the persons Amount of Income-tax ..
L ... AS0n31.12.1991

>

N @

- (Bs.haons)
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S.No. Name of the persons

Amount of Income-tax

demand outstanding.

ason31.12.1991
. (Rs. in crores)

8.  Continental Construction Ltd.

9.  National Organic Chemical
Industries Ltd.

10.  Aditya Finance & Inv. (I) Ltd.
11.  United Bank of India
12. Modi Rubber Lid.

13.  Deposit Insurance & Credit
Guarantee Corporation

14, Modi Pon Ltd.

48, "’ 'Reliance Petro Chemicals Ltd.

573 K Synhthetics Lid.

18. Sanchaha lnvestment
19.7 vVInoﬂ Kumar Dldmnla

s

20. Su'kar Bhaf Naraln Bhai Bakhia

4753 -

4717

4563
4461
4073

37463

36.38
33.88
32.02
31.74 : .
30.81
31.34

30.39

. Subsaqmmiy the demand has been reduced to NIL

Dlslnvmnontoismucaphlh

2790. SHRI DATTATRAYA BAN-
" DARU:
SHRIMATI DIPIKA H.
. TOPIWALA:

Willthe Minister of FINANCE be pleased
to state:

(a) whothorthe Govemment proposeto
dil-investthnlahm eapihl in plblc sector

banks;. . ... e,

(b)”ifso. whether the Government pro-
pose to allot sueh disinvested share capital

tothoompbyoosoﬂhorospocﬁvebm
and

(c) ¥ so, lho déhails thereof?
[N Es S Ry TR

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): @)Mhmswhpmposalundcr
consideration of

... w@,Do»ml:am
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Export of MICA Scrap

2751. SHRI PIUS TIRKEY: Will the
Ministerof COMMERCE be pleased to state:

(a) whether the Bihar Mica Exporters
Association (BMEA) has called for the re-
moval of curbs on the export fo mica scrap/
waste and for revision of the minimum export
price of mica products;

(b) if so, the details thereof;

(c) the action taken or proposed to be
taken by the government in this regard;

(d) the foreign exchange eamed by the
export of mica during each of the last three
years; and

(e) the steps proposed to be taken by
the Government to increase its export?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Bihar Mica Ex-
porters Association, Giridi has represented
requesting for decontrol of export of mica
scrap/waste and review of MEP for mica
fiakes/power.

(6) Thereis no proposal presently under

consideration for a further review of the
export policy of mica scrap/waste. MEP for
mica and mica products, including mica
flakes/power is reviewed periodicalty.

(d) Export of mica and mica products
during the last three years has been as
under:- ’

Value (in Rs. lakh)

- Year
1988-90 5027
1989-90 5123 .
5153

1990-91
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(e) Review of the Export Policy and
minimum export prices in respect of mica
and mica products, settling up of down-
stream projects, for manufacture of finished
mica products for export and establishment
of R&D Centre are some of the steps taken/
proposed to be taken to increase export of
mica and mica products.

Task force for development of Power-
looms

2792. SHRI PARASRAM BHARDWAJ:
Will the Minister of TEXTILES be pleased to
state:

(a) whether any task force has been set
up by the Government to assess the existing
development of credit to powerlcoms in the
decentralised sectors and to augment its
availability for their modernisation and work-
ing capital; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR1 ASHOK
GEHLOT): (a) Yes, Sir.

(b) The Task Force Committee was
constituted by the Ministry of Textiles in May,
1987. The main purpose of the Task Force
Committee was to study and recommended
schemes for making available credit to de-
centralised powerloom sector, and to as-
sass the requirement of working capital and
credit, and make special recommendations
regarding measures to be taken to augment
swift credit to the decentralised powerioom
sector. )

Major recommendations -of the Task
Force Committee had been that one time
requirement of funds for working capital and

_for modemisation be make available which

could be enhanced in subsequent years.
These loans should be on the terms and
conditions which are applicable to SSI Units.
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~ State govemmaents should encourage coop- STATEMENT
erativisation in the powerloom sector. State
_ level Apex marketing institutions be encour- Depot Number of buses out
aged for marketing activities. of order/damaged
Repalr of D.T.C. Buses Nand Nagri Depot 2
2793. SHRIMATI DIPIKA H. Patpar GanjDepot 5
TOPIWALA: Will the Minister of SURFACE
TRANSPORT be pleased to state: Shahdara Depot-ll 2
(a) the number of D.T.C. buses which  Dhichaun Kalan Depot 6
are out of order/damaged and are standing '
idlein variousdepots asonJanuary 31,1992,  Hari Nagar Depot-Il 3
depot-wise; and _
Shadipur Depot 2
_ (b) the steps taken by the Govemment '
to get them repaired at the earliest? Peera Garhi Depot 3
G.T. Karnal Depot 1
. THE.MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT  Wazirpur Depot-Il 2
(SHRI JAGDISH TYTLERY): (a) Depot-wise
details of DTC buses which were out of  Rohini Depot-| 1
order/damaged as on 31.1.92 are given in
the enclosed Statement. ‘ Kalkaiji Depot 3
Okhla Depot-i 1
(b) Steps have been taken to ensure '
scheduled outshedding of 90% buses. The  Sarojini Nagar Depot 1
D.T.C. follows a two-tier unit replacement
based maintenance management system  Banda Bahadur Marg
where in periodical maintenance, daytoday  Depot-1 6
repairs, various dockings, unit replacement,
etc. are taking place at the first tier i.e.the  Noida Depot 3
depot workshop. Reconditioning of assem- S
blies, retreading/repairs of tyres, major/acci-  Shahdara Depot-1 3
dental repairs, etc. are taken up at the sec- '
ond tier, i.e. Central Woikshops. - Yamuna Vihar Depot 1
Hari Nagar Depot- 1
For the above tasks, about 10% of the
- vehicles are daily detained (excepton Satur-  Hari Nagar Depot-Iil 1
days, Sundays, Gazetted Holidays) in Depot o
Workshops for various preventive mainte-  Raja Garden Depot 1
-nance, activities/docking i.e. 8000 kms., A
1
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Depot - Number of buses out
. of order/damaped
Nangloi Depot ' 1
- Wazirpur Depot-il 1
Rohini Depot-1il 1
Nehru Place Depot 2
Okhla Depot-li 2
Vasant Vihar Depot ' 4
Indraprastha Depot 3
Total 63
In addition, 19 Vehicles were held up
in Central Workshop-1 of DTC for
major repairs.
imports and Exports

2794. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
be pleased to state: .

(a) the details of import and export
position of the country in the three quarters
of the years 1990-91 and 1991-92; :

(b) whether any scheme to improve the
level of export and import of the year 1992-
93 is under the consideration of the Govem-
ment;

(c) # 50, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-

DAMBARAM): (a) India’s imports during the
first three quarters of the financially year

1991-92i.6. April-December, 1991 amounted

to Rs. 34238 crores as compared to Rs.

31724 crores during April-December, 1990,

 thereby registering an increase of 7.9%. In

dollar erms, imports reg a decline of
205%. INDIA'S EXPORTS TO General
Currency area (GCA) amounted o Rs. 27133
crores during Apri-December, 1991 as
compared to Rs. 18785 crores during April- -
December, 1990 thereby registering an in-
crease of 44.4%. In dollar terms, the GCA

' exports registered an increase of 6.3%.

india’s exports to Rupee Payment Area (RPA)
amounted to Rs. 3199 crores during April-
December, 1991 as compare. 0 Rs. 4404
croresduring April-December, 1990, thiereby
registering adecline of 27.4%. In dollarterms,
the RPA exports registered a decline of
48.5%.

(b)to (d).. The Governmentintroduced a

* packageof policy reforms aimed at strength-

ening of export.incentives, and eliminating
substantial volume of import licensing. These
include: partial convertibility of Rupee, re-
duction in tariff rates, removal of licensing on
most of he imports baring imports of sensi-
tive items, strengthening of advance licens-
ing system etc. Besides, Govt. Have taken
other steps which include reducing controls
through licensing, simplification of proce-
dures for exports, activisation of Board of
Trade, bilateral discussions with selected
countries, interaction with national organisa-

* tions of trade and industry, etc.

Letters from MPs

2795. SHRIRAJNATHSONKARSHAS-
TRI: Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a)the number of letters received by him
from the Members of Parliament during the
last fifteen months, month-wise;

(b) the number of those which were

() the steps taken to expedite the re-
plies and to check such delays in future?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY AF-
FAIRS AND PARLIAMENTARY AFFAIRS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) 694 letters were received from
Members of Parliament by the Ministry of
Law, Justice & Company Affairs during the
last 15 months. Month-wise details of the
letters received are given in the enclosed

(b) and (c). Letters from the Members of

Parliament were invariably acknowledged. '

MARCH 13, 1982
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All letters received from the Members of

" Parliament since June, 1991 have been

acknowledged. Final replies were given in
139 cases, details of which are given inthe
above mentioned enclosed statement An-
nexure. information in respect of the remain-
ing letters is being collected and will be laid
on the Table of the House. In accordance
with extant instructions, priority is accorded
to the work .of replying to the letters of
Members of Parliament. Disposal of such

"+ cases are regularly monitored at the highest

level and remedial steps are taken wherever
necessary.

STATEMENT
Month No.of letters received Fnémaplias were given,
: by Ministry of Law, month-wise by Ministry
Justice & Company of Law, Justice & Company
Affairs month-wise Affairs
1 2 3
1. December, 1990 7 2
2. January, 1991 - 50 9
3. February, 1991 24 3
4 uan:h 1991 36 12
5. April, 1991 13 7
6. May, 1991 15 10
7.  June, 1991 -9‘ 7
8. July, 1991 2 9
9. August, 1991 114 24
0. Sepbmbor 1991 17 8
11.  Oclober, 1991 64 10
12.  November,1991 50 8

13. December, 1991 72

1
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Month No.ollartarsraoslwd. Flnalﬂaphsmglwn '
by Ministry of Law, month-wise by Ministry .
‘ Justice & Gompany " -of Law, Justice & Company
' Month . No.of letters received Final
14. - January, 1992 70 14 ‘

15. February,1992 = 31 7
Totalk -~ 694 139

" Settlementof Cash Compensatory  inJan, Feb., 1992. Afurther sum of Rs. 260

Support Claims crores has beenprovidedin the RE for 1991-

2796. SHRIR.SURENDERREDDY:
SHRISASHI PRAKASH:

" Will the Minister of COMMERCE be
pleased to state:

(a) whethera strategyto settle over Rs.

1000 crore of pending claims of ash-Com- .
pensatory Support hasbaen finalised by his

Ministry:
~ (b)if so, the mainfeatures ofthe scheme;

(c) to what extent the disbursement of
CCS claims to exporters will be made;

(d) whether the Finance Ministry has
been asked to increase CCS allocations so
that settlement can be made; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE

. MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): (a) to (e). in December 1991
various licensing offices had projected fund
requirement for payment of pending CCS
claims around Rs. 1190 crores. Ministry of
Finance was accordingly approached, for

release of the requisite funds. A sumof Rs.

410 crores was released by the Ministry of
Finmonthhmw-hmm
booqdlsbunodbvnmlbmmvdlbu

92 and Rs. 300 crores inthe BE for 1992-93.
Further allocation of funds will be made to
various licensing offices on receipt of the
same from the Min. of Finance.

[Transiation]

Reductlon in number of Employees In _
Various Doplnmonu

2797. SHRI VISHWANATH SHASTRI:
Wilithe Mlnlsterol GOMMERCE bepleased
to state:

(a) whether the Govemment have con-
stituted any committee to make a review for

reducing the number of employees in vari-
ousDepanmms.ot,CmmMinlaq;

(b) ¥ s0, the time by which the aforesaid
committee has been asked to submit its
report; and

(c) the criteria adopted by the commit-
tee for reducing the number of employees?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): (a) to {(c). A departmental
Committes underthe Chairmanship of Addi-
tional Chief Controller of Imports & Exports
and consisting of four others namely JCC1 &
E (CLA), New Deihi. Deputy Secratary
(Admn.), Ministry of Commerce, Daputy
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Secretary (Financs), Ministry of Commerce ofwiwlumuebrbﬂnwldmarm
and & CCIBE(Admn.) has been constituted  improving the efficiency of agricultural in-
toasssssthe workioad of CCISE (nowDGIT)  vestments, rationalising subsidies and tar-
"organisation and its steff requirement inthe  getting them towards deserving people, di-

light of new Trade Policy. The Committee
‘has not been given any time frame to submit
its report but is expected o give its recom-
mendations as early as possible. The Com-
miltee is expected to take all relevant criteria
into account while presenting its report.

[English]
Structural Adjustments in Agricultural

2798. SHRI RAM NAIK: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether the World Bank, the Inter-
national Monetary fund and the General
Agreement on Trade and Tarilf have sug-
gested some structural adjustments in the
field of agriculture;

(b) if so, the salient features thereof;

(c) whether the above agencies have
alsosuggested freetrade in agricultural items;
and

(d) ¥ 50, its likely effects on the farmers?

* THE MNlSIER OF STATE OF THE
mOF(XJMIERGE(S}HP CHI-
DAMBARAM): (a) 1o (d). Thereis no sugges-
tion jointly from the World Bank, the IMF and
the General Agreement on Tarilis and Trade
on struciural adjustment in the field of agri-
culture. However, in August, 1991, the World
Bank prepared a Country Economic Memo-

of agriculture in India. Some of the main

recommendations conceming the agricul-
ture sclor relate 10 increasing overall allo-
euhnbrqm.MMmup

versification of agriculture to meet the grow-
ing demands, providing better incentives to
farmers for crop production and revitalisa-
tion of rural banking. The Report advocates
integration of Indian agriculture to the restof

. major emphasis on market signals and pri-

vatisation as a guiding factor for promoting
investments in agriculture.

Some of the recommendations of the
Report relating to improving the efficiency of
agricultural investments are consistent with
the Govemment of India’s policies on agri-
culture. However, integration of Indian agri-
culture to the rest of the World Agricultural
Economy has to be selective and reciprocal.
Similarly, while markets and privatisation
have their role, there are certain limitations in
their functioning in Indian agriculture, par-
ticularly in the case of rain-ted agriculture.

Inthe Uruguay Round, the proposals on
trade in agriculture put forward by Mr. Arthur
Dunkel, Director General, GATT envisage
progressive reduction of levels of protection
and subsidisation of agriculture by the GATT
member countries. it is further proposed that
countries with a balance of payments prob-
lem would be allowed to use quantitative
restrictions on imports. Fordeveloping coun-
tries the proposals envisage special and
differential treatment in terms of exemption
of certain policies and higher de-minimis
level below which they are not mulrod to

undertake any commitments.

Analysis of the Dunkel text by Govern-
ment has led to the conclusion that India
would not be adversely affected by the pro-
posals on trade in agriculiure.
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Export of Ayurvedic and Unani Drugs

2799. SHRI CHHITUBHAI GAMIT: Wil
the Minister of COMMERCE be pleased o
state:

(a) whether there has been a tremen-
dous increase in Export of Ayurvedic, Unani

and other medicines during the current year;

(b) if so, the details thereof and the
foreign exchange eamed therefrom; and

(c) the assistance/support provided or
ptoposedtoboptwdodbﬂneomia
manufacturing these drugs?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The vaiue of export
of Ayurvedic, Unani and Siddha Medicines/
drugs in indicated below:-

1988-89 Rs. 6.47 crores.
1989-90 Rs. 2.92 crores.
1990-91 Rs. 7.29 crores.
1991-92 Rs. 1.90 crores.
(April to January)

Although many of the Ayurvedic, Unani
and Siddha medicines have exportpotential,

exports of these maedicines have not been -

very significant, particularty due to problems

connected with lengthy and cumbersome

procedure for registration of drugs laid down
by the health authorities of overseas coun-
tries. Moreover, the manufacturers of Ayur-
vedic, Unani and Siddha medicines do not
have the same kind of clinical data to back
thelr products up as is available for Allo-
pathic medicines. Many countries have re-
Mmmdﬂ\hmdm
ze:m of presence of Metal Oxides in

lomsropreulaizotioucoof Ayumse-
dic Medicines in overseas countries, the
Basic Chenticals Pharmaceuticals and oos-

 metica Export Promotion Councll (CHEMEX-

CiL) Bombay, in association with arenowned

2800. SHRISATYAGOPAL MISRA:Will
the Minister of COMMERCE be pleased to
state the steps talken o boost the export of
betel leaves dwiing the current year and
proposed 1o be taken during 1992-937

THE DEPUTY MNISTRY IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): Export of betel loaves is
freely allowed on decontrolled basis without
any export licence fromalities. the agricul-
tural and Processed Food Products Export
Development Authority (APEDA), an autono-
mous body under the Ministry of Commerce,
assists exporters, inter-alia of betel leaves.

Financial Assistance by NABARD to
: Kerala

2801. SHRI T.J. ANJALOSE: Will the
Minister of FINANCE bo pleased 1o state:

(a)ﬂn'mﬁumdﬁn-nblm
provided to Kerala by National :Bank for

Agricutture and Rural Development from
1988 to 1991, year-wise; and

(b) the rate of interest charged therson?

" THE MINISTER OF STATE IN. THE
MINISTRY OF FINANCE (SHRI DALBR
SINGH): (a) Amount of refinance assistance
provided in Kerala State by the National
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Bank for Agriculture and rural Development  yga, Amount
(NABARD) from 1988-89 to 1990-91 under
schematic lending is as under: 1990-91 8158
(Rs. in lakhs) :
1991-92 6064
Year Amount (upto Feb. 1992)
(b) The rates of interest applicable on
1988-89 7126 refinance to banks and on bank loans to
’ beneficiaries are given in attached State-
1989-90 8005 ment. _

STATEMENT
The rates of interests applicable on refinance to banks and on bank Joan to beneficiaries

i) PRIOR TO 22 SEPTEMBER 1990

S.No. Purpose Rates of interest
Uttimate On NABARAD
Bomower refinance
1 2 3 4
1. Minor lrrigation 10% " 6.5%
2. Diversified Purposes
a) IRDP
b) Small Farmers (as per .
National Bank's definition) 10% 6.5%
c)v Bio gas development
d) Others

12.5% 8%

‘i) FROM 22 SEPTEMBER 1990 TO 8 OCTOBER 1991

Size of the Loan Sanctioned Rates of interest (%)
. Ultimate . On NABARAD’s
Bomrower refinance
1 2 3
Upto and inclusive of Rs. 7500 10.0
Over Rs. 7500 and upto Rs. 15000 15 65
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Size of the Loan Sanctioned Rates of interest (%)
. Ultimate On NABARAD's
Borrower refinance
1 2 3
Over Rs. 15000 and upto Rs. 25000 12.0
Over Rs. 25000 and upto Rs. 50000 13.0
Over Rs. 50000 14.0 9.5

i)  On all outstandings under 8% category as on 22 September 1990 Banks will be
charged interest at the rate of 9.5% by NABARAD unless the banks decideto charge
the/original rate of interest on loans and advice NABARD accordingly.

IV) FROM 9 OCTOBER 1991 and Onwards (In Respect of qu Sector)

Size of the Loan Sanctioned Rates of interest (%) on
’ Uhltimate On NABARAD
beneficiaries refinance
1 : 2 3
Upto and inclusive of Rs. 7500 115 65
Over Rs. 7500 and upto Rs. 15000 13.0 65
Over Rs. 15000 and upto Rs. 25000 135 75
Over Rs. 25000 and upto Rs. 50000 14.0 75
Over Rs. 50000 and upto Rs. 2 lakhs 15.0 105
Over Rs. 2 lakhs 15.0 (Min) 45
’ (Below the raté
charged by the
bank)

v) From 9 October 1991 in Respect of Non-Farm Sector

Size of the Loan Rates of interest (%)
Ukimate On NABARAD
benefic iaries  refinance

1 2 3

Upto and inclusive of Rs. 7500 11.5 65
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(a) the percentage of expenditure on
social services by Union and State Govern-

ments, separately; and

(b) how doas this percentage compare
with the expenditure of the developed coun-
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Size of the Loan Rates of interest (%)
‘ Uimeste On NABARAD
beneficxiaries  refinance
1 | .2 3
" Ower Rs. 7500 and upto Rs. 15000 130 65
Over Rs. 15000 and upto Rs. 25000 135 75
Over Rs. 25000 and upto Rs. 50000 140 . 13
Over Rs. 50000 and upto Rs. 2 lakhs 15.0 105 )
Over Rs. 2 lakhs and upto Rs. 7.5 lakhs 165 120
Over Rs. 7.5 lakhs 180 - 135 -
Expenditure on Soclal Services tries? , .
2802 DR. SUDHIR RAY: Wil the Min- THE MINISTER OF STATE IN THE
ister of FINANCE be pleased 1o state: MINISTRY OF FINANCE (SHRI RAMESH-

WAR THAKURY): (a) The share of social
sectors in the total expenditure incurred by
the Union and State Govts. (including trans-
fer payments from the central Gowt.) during
1988-90 was 4.34% & 34% respectively.

(b) A Statement is enclosed.
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[Transiation]

Waiver of interest on Bank Loans to
Youth

2803. SHRI CHHEDI PASWAN: Wil
the Minister of FINANCE be pleasedto state:

(a) whether the Government propose to
waive of the interest charged on the loans
given by banks fo the unemployed youth;

" (b) if 50, the details thereof; and
(c) i not, the reasons therefor?

_ THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). There is no proposal to
waive of the interest charged on the loans
given by banks o the unemployed youth.
Loans are provided by the commercial banks
to the unemployed youths out of the funds
collected from the depositors which bears
rate of interest according to the maturity
period of the deposits. Any general waiver
on the rate of interest charged on the loans
sanctioned to the unemployed youth would
seriously affect the viability of the banks
concerned. The ventures on which bank
oans are granted, are formuiated in such a
way that these wouid be viable enough to
generate sufficient surpluses for the pay-
ment of interest alongwith instalments due.
Under the Scheme for providing Selt Em-
ploymenttothe Educated Unemployed Youth
(SEEVY), Government provided capital
subsidy at the rate of 25% of the project cost
on the loans sanctioned.

[Enghish)
" Widing up of LF.C.L offices

2804. SHRI UDDHAB BARMAN: Wil
mmum be pleased to state:

-'F(C)MMbwmdu

wind up the offices of Industrial Finance !
Corporation of india at Cochin, Bhubanes-
w.mmam;-u

(b) it s0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Industrial Finance Corpora-
tion of india (IFCI) has reported that is has
currently no proposal to close the offices of
IFCI at Cochin, Bhubaneswar, Patna and
Guwahati.

(®) Dces not arise.

Operation of Account by ‘Skipper Vihar'
In Union Bank of india

2805. SHRIMATI GEETA MUKHER-
JEE: Wilithe Minister of FINANCE bepleased

" to state:

{a) whether Union Bank of India has
recently acted as agent of SKIPPER, a Delhi
based construction company, for the sale of
Skipper brochures at Rs. 10/- each of ac-
cepting earnest money at the rate of Rs.
10,000/~ for booking in ‘SKIPPER VIHAR'
near Gurgeon;

() it so, whether the Haryana Urban
Development Authority has protested to the
Union Government against the above action
of the Union Bank of india;

(c) ¥ so, the details therec! and the
reasons therefor; and

(d) the action taken or propossd to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (d). Union Bank of india, atthe
specific request of Skipper india Ltd. agreed
in the normal course of business 10 act as
collecting agent for accepting applications
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and registration deposits on behalf of the

company for its scheme for constructionofa -

residential colony in the name and style of
“Skipper Vihar”. The District Town Planner
(Enforcement), Gurgaon however advised
the bank’s Gurgaon Branch Manager not to
accept funds in the name of Skipper India
Ltd., and also conveyed that the registration
money collected by the bank from the
members of public should not be allowed to
be withdrawn by the company. On the basis
of this advice and reports appearing in some
newspapers, the bank put the company on
notice that the registration money collected
by the banks’ designated branches would
not be permitted to be released or disbursed
and that the amount collected by the com-
pany directly from the public and deposited
in their account with the Union bank of In-
dia’s branch at Lajpat Nagar shall remain
frozen until such time as the required per-
mission/sanction/licence is received to the
satisfaction of the authorities concerned.
The entire amount collected through the
authorised branches of the bank and the
credit balance in the accountof the company
stand frozen for the time being.

Cut in Ald to India

2806. SHRI PRAKASH V. PATIL: Will
the Minister of FINANCE be pleasedto state:

(a) whether some countries have de-
cided to cut the a‘nd being given to India;

(b) if so, the names of those countries
and details of the cut proposed in each case;
and

(c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The substantial

part of foreign aid is received from members

of the Aid India Consortium. In its last meet-

'MARCH 13, 1992
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ing held on 19-20 September, 1991, the
Members of the Consortium have pledged
aid assistance of US $ 6.7.billion, which
represents a 6 per cent increase over last
year's level. No country has officially com-
municated any decision to cut aid in terms of
these pledges.

(c) Does not arise.
Spinning Milis in Madhya Pradesh

2807. KUMARI PUSHPA DEVI SINGH:
Will the Minister of TEXTILES be pleased to

- state the details of spinning mills set up in

different districts in Madhya Pradesh so far,
district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): There are 11 spinning mills (as
on 31.1.92) in Madhya Pradesh. The details
of mills (district-wise) are given below:

Name of the Distts. No. of mills

(as on 31.1.92)
Khandwa 2
Bilaspur 1
Nagda 1
Rajgarh 2
Indore 1
Dewas 1
Dhar - 1
Khargone 1
Sanwad 1
Total : 1
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[Translation]

Manufacturing of Passenger Alrcraft by
HA.L

2808. SHRI SIMON MARANDI:
SHRI PRAFUL PATEL:

Will the Minister of DEFENCE be
pleased to state:

(a) ‘whether Hindustan Aeronautics
Limited is manufacturing passenger aircraft
with a capacity of 120 passengers;

(b) if os, the number of aircraft manufac-
tured since 1988 alongwith the details of
expenditure incurred thereon, year-wise;

(c) the percentage of the foreign assis-
tance/cooperation received by HAL and the
names of the foreign institutions; and

(d) the number of small alrcraft for
domestic use and big aircraft forexport which
are likely to be manufactured by this com-
pany during 19927

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMARY): (a) No, Sir.”

(®) and (c). Do not arise.

(d). During 1992 no big aircraft is planned
for manufacture. HAL presently plans manu-
facture 6 small aircraft (Dornier-228) for
domestic Supply in 1822,

[English)

Special Courts for Trial of Cases under

2809. SHRI P.C. THOMAS: Will the
Minister of FINANCE be pleased to state:
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(a) the number and details of special
courts constituted so far for trial of cases
under Narcotic Drugs and Psychotropic
substances Act, 1985;

(b) the financial assistance provided to
Kerala by tlie Union Government and vari-

. ous other organisations to constitute the

special court;

(ci whether the special court has been
constituted in Kerala; and

(&) if not, the reasons therefore and the
time by which it is likely to be constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) As per the information
available with the Government, the following
States have established special courts for
trial of cases under the Narcotic Drugs and
Psychotropic Substances Act, 1985:

S.No. Name of the State No. of Special

Courts -
1.  Maharashtra 2
2.  Manipur 4
3. . Goa 1
4. Trpura . 1

(b) to (d). Section 36 of the Narcotic
Drugs and Psychotropic Substances Act,

. 1985, as amended, provides for trial of of-

loneubyspedaleourtswhbhmbbe
created by the State Govemments. As per
the information available with the govern-
ment, the State government of Kerala has
notyet established such courts. The govern-
ment of India has not provided any financial
assistance to the Government of Kerala for

the purpose.
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[Tw.
- Tea and Cofiee Cuitivation in M.P.

2810. SHRIMOHANLAL JHIKRAM: Will
the Minister of COMMERCE be pleased 1o
state:

(a) whether the Government have con-
ducted an experiment with a view 10 assess
the cultivation of tea and coffee in some
areas of Madhya Pradesh;

(b) i so, the details and the outcome
thereof; and

(c) the steps proposed o be taken by
the Government to encourage tea and col-
fee cuttivation in,those areas where the
climatic condition and land are found suit-
able for their cultivations?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). inthe case uf tea,
plantations .on trial basis were raised in
Sarguja and Bastar districts of Madhya
Pradesh in the years 1979 and 1981. These
trials proved o be unsuccessful. in the case

~ {c) With a view %0 promote tea cultiva-
tion in the non-traditional areas, the Tea
Board has been extending financial assis-
tance since 1982 under its New Tea Unk
Financing Scheme, mmboth
foan and subsidy components. So far as
coffee cultivation is concerned, keeping in
view the global demand-supply position,
Government is not encouraging plantation in
new areas.

:+-nghish)
~Exim BcHp Facility

2811. SHRI YASHWANTRAO PA-

TIL:
SHRI RAM NAIK:
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Will the Minister of COMMERCE be -
pleased 10 state: '

 (a) whether Ministry of industry has
suggested some changes in the Exim Scrip
facility; -

(®) if 30, the details thereof;

(c) whether with the introduction of Exim
Scrip Scheme, Cash Compensatory Sup-
port was replaced by equivalent import Ii-

(d) ¥ so, the total amount of Cash

Compensatory Support replaced during
1991-92;

- (@) the rate of premium at present ruling
in the import market; -

() whether & is not recovered by the

importers through the price they charge for
the imported asticles; and

(g) if so, detalls thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. *

(b) Ministry of Industry had suggested |
that, in the interest of further simplification of
import procsdures, there was need to ex-
tend the Exim scrip facility to all industrial
materials. As announced in the Budget for
1992-93, allimport needs will be metthrough
the provisions contained in the Liberalised
Exchange Rate Management System
(LERMS). These provisions are consistent
with suggestions made by the Industry Min-
istry.

(c) and (d). CCS was being given by
way of refund of un-rebated taxes. With the

- suspension of CCS, Eximscrips at higher

rates were allowed. Since CCS was depend-
entonthe export performance and fulliiment
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of the prescribed conditions by each individ-
val exporter, the Gowvt, presently has no
information about the amount of CCS which
would have become due inthe year 1991-82
after the a bolition of this scheme.

(e)to(g). The premium on Eximscrips to

is etermined by the market. forces. The

Gowt. has no role in'it.

Appointment of Heads of Banks and
Financlal institutions

2812. SHRI HANNAN MOLLAH:
SHRI K.V. THANGKABALU:

Wilithe Minister of FINANCE be pleased
" to state:

(a) whether some nationalised banks
and financial institutions like Industrial De-
velopment Bank of India are without Chair-
men/top heads of management;

(b) it so, the names thereof and the
reasons therefor; and

(c) thersteps taken by the Government
to appoirit the top heads of management in
banks and financial institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The position of Chairman
and Managing Director is vacant in two na-
tionalised banks, viz. Vijaya Banieénd Syn-
dicate Bank. Government have already initi-
ated steps to fill up the vacancies.

Export of Bidis
~2813. SHRI R. JEEVARATHINAM: Will

* the Minister of COMMERCE be pleased to
state: . ‘

(a) the export of bidis made during the
last six months; and
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(b)lhostopcpmpoudbbotdionby.
the government to boost its export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): (a) Export of bidis during
the last six months (September, 1991 o
February, 1992) was 226 tons valued at Rs.
340 lakhs.

(b) Partial convertibility of Rupee and
other liberalisation measures taken recently
are expected to promote its export.

Loans given under IRDP

2814. SHRIKASHIRAM RANA: Willthe
Minister of FINANCE be pleased to state:

(a) whether there has been any reduc-
tion in the amount of loans distributed by the
Nationalised banks under the Integrated
Rural Development Programme (JRDP) for
various purpose in each Stats;

(b) if 80, the reasons thereof; and

(c) the total amount of loans distributed
by the nationalised banks under the said
programmes from April to October 1991 as
compared to the corresponding period dur-
ing each of the last three years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). State-wise amount of

" loans disbursed by commaercial banks under

Integrated Rural Development Programme
(IRDP) during April td October of the finan-
cial years is given in the enclosed State-
ment. The data reporting system does not
generate purpose-wise details of the loans
disbursed. Except for a few States, the dis-
bursements of loans under the programme
have shown an increase.
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STATEMENT '
States/U.T.s Credit Disbursed
_ ____(Rs. lakhs)
April 1990 October 1990 April 1991 Oclober 1997
7 2 3

Andhra Pradesh 2727 3457
Arunachal Pradesh 9 13
Assam 225 281 -
Bihar | 1907 2171
Goa 89 75
Gujarat 716 - 1067
Haryana 346 232
Himachal Pradesh 213 258
Jammu & Kashmir 46 121
Kamataka 928 905
Korala 859 726
Madhya Pradesh 1286 2038
Maharashtra 1739 1980
Manipur - —
Megalaya - 89

. Mizoram 23 —
Nagaland 27 47
Orissa 536 632
Punjab 579 419
Rajasthan 365 1267
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States/U.T.s Credit Disbursed
(Rs. lakhs)
April 1990 October 1990 April 1991 October 1991
1 ' 2 3
Sikkim 34 ' 24
Tamil Nadu 2548 1592
Tripura 75 52
Uttar Pradesh 4892 6554
West Bengal - 2028 2096
Andaman & Nicobar 10 _
Chandigarh — —
Dadra and‘Nagar Haveli 9 10
Delhi 17 34
Daman & Diu 15 7
Lakshadweep 4 3
Pondicherry 1 16
All India 22244 26087
Electlon in Delhl THE MINISTRY OF STATE IN THE

2815, SHRI SRIBALLAV PANIGRAHI:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government have de-
cided to hold election for the legislature in
Delhl; ' :

(b) if so, the details thereof; and

(c) the time by which the election in
Delhi s likely to be held? :

MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). As a first
step to hold elections for the Legislature in
Delhi, delimitation of Delhi into 70 single
member territorial constituencies is being
taken up by the Election Commission of
India. Further actionto hold electionscanbe
taken only after delimitation is completed. It
is, however, not possible to indicate the
exact time at this stage.
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[Transiation]
Import of Electronic Coting Machines

2816. SHRI RAM KRISHNA
KUSMARIA:
SHRI SANTOSH KUMAR
‘GANGWAR:
SHRI BALRAJ PASSI: .
SHRIPRABHU DAYAL KATH-
- ERIA:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government propose to
import electronic voting machines;

(b) if so0, the number thereot; and

. (c) the n‘unpdthoeoumriﬁsfrom
which these machines are likely to be pur-
chased? '

THE MINISTRY OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI .
KUMARAMANGALAM): (a) No Sir.

(o) and (c). Do not arise.
[English]
Export of Onion and Red Chillles

2817. DR. V. RAJESWARAN: Will the
Minister of COMMERCE be pleased to state:

(a) whether traders dealing with onions
‘and red chillies in Tamil Nadu have been
allowed to export these commodities to gulf
countries to eam foreign exchange; and

(b) it s0, the steps taken by the Govern-
ment to prevent steep rise in prices of these
items in domestic market?

MARCH 13, 1982

RANGARAJAN -

_ Writien Answers 140
THE DEPUTY MNISTER IN THE

. MINISTRY OF COMMERCE (SHRI SAL-

MAN KHURSHEED): (a) k is open to any
trader 10 export onions as an associate ship-
perof NAFED, which isthe canalising agency.

'Expoﬂdndehlluisalowodondo—eon—

trolled basis.

(b) In case of items of mass consump-
tion, restrictions such as quantitative ceil-
ings or a compiete ban on export of agricul-
tural products are stipulated where neces-
sary.

[ Transiation)
Upgradation of Clties

2818. SHRI MANPHOOL SINGH: Wil
the Minister of FINANCE be pleasedto state:

(a) whetherthe Union Government have
upgraded Bikaner as ‘B’ class city;

(b) if 50, the details thereot;

{c) whether a number of requests for
upgradation of cities are pending with the
Govermnment;

(d) it so, the names of cities in each
State in respect of which such requests have
been received; and

() the time by which decision is liely to
be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) and (b). Bikaner
has been upgraded as ‘B-2’ class city forthe

" purpose of grant of House Rent Allowance/

Gompensatory (City) Allowance to Cmtnl
Govemment omplaym

(c)%0(e). According tothe existing crite-
rion. upgradation/re-classification of cities
brmﬁpurposoofgtantolHRSIGCAlsdom
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mﬂnb.hd‘mdww. classification of cities, wherever necessary,
revealed in adecennial Census. Thenames  will be taken up after receipt of the final
of cities in respect of which representations  population figures of 1991 Census fromthe
have been received for upgradation during  Registrar General and Census Commis-
the last six months are given inthe enclosed  sioner of india.
Statement. The question of upgradation/re- v
STATEMENT
S.No. . Name of Cities/Towns Name of States U.T.
1 2 3

1. . Warangal Andhra Pradesh

2. Bhavnqar

'3. Jamnagar Gujarat

4 Himmatnagar

5., Goa Goa

6. Thiruvananthapuram

:l Kerala

7 Kasaragod

8 Manolbro Kamataka

9. Jammu J&K

10. Raipur . Madhya Pradesh

1. Virar '

12. Aurangabad

13. Cuttack —

14. ' Bhubaneshwar Orissa

15. Puri —

16 Kota
17 Gangapurcny] |
18.  Dhopur




2819. SHRI KRISHAN DUTT SUL-
TANPURI: Will the Minister of COMMERCE
be pleased to state:

(a) the quantity of pulsesimported
during the current year and proposed to be
imported during 1992-93; and

(b) the reasons for such imports?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Information will
be obtained and laid on the Table of the
House. ’

Mysore Spinning and Weaving Milis
2820. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of TEXTILES be
pleased to state:

(a) whother the Mysore Spinning and
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S.No.  Name of Cities/Towns Name of States /U.T.

1 2 3

. Thiruchirapalli Tamil Nadu

20 Agartala Tripura

21, Dehradun —

2.  Aigarh

23 Haldwani Uttar Pradesh

24, Pauri ..

25, Baraut

26 Pondicherry Pondicherry

[English) wm Milis (Raja Mills) at Bangalore is a
: mport of Pulses unit of the National Textile Corporation;

(b) whether the above Mill was gutted
due to fire; _

(c)l(so.whonandthoesﬁmatodba
incurred thereon;

(d) whether the Government propose to
relocate the gutted portion of the above mills
near the Minerva Mills;

(e) if so, the reasons therefor; and

(f) the time by which it will be relocated?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(®) Yes, Sir.

(c) The unit was affected by a major fire

- on 18.11.1980. The entire spinning depart-

ment excepting 19520 spindles and one
blow room line was completely gutted
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alongwith the entire building which was
housing these machine. The estimated re-
placement cost is Rs. 12 crores.

(d)b(l).Thou'ltomnﬁvuofnplwlm '

the gutted machines in the same location
and relocating the same in the Minerva Mills

. were considered. The later alternative was

preferred, since there was spare capacity
available in Minerva Mills for spinning pre-

paratory and the cost therefor would be far
lower. The relocation has already com-
menced and is in progress.

Vacant Posts in BIFR
2821. SHRIAJOY MUKHOPADHYA:
SHIR BASU DEB ACHARIA:
SHRIRAMASHARAY PRASAD

SINGH:
SHRI CHHITUBHAI GAMIT:

Willthe Minister of FINANCE be pleased
fo state:

() the total number of posts in various

categories including those of Directors inthe
Board for Industrial and Financial Recon-
struction (BIFR) on January 31, 1992;

(b)the number of posts in.each category

* lying vacant on above date; and

(c) the steps taken to fill up the vacant
posts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Information relating to
the total number of posts sanctioned in the
Board for Industrial and Financial Recon-
struction (BIFR) as on January 31, 1992 in

- various categories and the number of posts

in each category lying vacant, as on the
above date, as reported by BIFR, is as inthe
enclosed statement.

(c) While BIFR has already initiated
necessary steps to fill up the vacant posts in
categories otherthan Members, the Govern-
ment has also already initiated necessary
steps to fill up the 3 vacancies of Members.

STATEMENT

No. of Posts (sanctioned and vacant) in BIFR as on 31.01.92

S. No. Post Sanctioned Vacant
1. Chairman 1 - -
2 Member 8 3
3. Secretary 1 -
4. blrector 5 3
5. Deputy Secretary 2 -
6. EDP Manager 1 1

7 Under Secretary
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S.No..  Post T Senetencd Vacant
8 Sr. Research Officer 2 1
L9 Deputy Director 4. 2
10. Principel Pvt. Secretary 9 2
1. Bench Officer o -
12 SectionOfficer 7. -
13. And]ltProgmm 2 - 1

14 Hindi Officer 1
15, Private Secretary _ ) 1
.18, Personal Assistant (Steno Gr 'C') "no -
17. Assistant 15 1
18. ‘Lbrarian 1 -
19. Accountant 1 1
2. Sr. Hindi Translstor 1 -
20 Jr. Hindi Transiator 1 -
22. Stenographer Gr. ‘D’ ) 'S
23, uD.C. .2 -
24, LD.C. | s 1
2. Staft Cor Driver ' 18 1
28, Deepatch Rider A 1 -
27 Jamadar [ -
28. Gestatner Operator-cum-photocopier 2 -
. Daftry 4 -
- 30. Peon 20 1

g 2

174 23
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2822. SHRI RAM KAPSE: Will the
wwqrdmechoMbm:

(a) whether an agreement was signéd
in Decomber 1991, with erstwhile USSR
with regard o Bombay and Moscow Share
Markets;

(b)llso.mslllon'tfomthond;md

(c) the status of the agreement under
the changed circumstances?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): () and (b). According to
the information furnished by the Stock Ex-
change, Bombay, a Memorandum of Under-
standing was entered into between the
Bombay Stock Exchange and the Moscow
Central Stock Exchange onthe 13thDecem-
ber, 1991 to cover certain specific areas of
mutual cooperation for setting up and mak-
ing fully operational the Moscow Central
Stock Exchange.

(c) Aocording to the Stock Exchange,
the status of the Memorandum of Under-

standing does not change as aconsequence

ofthe political changes in the erstwhile USSR.

DTC Services

2823. SHRI ARVIND NETAM: Will the
Minister of SURFACE TRANSPORT be
pleased 1o state:

(@) whether oid D.T.C. buses are plying
under ‘Greenline Service'. ‘Limited Stop

Service' and ‘R.L. Service' at present; and

(b)ln.“nmbrmmm
better bus faciiities 10 the commuters even
Mdummhu?

THE MINISTER OF STATE OF THE
MINISTRY ‘OF SURFACE TRANSPORT

_(SHRIJAGDISH TYTLERY): (a) and (b). New

buses are deployed on ‘Green Line Service'
‘Limijed Stop' and ‘Railway Special’ Serv-
ices.

- Export of Cotton/Cotton Yarn

V 2824. SHRI M.R. KADAMBUR JAN-
ARTHANAN: Will the Minister of TEXTILES
be pleased to state: .

(a) whether the suspension of cotton/
cotton yarn export announced in February is
likely 10 affect our export earnings; and

(b) ¥ 30, how the Government propose
to meet the deficit in export earnings?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Any marginal de-
crease in the export eamings on account of
restrictions on export of cotton/cotton yam is
likely 10 be off-set by export of value—added
ems like fabrics and garments. .

Widening of National Highways o
Four Lines

SHRIMATI D.K. BHANDARI:

SHR! DILEEPBHAI SANG- .
HANI:

SHRI MRUTYUNJAYA
NAYAK:

SHRI SURAJBHANU
SOLANKI:

Wil the Minister of SURFACE TRANS.- -
PORT be pleased to state:

(a) the. names ot Natonel Highways
which have been developed 1o four lanes

- during the last three years, State-wise;
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- (b)'the names of National Highways
proposed to be widened to four lanes during
1992-93, State—wise; and

(c) theamount sanctioned therefor, State
- wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Alistisgiven
in the attached statement.

(b) and (c). Since the Demand forGrants
for 199293 are yet to be passed by the
Parliament, it is too early to indicate the
details of such proposals as wJll as the
amount ear—marked for them.

STATEMENT

List of National Highways developed to
four lanes during the last three years (i.e.
1988-89, 1989-90 and 1990-91)

Chandigarh

Widening of existing 4 lanes to raise level
between U.T. boundary on Punjab side to
junction 38. .

Delhi

Widening from 2 lane to four lanes in the
remaining portion of Palam diversion from
km. 3.67 to 4.90.

Gujarat

Widening to four lanes in 12.03 km length of
NH 8, 3km of NH 8A and 8.45 km of NH 8C.

Haryana

‘Widening to 4-lanes from km 586 to §9.05 of
Delhi-Mathura Road on NH 2 in Faridabad
Distt. A

Widening to 4-lanes km 37.3 - 42
Delhi-Mathura Road, NH 2.  Gurgaon

MARCH 18, 1992
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byepass 6.57 km length NH 8.

Orissa

Widening tofour lanes in 2.8 km length of NH
S Bhubaneswar-Cuttack Section

Punjab

Widening to 4—lanes in 60.7 km length of NH
1.

[Translation]
Woelfare Schemes of Weavers

2826. SHRI NITISH KUMAR: Will the
Minister of TEXTILES be pleased to state:

(a) the progress made towards the
implementation of schemes for Integrated
Handioom Village Development and Margin
Money for Destitute Weavers;

(b) the number of villages taken up for
Integrated Development and the number of
weavers’ households covered during
1991-92, State-wise; -

(c) the number of cooperatives formed
during 1991-92 and the margin money re-
leased so far, State—wise; and -

(d) the numbers of weavers benefited,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Proposals have been
received from Governments of Orissa and
Assam for providing financial assistance

. under the scheme of Margin Money for

Destitute Weavers.

12 Districts have been identified but
concrete proposals for providing financial
assistance under the Integrated Handloom
Village Development Scheme have not so
far been received from any of the State -
Govemments/UTs.
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© No. of Cooperatives Amount released
formed in 1991-62 (Rs. in lakhs)
[0} Orissa 9 450
(i) Assam 2 11.00
d) No. of w;avon benefitted
0 Orissa 450
(i) ' | Assam 1100
[English] (SHRIJAGDISH TYTLER): (a) The accruals

Central Road Fund

2827. SHRIA. CHARLES:
SHRI
SURESH:

Willthe Minister of SURFACE TRANS-

PORT be pleased to state:

(a) the total amount credited to the
Central Road Fund during each of the last
three years, till the June 30, 1991; and

(b) the amount sanctioned and released
for various schemes under C.R.F. during
1991-92 and proposed to be sanctioned
during 1992-93, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

KODDIKKUNIL

to the Central Road Fund during last three
years are as under:

- Year Amount
' (Rs. in lakhs)
1988 ) 1415.18
1989-90 1639.46
1990-91 (tentative) 1648.55
(b) The cost of schemes approved as

well as funds proposed to be released during
1991-92to different States are shown in the
enclosed Statement. Proposals to be sanc-
tioned during 1992-93 would depend inter
aliaupon actual accruals tothe Central Road

- Fund, free balance of each State and the

proposals recommended by the State Gov-
emments. :

STATEMENT

8. No. Name of State Cost of schemes Fund proposed to be
approved during released during
91-92 under 91-92 under
Central Road Fund Central Road Fund
(Rs. in lakhs) (Rs. in lakhs)
681.40 50.00 .

1. Andhra Prade sh
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SNo  Nameof Stte " Cost of achemes Fund proposed 1 be
approved during released during
91-62 under 91-82 under
.Contral Road Fund  Central Road Fund
(s in lnkte) (Rs. in lakhs)
2 Assam " 10812 50.00
3 Bhar 21947 40.00
4  Gujarat 154.71 100.00
5. Haysna 220,00 15.00
6  Jammua Kashmir 80.00 20.00
7. Kamataka "270.00 75.00
Kerala | - 50.00
Madhya Pradesh 215.00 89.00
10.  Maharashtra 1057.64 150.00
11.Meghalaya - 75.10 25.00
124  Mizoram " 56.20 30.00
13.Manipur - 1.00
14,  Orissa 70.06 35.00
Ys.  Tami Nadu 250.00 100.00
16.  Tripua 2566 6.00
17 West Bengal 166.25 64.00
Total 3649.40 - 900.00
[Translation) (a) whether the Govemment propose to

reintroduce the process of entoiment to the
various wings of defence services by organ-
ising ‘Bharti Melas’ and by sending officers
2828. PROF. RASA SINGH RAWAT:  to recruitment centres;

Will the Minister of DEFENCE be pleased to

Recrultment in Rajasthan

(b) if not, the reasons therefor;
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‘ (c)mmnhm_

nemorandum from various parts of Rajast-
1an to reintroduce the old procedure of re-
sruitment of defence personnel;

.(d) # 30, the details thereof; and

(o) the steps being taken by Govem-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) The Governmentdo
not propose to do away with the Application
System of Recruitment. However, to cut
down postal delays and to enable candi-
dates in the interior areas to appear for
screening prior to the common entrance
examination, it has been decided to hold a
few Recruitment melas in each Zone, after
due publicity. Regimental Centres have also
been directed to hold such melas in their
respective areas.

(b) The Application System ot Recruit-
ment, introduced in 1888, is, on the whole,
working satisfactorily.

(c)to (e). No, Sir. However, gnqmnloi
organizing a Recruitment mela at Jhunjhunu
i has been received.

Cotton Textlie Mills in Cooperative
Sector In Blhar '

2829. MOHAMMAD ALl ASHRAF

FATMI: Will the Minister of TEXTILES be
pleased to state:

(a) the number of cotton textile mils

"under Cooperative Socbr.tprmm.'

State-wise;

(b) whether these mills are capable to
Mest the demands of handlioom and power-
loom industries;

-(c) ¥ not, the reasons therefor;

(d) whether the Governmert propose
for setting up new mills during Eighth Five
Yoear Plan in the country paricularly in
Darbhanga, Bihar; and

(e) 90, the details thereof, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) As on 318t Dec. *91 there are
110 Cotton Textile Mills under Co~operative
Sector inthe country. A State-wisebreak-up
is as under:

Name of the State).T  No. of mills
Andhra Pradesh - 9
" Assam 1.
Bihar - s
Gujarat 5
| Haryana 1
Kamataka 8
Kerala 4
Madhya Pradesh 2
Maharashira 3%
Orissa 6
Punjab 6
Rajasthan 3
Tamil Nadu 14
Uttar Pradesh 1
Woest Bengal 1
Pondicherry 1
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inter—state movement of yarn, demands of
yarn by handloom and powerloom sectors
are met out of the production of all the
spinning mills in the country.
(¢) Does.not arise in view of ‘b’ above.
(d) No, Sir.
(e) Does not arise in view of ‘d’ above.
[English)
Funds Under UN TC-DC Programme

~ 2830. DR. RAVI MALLU: Willthe Minis-
ter of FINANCE be pleased to state:

(a) whether UN has been providing
grants with matching Indian funds under UN
TC-DC Programme.

(b) if so, the details thereof for the las
three years;

(c) the funds actually received and the
amount actually spent;

(d) reasons for non—expenditure of this
amount;

(e) whether Government propose to
utilise these funds through several
" well-established NGOs; and

(f) if so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) to (f). Question does not arise.

Stipend o Ex-Servicemen at Queen
- Mary’s Technical School, Kirkes, Pune

2831. SHRI GUMAN MAL LODHA: Will
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the Minister of DEFENCE be pleased to
state: S .

(a) the monthly stipend given to dis-
abled Ex-Servicemen undergoing vocational
training at Queen Mary's Technical School,
Kirkee, Pune at present;

(b) the date from which it was revised/
enhanced; *

(c) whather the Govemment have any

plans to enhance stipend from time to time;

(d) if 5o, the details thereof; and

(e) whether the Government propose to
open more such technical schools in other
regions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Disabled
ex—Servicemen undergoing vocational train-
ing at Queen Mary's Technical School,
Kirkee, Pune, are notbeing paid any monthly
stipend.

(b) to (d). Do not arise.
(e) No, Sir.
‘Devaluation of Rupee
2832. SHRIDILEEP SINGH BHURIA:
SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:
PROF. UMMAREDDY VE-
NKATASWARLU:

Willthe Minister of FINANCE be pleased

 to state:

(a) whetherthe Govemment propose to
further devaluate the rupee in near future;
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(b) if so, upto what extent and reasons
therefor;

(c) if not, whether the Govemment pro-
pose to pledge gold proportionate to cur-
rency notes issued by the Reserve Bank of
India for the purpose of maintaining. the
credibility of the rupee in the international
market; and

(d) if not, the other measures being
taken or proposed to be taken by the Gov-
ernment and the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No, Sir.

(b) Does not arise.
{c) There is no such proposal.

(d) The Government has already under-
taken a package of macro economic stabili-
sation measures such as the liberalised
exchange rate management system
(LERMS), restoration of fiscal discipline and
atight monetary policy along with structural
reforms inthe spheres oftrade and industry.
These policies are expected to increase
efficiency and productivity, impartdynamism
tothe growth process and thereby provide a
solidfoundation for higher exports and over-
all growth. The objective of restoring confi-
dence in the Indian economy has been
achieved. Foreign exchange reserves have
increased susbtantially and rate of inflation
has decelerated. We have been able to
redeemthe gold pledged by the RBland aiso
the gold sold by the SBI earlier.

PHALGUNA 23, 1913 (SAKA)
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[Translation)

Secleure of Gold and Contraband items
on Indo-Nepal Border

2833. SHRINAWAL KIéHORE RAL:
SHRI RAM PAL SINGH:

Willthe Ministerof FINANCE be pleased
to state:

(a) thedetallsofsrﬁuggledgoodsselzed
on the Indo—-Napal border during the year
1991-92, so far;

(b) the quantum of goid and other con-
traband items seized from the smugglers
and the amount of revenue earned as a
result thereof; and

(c) the number of smugglers appre-
hended and the details of the action taken
against them? ;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) and (b). Available re-
ports and the seizures made indicate that
gold, synthetic yarn, ball bearings, electronic
goods, photographic cameras, tilms, nar-
cotic drugs, etc. continue to be sensitive to
smuggling across the Indo~Nepal border.
The quantity and value of gold andthe value
of othercontrabandseizedinthe indo-Nepal
sactor of the land border; the value of seized/
confiscated gold deposited in the Govem-
ment of India Mints and the value of other
contraband goods disposed bf by the
Indo—~Nepal Border Customs Collectorate,
Patna, during the year 1991-92 so far are
given below:

Goods Seized Value of goods
disposed of
Goid Other '
contraband goods (Rs. in lakhs)
Year Quantity Value Value Gold Othercontraband
(inkgs.) (Rs. inlakhs) (Rs. in lakhs) goods
1991-92* 6.3 25.39

*Figures are provisional

2986 237 414
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. {c) The number of persons arrested, the number of convictions obtaied by this
the number of prosecutions launched and Mmunumommm

below:
No. of persons No. of prosecutions No. of
amested launched convictions
186 38 98

{English) international suppliers;

Acquittal of Fera Offenders

2834. SHRI K. THULASIAH VAN-
DAYAR: Wiil the Minister of FINANCE be
pleased 10 state:

(a) the number of appeals against ac-
quittais preferred by the Govemnment in
regard to offenders under the Foreign Ex-
change Regulations Act, 1973 pending in

various courts;

{b) whether it is contempiated to with-
draw such appeals; and

(c) ¥ not, the steps proposed to ensure
that the economic offenders are brought to
book without delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): () The Government had

preferred 33 appeals against acquittals under.

FERA, 1973,
®) No, Sk.

(c)Coumnromw.dlbrnnyhunng
of the cases.

Loss to STC on import of Sugar

2835. SHRISHRAVAN KUMARPATEL:

Willthe Minister of COMMERCE be pleased
fo state:

(a) whether the State Trading Corpora-
tbnhusuﬂondhuvybuhfonbnox-
change in import of sugar, mainly due to the
insertion of a new clause in the standard
contract deed, permitting soft options to the

(b) if s0, the precise nature and content
of this new clause; and

(c) the estimated loss incurred on this
account 90 far?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). STC has not
npomdunyquanﬁtydmfmmthom
1988-89 onwards.

(c) Does not arise.

Withdrawals under terme Deposit
Scheme

2836. DR. AK. PATEL:
DR. LAXMINARAYAN PAN-
DEYA:

Wilithe Minister of FINANCE be pleased
0 state:

(a) whether thers have been heavy
withdrawale recently under the Term De-
posit Scheme from the nationalised banks;

(d) if s0, the reasons therefor; and )

(c)the stepstakento. . ksuchaflight
of money and the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Reserve Bank of india has
reported that they do not have any informa-
tion pertaining to heavy withdrawals under

" the Term Deposits from nationalised banks.

The growth in Time Deposits of all commer-
cial banks during the last three months are
given below:
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: ’ (Rs. in crores)
Ason Total amount of Increase over
Time Deposits Previous month
27.12.1991 ‘1.77.509 (+) 2160
24.01.1992 1,79.381 (+) 1792
21.02.1992 181088 (+) 2485
(b) and (c). In view of (a) above, ques- {b) Embelic myrobalan is mostly grown
tions do not arise. in UP mainly in eastern part and in particular

[ Transiation]
Export of Embliic Myrobalan

2837. SHRI RAJVEER SINGH:
DR. LAL BAHADUR RAWAL.

Will the Minister of COMMERCE be
pleased to state:

(a) the countries 10 which emblie
myrobatan has been exported during the last
two years and quantity thereof;

(b) the names of the States and places
particularly in Uttar Pradesh where emblic
myrobalan is produced: and

(c) the steps taken by the Govemment
for increasing its production? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Myrobalan Amia
{(Embelica Linn) is being exported to various
countries lke Bangladesh, France, Raly,
Kenya, Pakistan, Singapore and U.K. The
axports during the last two years is indicated
below:~

1989-90 27343 Kg.

1990-91 18662 Kg.

Pratapgarh, Sukanpur, Alshabad and Var-
anasi. However, its cultivation is gradually
spreading to Rajasthan, Madhya Pradesh,
Maharashira and Andhra Pradesh.

{c) Govemment through Indian Council
of Agricultural Research has initisted an all
India research programme on this crop which
includes identification of new high yieiding
varisties, standardisation of vegetative propa-
gation techniques, improvement in produc-
tion technology ete.

Byepess Roed for Hazartbagh

2838.SHRI BHUBANESHWAR
PRASAD MEHTA: Wil the Minister of
SURFACE TRANSPORT be pisased to
slate:

(a) whether the Govemment propose to
construct abyepass road for Hazaribagh city

of Bihar; and

(b) if so0, by what time?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) There is no
proposal to construct a byepass for Hazar-

_ ibagh city at present.

(b) Does not arise.
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Credit Deposit Ratio in Uttar Pradesh

2839. DR. RAMESH CHAND
TOMAR:
SHRI DEVI BUX SINGH:

Willthe Minister of FINANCE be pleased
to state:

(a) the ratio of the amount of loans
advanced to deposits in the Nationalised
Banks in Uttar Pradesh during 1990-91 and
as on December 31, 1991; and

(b) the area—wise details of the out-
standing loans?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Credit: Deposit Ratio of
Public Sector Banks in Uttar Pradesh was
45.3% and 42.7% as at the end of March
1991 and September 1991 (latest available)
respectively.

(b) Presumably, the Hon'ble Members
desire to know the outstanding loans in each
district of Uttar Pradesh. The district—wise
details of outstanding loans extending by
Public Sector Banks, as at the end of Sep-
tember 1991 (latest available), are given in

the enclosed Statement.
STATEMENT
'S. No. Name of the Districts .Amour;t (Rs. Lakhs)
1. Agra 31805 .
2. A!igarh 15929
3. Allahabad 28303
4. Almora 7519
5. Azamgarh 68654
6. Bahraich 6011
7. Ballia 5122
8. Banda 3247
9. " Barbanki 4405
10. Barelliy 14148
11. Basti 7255
12. Bijnor 11358
13. Budaun 6679
14. Buland Shahar

13300




169 Writen Answers  PHALGUNA 23, 1913 (SAKA) Written Answers 170

S. No. Name of the Dfstrbts' . Amount (Rs. Lakhs)
15. ‘ Ch:amoll' A o - 757
16. Dehradun | . 16477

| 17. Deoria . 9389
18. Etah | 6496
19. Etawah 5341
20. " Faizabad 10062
21. Farrukhabad 9484
22. Fatehpur 3930
25 Ferozabad 6402
24, Garhwal 2298
25. Gaziabad 62050
26. Ghazipur v 6707
27. Gonda » ' 9117
28 Gorakhpur 13987
29. Hamirpur . 3894
3. - Hardoi 5660
31. Haridwar 10510
32. Jalaun A 5099
33. Jaunpur 7433
34, Jhansi . 8187
3s, Kanpur City 91616
36. Kanpur Dehat ' 4601

7. Lakhimpur Kheri ' . 10798
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S. No. Name of the Districts Amount (Rs. Lakhs)
38, Lalitpur 220

39. Lucknow 92912

40. Maharajgunj 3128

41, Mainpuri 3532

42, Mathura 11577

43 Mau 3334

44. Meerut 43958

45. Mirzapur 8577

48. Muradabad 22363

47. Muzaftar Nagar 22452

48. Nainital 19632

49. Pilibhit 6639

50. Pithoragarh 1562

51. Partapgarh arrs

52. Rae Bareli " 8008

53. Ral;\pur 7807

54. Sharanpur 18328

55. Shah Jahanpur 7450

56. Siddharthanagar 1797

§7. Sitapur 6008

s8. Sonbhadra 13821

59. Sultanpur 8204

60. Tehri Garhwal 1210

81. Unnao 4167

62. Uttar Kashi 652

63., Varanasi 41329
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[Englsh]
Central Assistance to Karnataka

2640. SHRI KODAKANI GOWDANA
SHIVAPPA: Willthe Minister of FINANCE be
pleased 1o State:

(a) whether the Government of Kama-
taka has submitted a memorandum to the
Union Government seeking Central assis-
tance to the tune of Rs. 50 crores;

(o) whether the request of the Gover-
ment of Karnataka has been agreed to; and

(c) # s0, the amount released so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! SHAN-
TARAM POTDUKHE): (a) Yes, Sir. The
Government of Karnataka has submitted a
memorandum containing a request seeking
inter akia, an assistance of Rs. 50 crores to
tackle scarcity conditions in Northern Karna-
taka.

(b) and (c). A Calamity relief Fund based
on the recommendations of the Ninth Fi-
nance Commission been set up in Kar-
nataka with effect from 1.4.1990 for the
period 1990-95. The allocation to the Fund
is Rs. 27 crores to which Centre is to contrib-
ute Rs. 20.25 crores (75%) and State Rs.
6.75 crores (25%) annually. All expenditure
on natural calamities is required to be met
" out of the Fund without any authorisation

fromorreferencetothe Centre. The Centre's

contribution to the Fund for the year 1990-91
and 1991-82 amounting to Rs. 40.50 crores
have been released. No additional assis-
tance is proposed to be released to the State
during the current year.

- Cargo Support for Ships

2841. SHRIMATI KRISHNENDRA

KAUR (DEEPA):

SHRI_ DATTATRAYA BAN-
’ DARU:

SHRI BALRAJ PASSI:

DR. LAXMINARAYAN PAN-
" DEY:

Will the Minister of SURFACE TRANS-

PORT be pleased to refer to the reply given
to Unstarred Question No. 1371 on Novem-
biér 20,1991 and state:

(a) whether the Government have final-
ised the proposal regarding cargo support
for indian ships;

(b) if 0, the details thereof; and

(c) ¥ not, the time by which the proposal
is likely to be finalised?

THE MINISTER OF STATE OF THE

MINISTRY OF -SURFACE TRANSPORT

(SHRIJAGADISH TYTLER): () No, Skr.
(b) Does not arise.

(c) Reservations have been expressed
in some quarters about this proposal and
these are being sorted out in consulation
with concerned Ministry. It is not possibieto
indicate the time by which the proposal is
likely to be finalised.

[ Transiation)

Supply of Cotton to NTC Units In
Rajasthan

2842. SHRI GIRIDHARI LAL BHAR-
GAVA: Wikl the Minister of TEXTILES be

pleased to state:

(a) whether the Rajasthan units of the
National Textile Corporation are facing great
difficulties in production due to non—-supply
of cotton;

(b) i s0, the total demand of cotton ot the
above units; and
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(c) the action proposed to be taken by

the Government fof the regular supply of

cotton to these units?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c). The mills of National Textile
Corporation in Rajasthan require 140 bales
per day which are adequately covered.

Salarles and other facllities to judges
in Supreme Court and other Courts

2843. SHRIDILEEP BHAI SANGHAN!:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government propose to
increase the salaries and other facilities of
the judges of the Supreme Court and other
courts; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHR!I RANGARAJAN
KUMARAMANGALAM): (a) and (b). The
pursuance of proposals asponsored by the
Chief Justice of India, the Government has

" issued orders enhancing the Daily Allow-
ance payable on tour and enhancement in
the limits for free furnishings in the case of
judges of the. High Courts and Supreme
Court and enhancement in the ceilings for
electricity and water charges at the official
residence and postretiral benefits inthe case
of judges of the Supreme Court. As regards
the question of enhancement in the pay
scales of the Judges of the Supreme Court
and High Courts, the Conference of Chief

Justices in their meeting held during 30th

August to 1st September, 91 passed a
Resolution proposing such an enhancement.
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No decision has yet been taken on this
suggestion.

[English)
Changes In Shipping Policy

2844. SHRIK.V. THANGKABALU:
SHRI VWAY NAVAL PATIL:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether the Government propose to

“make changes in the shipping policy to

encourage the Indian Shipping Companies;
and

(b) if so, the salient features thereof?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) and (b). Yes,
Sir. The salient features may include relaxa-
tion in licensing to Indian Shipping Compa-
nies to operate on selected liner routes;
Grant of freedom of Shipowners for sale of
ships and for application of sale proceeds,
after meeting outstanding foreign exchange
liabilities, for acquiring new ships; encour-
agementto medium sized shipyardsto export
fishing trawlers and smaller scrafts; promo-
tion of ship building; liberalisation of proce-
dures for acquisition of vessels; encourage-
ment to cross border leasing of vessels;
grant of permission to shipowners to mon-
gage ships abroad to raise foreign exchange
resources etc.

Working Group on Credit Requirements
of Industries in Punjab

2845. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
has constituted a high level working groupto -
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look into the credit requirements of indus-
tries in Punjab;

(b) if so, whether the panel has submit-
ted any recommendations; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):, (a) to (c). The Reserve bank of
India (RBI) had constituted a Working Group
consisting of representatives of Reserve
Bank of India, commercial banks, Industrial
Development Bank of India, Small Industries
Development Bank of India, Government of
Punjab and Government of India to consider
what more could be done to helpthe industry
in Punjab in addition to the existing conces-
sions allowed by the RBI. The Working Group
has completed its deliberations and is likely
to submit its Report to the RBI shortly for
consideration and issue of appropriate guide-
lines to the banks.

[Translation)

Utllisation of amount collected through
indira Vikas Patra .

2846. SHRIMATI SHEELA GAUTAM:
Wil the Minister of FINANCE be pleased to
state: '

(a) the total amount collected through
Indira Vikas Patras during the last two years;
and

(b) the purposes for which this amount

has been utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The total amount collected
through Indira Vikas Patras during 1989-90
and 1990-91 were Rs. 5153 crores.

(o) The net collections through Indira
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Vikas Patra, alongwith the collections under
other small savings schemaes, are utilised for
giving long-term loans to State Govern-
ments.

[English]

Acquisition of Land for Defence
Purposes

2847. SHRI SHANKARRAO KALE: Will
the Minister of DEFENCE be pleased to
state:

(a) whether while acquiring the land for
Defence purposes, the Union Government
pays only acquisition charges;

(b) whether the Government of Mahar-
ashtra has approached the Union Govern-
ment with a proposal that in addition to the
acquisition charges, the rehabilitation provi-
sion must be made and unless such provi-
sion is made, the proposed land will not be
handed over for acquisition; and

(c) it so, the action taken or proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMARY); (a) to (c). Astatementis
attached.

STATEMENT

In determining the amount of compensa-
tion payable for lands acquired by Govem-
ment under the Land Acquisition Act,
1984, the following factors are taken into
account:—

(i) The market value of the land on
the date of publication of the
notice under Section 4(1) of the
Act,
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()  Damage, if any, sustained by the
interested person on account of
removal of standing crops/rees
:on the land when taken over by
. Government.

(i) Damage, i any, on account of
. severance of the land from other
lands of the interested person.

(v) Damage, if any, sustained by
" person interested at the time of
the Callector’staking possession
of land, by reason of the acquisi-
tion injuriously affecting his other
property, movable orimmovable,
in any other manner, or his earn-
ings.

(v) Ninconsequence of the acquisi-
tion of the land by the Collector,
the person inteérested is com-
pelled to change his residence or
place of business, the reason-

~ -able expenses, if any, incidental
fo such change.

(vi) Bonafide damage, if any, result-
ing from diminution of the profits
of the land between the time of
the publication of the declaration
under Section 6 and the time of

mcaw:mm '

of the land.

In addition to the market value of the
land, as above provided, an amount calcu-
lated at the rate of twelve per centum per
annum on such market value for the period
commencing on and from the date of the
publication of the notification under Section
4, Sub-section (1), inrespect of such land to
the date of the award of the Collector or the

date of taking possession of the land, which- -

ever is earlier, is also paid.

In addition to the market value of the
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centum of such market value, in considera-
honomneunpul.oryndundttnequbi-
tion is paid.

No other compensation in addition to
the above is payable by Union of Indiaforthe
acquisition of land.

However, of late, in certain cases where
large areas of land were involved and as a
consequence whereof a large number of
persons had to be made to vacate their
lands, the State Governments had insisted
on Rehabilitation Grants forthe resettiement
of the oustees. The Government of Mahar-
ashtra have suggested provision of Reha-
bilitation Grants in Addition to compensation
for lands in respect of certain proposals for
the acquisition of land proposals for De-
fence, in the State. The Government have
not taken any decision in this regard.

Chit Fund Companies

2848. SHRI G.M.C. BALAYOGI: Wil
the Minister of FINANCE be pleasedto state:

(a) whether the Government propose to
stop the activities of private rural chit fund

(b) if so, the details thereot; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The activities of chit fund
companies are regulated under provisions
of Chit Funds Act, 1982. However, conduct-

- ing of prize chits is banned under the Prize

Chits and Money Circulation Schemes
(Banning) Act, 1978.
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(Transiation]

income Tax ralds conducted in Rajast-
han

2849. SHRI DAU DAYAL JOSHI: Wil
the Minister of FINANCE be pleased o state:

(a) the details of raids conducted by the

() ¥ not, the reasons therefor and the

* details of the property yet to be returned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The details of
searches conducted by the Income Tax
Department in Rajasthan and the seizuresof -

- unaccounted valuable assets made during

2850. SHRI S.B. THORAT: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be ploased to state:

(a)whothuthcnb“’nnypfopoalundot
consideration of the Government to extend
compulsory cost audit to a number of con-

Itmm‘l’axwuhwdudng the financial years 1988-89, 1989-90 and
_ the last three years; "~ 1960-91 are given in the enclosed state-
ment.
(b)the details of ltgalgoodsmdmwy
confiscated in these raids; (c) to (f). Some of the above 611 cases
may not have been finally disposedof asthe
(c) the details of cases disposed of so  decisions regarding the release/retention of
far; -the seized assets are taken atvarious stages
viz. u/s 132(5) and 132(12), on furnishing
(d) whether the seized goods and cash  adequate sacurity, on completion of assess-
have been retumed to the concerned per- ment and on finalisation of appellate pro-
sons after setting their cases; ceedings for which no consolidated
_case—wise record has been maintained by
(o) if so, the details thereof; and the Department.
STATEMENT
Financial No. of Seizure of valuable assets (Rs. in lakhs)
Year searches cash Jewellery " Others Total
conducted :
1988-89 349 83.74 ~ 506.79 138.75 - 729.28
1989-90 158 4565 30393 21754  567.12
1990-91 104 92.51 39952 502.13 994.16
[English) sumer items; and
Compulsory cest Audit of Consumer - (b) if so, the details in this regard?
Rems :

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). A
number of consumer items like drug formu-
lations, mik food, infant mik food, cotton
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textiles, paper, sugar, vanaspati etc. are
already under cost audit. Prescribing of co;t
audit in respect of ingustries engaged in
manutacluring of orocessing of consumer
#tems or other fems is a continuous exer-
cise. Steps are taken for covering important
industries and products under cost audit
from time to time. Government have recently
initiated steps to extend compulsory cost
audit to such consumer items as edible oils
and toilet preparations such as tooth pastes
and soaps.

[Translation)

Evasion of Income-Tax by
Share—Brokers

2851. SHRI S.N. VEKARIA: Will the

Minister of FINANCE be pleased to state:
(a) the amount of income tax outstand-
ing against share—brokers as on December
31, 1991;
(b) whether the Government are aware
of the alleged large scale tax evasion by
share brokers;

(c) if so, the details thereof; and

(d) the steps taken/proposed to be taken
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by the Union Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The statistics relating to

collection and payment of taxes and tax in
arrears etc. are maintained by the Income—-tax
Department assesseewise. Therefore, in
order to compile the statistical information
for furnishing a reply tothe question, data will
have to be called from each of the Assessing
Officers located all over the country with
whom share—brokers are assessed to tax. It
is submitted that the time spent and the effort
involved in collection of the information may
not be commensurate with the result sought
to be achieved. in case information about
any particular share—broker is desired, the
sarne will be collected and furrished.

(b) to (d). Instances of income tax eva-
sion in cases of some share—brokers have
come to light. In the course of the searches
conducted by the Income Tax Department,
primafacie unexplained cash, jewaellery, stock
and share scrips and other assets have also
been found and seized. The share-brokers
also admitTed and offered for taxation addi-
tional incomes. The results of the searches
conducted in cases of share—brokers are as
follows:—

Period No. of Value of assets Disclosure under
searches seized section 132(4) of
Income Tax Act
(Rs. in lakhs)
1990-91 55 851.16 1532.17
1991-92 50 428.72 217.93

(upto Feb. "92)

Combating tax evasion by persons, includ-
ing share—-brokers, is a continudus exercise
and the Income Tax Department conducts
searches, surveys and cther investigation in

appropriate cases on a regular basis for
detecting tax evasion. Such measures, as
deemed appropriate from time to time are
taken in cases of share-brokers aiso.
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Transportation of Goods bysﬁlpo

2852. KUMARI UMA BHARTI: Will the
Minister of SURFACE TRANSPORT be

pleased to state:

(a) the extent of cargo tonnage handled
by Indian ships through inland and interna-
tional sea routes separately during 1990-91
and 1991-92.

(b) the names of places where the facili-
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are available; and ’

(c) the names of places where the
Government propose to extend these fecili-
ties in future?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Information
relating to the cargo handled by Indian ships
in coastal trade (inland) and overseas trade

ties of international transportation services (international) is as under:~
Yoar Overseas Tr;de Coastal Trade
(In Million Tonnes)
1990-91 38.9 474
1991-82 19.8 254

(April, 91 to Sept. 1991)

(b) The facilities of international trans-
portation of goods by ships are available at
all the major ports viz. Bombay, Calcutta/
Haldia, Cochin, Kandla, Madras, Mormugao,
New Mangalore, Paradip, Tuticorin,
Visakhapatnam and Jawaharlal Nehru
(Nhava .Sheva). Some of the. minor/
inter-mediate ports are aiso available for
international transportation. Facilities for
dealing with export/import cargo are being
operated at present by the Container Corpo-
ration of India Limited (CONCOR) at the
following places:~

New Delhi, Panipat, Moradabad, Wadi
Bunder, Mulund, Pune, Ahmedabad, Ma-
dras, Bangalore, Hyderabad, Ludhiana,
Guntur, Anaparti, Coimbatore and Amin-
gaon (Guwabhati).

Under a Protocol signed between the
Government of India and the Government of
Bangladesh on 3.10.91, international traffic
also moves through Inland Waterways routes
viz. Calcutta—Pandu via Bangladesh and
Calcutta—Karimganj via Bangladesh.

{c) Faciities for international transpor-
tation services are already available at alithe
major ports. As regards the minor ports and

" inter—-mediate ports, the responsibility for

extending such facilities for extending such
taciiities rests with the concemed Maritime
State Government.

It is proposed to extend the facilities for
dealing with export/import cargo at Allahabad,
Vadodara, indore, Quillon, Vijayawada,
Tuticorin, Tirupur and Raipur by the Con-
tainer Corporation of india Limited.

There is no proposal to extend such
iacilities in so far as Inland Waterways are
concerned. .

[English]

import of Synthetic Substitute of Jute -
Products

2853. DR. ASIM BALA: Willthe Minister
of TEXTILES be pleased to state:
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the quantity of synthetic substitutes of
jute products being imported during
1991-827 .

THE MINISTER OF STATE IN THE .

MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): Synthetic raw material is used for
the manufaciure of a variety of end products
henoe it is not possible 1o quantify the extent
of ks imports for manufacture of substilutes
- 10 jute products.

incoms Tax Clserance Certificates o
NRAIS

2854. SHRI P.G. NARAYANAN: Wil
' the Minister of FINANCE be pleased o state:

(a) whether the Govemment are en-
. Non-resident indian's 10 estab-
luhhdlmlulnthom*y;

(b) whether NRis have o obtain
Income-tax Clearance Certificate when they
stay in India for over three months;

(c) whether the Government are aware
that  is difficult for Non-resident Indians to
" compiete the formalities 1o establish indus-
- try, which invoives a lot of work within the
period of three months; R

id)!n.Mﬂnmm
mnmmmdmmw
yond three months;

(e) i so, the details thereof; and
(1) I not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE /NRI RAMESH-
WAR THAKUR): (a) Yes/Sir.

(b) and (c). Under Section 230 of
income-tax Act, persons domiciled in India
were required to obtain clearance from di-
rect tax authorities if the period of their stay
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in India exceeded ninety days. This period
hasheobunmnddbizoaysbytho

© (d)No, Sir.
(¢) and (1). Does not arise.
[ Transiation)

Production of Defence Ciothing In
Ordnance Clothing Factory,
Shahjshanpur

2855. SHR1 SATYA PAL SINGH
YADAV: Will the Minister of DEFENCE be

. pleased 10 siste:

(a) whether as per report of Quality
Control Depariment the quality of Defence
clothing produced by the produced by the
private sector factory has deteriorated in
comparison 1o the production made by the
owdnance clothing factory, Shahjahanpur;

(b) i so, whether the Government pro-
pose to arrange the re-production of those
18 tems in this factory which were with-
drawn in 1966; and

(c) ® not, the reasons therefor?

THE MINISTER OF STATE IN THE
PETROLEUM AND NATURAL GAS AND
THE MINISTER OF STATE IN THE MINIS-
TRY OF DEFENCE (SHR!I S. KRISHNA
KUMAR): (a) The Directorate General Qual-
ity Assurance (DGQA) is responsible for
ensuring quality of clothing supplied to the
from this organisation, it is not possible to
draw any generalised conclusion that the
quaiity of Defence clothing produced by the
Private Sector has deteriorated in compari-
sonto the production made by the Ordnance
Clothing Factory, Shahajahanpus. :
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®) and (c). n consonance wlh the
policy to make optimal use of the na
industrial infrastructure a number

low-technology and low-value added tems

were identified for off—loading to the civil
sector in aphased manner. 17 clothing items
were also identified for off-loading in phase
I. A reversal of this decision is not presently
contemplated.

[English)

Augmentation of Size of Merchant
Flest

2856. SHRI CHITTA BASU: Will the
Minister of SURFACE TRANSPORT be '
pleased to state:

(a) whether the Govermnment proposeto
augment the size of the countries m

fleetto ndueopnsunonbnbnm
and

(b) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPROT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) This Ministry have taken anumber of
steps to assist Indian Shipping Companies.
These include:—

(a) Streamlining of licensing procedures
which has enabled quicker ship acquisition
in the tlucatuating International Market.

(b) Revised age normsforq:quisition of
second-hand vessels;

(¢ Pormilt‘ing Shipownen to acquire

bulk carriers of 10-30,000 DWT without ap- -

proaching the Ship Acquisition Ligensing
Committee;

(d) Proposals for Wmombf exist-
ing tonnage will not be placed before the

Shbmwcommm.lﬁn
replacement proposal is within 26% in ex-
cess of or less than the tonnage to be re-
(o) Pormittng Private Shipping Cormpa-
nies to place orders on indian shipyards
wilhommnmmdn'qdm,'

(!)andproaduuhd\ar
mmdmwmmm

M“M

2857. - SHRI R. DHANUSKODI
’ A'l':m MWWUMRGE

(a) the value of export and import tar-
- geted for the current financial year and the
perosntage of these to the Gross Domestic
Production; -

(b)thouaudpoﬂormnenduﬂnom
year so far;

(c) whether the Exim scrips have been .
found advantageous for encouraging ex-
ports; and

(d) if 0, in w.hat manner?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The export target for the
fiscal yoar 1991-92 was not fixed, in view of

~ the uncertainties in the global trading envi-
ronment, collapse of the erstwhile Soviet
Union, a major trading partner of India, and
the time lag for the far reaching proliicy re-
forms to have full impact on exports. No
targets are fixed for imports.

(b) india’s exports to General Currency
area (GCA) countries amountedtoRs. 27133
créres during Apri-December, 1991 as
&mpand to Rs. 18785 crores during
April-December, 1990, thereby registering
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an increase of 44.4%. In doliar terms, GCA
exports increased by 6.3%. india’s exports
to Rupee Payment Area (RPA) amounted to
Rs. 3199 crores during April-December,
1991 as compared to Rs. 4404 crores during
Aprit-December, 1890, thereby registering
-8 deciine of 27.4%. In dollar terms, RPA
exports declined by 46.5%. india’s imports
during Apri-December, 1991 amounted to
Rs. 34238 crores, ascomparedto Rs. 31724
crores during April-Decomber, 1980, thereby
registering an increase of 7.9%. In dollar
terms, the import declined by 20.5%.

{c) and (d). Eximscrips scheme has
been found advantageous to exports in view
of built-in-incentivee far sxportars in tarme
of premium in the domestic market. This
scheme has since been enlarged and re-
placed by the Liberalised Exchange Rate
Management Systems (LERMS), which
prdvides for partial convertibility of Rupee.

Convertibllity of Rupee

2858. SHRI ANAND - RATNA
MAURYA:
SHRI M. RAMANNA RAl.

Wiiithe Minister of FINANCE be pleased
1o state: '

(a) whether the Government have pian
to make the indian rupee convertible to for-
eign currencies; and

(b) if so, by when and its effect on the -

economy of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The Govern-
ment introduced a system of partial converti-
bility of the Ruppee effective March 1, 1892
as announced in the Union Budget for
1992-03 by the Finance Minister. The New
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system expands the past eximscrip system
fo the entire current account recsipts includ-
erably simpiffication of the trade system,

" gives a powerful boost to exports and effi-

cient import substitutions, reduces incentive

»bhdmunoxchangommw

introduces a self-balancing mechanism
thereby making the management of the
balance of payments easy.
[ Transiation)
. Foreign Assistance to Projects in
Orissa
2859. SHRI SRIKANTA JENA:
SHRI MRUTYUNJAYA
NAYAK:
Wilithe Minister of FINANCE be pleased
to state:

(a) whether the Government have any

- proposal o establish new projects in Orissa

with foreign assistancs;
- {b) if so, the details thereof;

(c) the total amount incurred on the

axisting projects with foreign asgistance in
the State; ’

(d) whather some of such projects have
suifered due to non—availability of funds’

(6)if 30, the namas of such projects; and

(f) the steps being taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
W2R THAKUR): (a) to (f). Information is
beingcolloaedandwilibolaidonmoTabls
of the House. _
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[Englsh] -
 Expansion of Shipping Indystry

2860. SHRI VIJAY NAVAL PATIL: Wil

thoMinimtdSURFAcETRANSPORTbo
ploaudbsm.

(a) the estimate of additional cargo

tonnage likely to be generated during the
next three years; and

_ (b) the steps taken to increase the ship-
ping flest to meet the increasing traffic?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1JAGDISH TYTLER): (a) The Working
Group on Shipping set up by Planning
Commission for the period 1990-95 has
assessed the. requirement of tonnage at
7.73 Million DWT upto 1984-95. The actual
tonnage that may be acquired would ds-
pend mainly on the avallability of resources
including foreign exchange.

{o) The Govemment have taken a
number of steps 10 increase the shipping
mnmmmmm
include:~

@)  Streamihing of licensing proce- |

dures which has enabled quicker
ship acquisition in the fluacty-
ating international Mark>%,

()  Reviser 5o norms for acquisi-
dem.

(7] P&m&mbm
buk carriers of 10-30,000 DWT
wihout approachina the Ship

()" Proposals for replacement of

existing tonnage will not be
placed before the Ship Acquisi-
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tion Licensing Committee, if the

replacement proposal is within
. 25% in excess or less than the

tonnage to be replaced.

(v) Permitting Private Shipping
Companies to place orders on
indian shipyards without refer-
ence fo assessed requirements.

[Transiation]
Customs Duty Evasion

2862. SHRI RAJESH KUMAR: Will the
Minister of FINANCE be pleased 10 state:

(a) whether some cases of customs
duty evasion of more than one thousand
crore rupees by misusing the Advance Free
Import Licence have come to notice of the
Govemment;

(b) ¥ 90, the details of such cases during

last three years and action taken there on;
end

(c) the steps proposed to be taken by

. the Government to check such evasion in

future?

THE MINISTER OF STATE IN THE
WAR THAXUR): (a) to (¢). No case involving
Customs duty evasion of more than rupees
one thousand crores by misusing the Duty
Exemption Entitiement Scheme has been
noticed. The Customs authorities are vig-
ilant against the evasion of Customs duty.

- [English]

Priority sector lending by Banks ‘

2063. SHRINIRMAL KANTICHATTER-
.EE.WI&!WdFNANOEbOM
10 state:
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(2) whether the Govemment are con-
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(2) whether the PHD Chamber of

mmdrmmumapmmy Commerce and Industry has urged the

sector lending by commercial banks; and

(b) if so, the details thereof and the
reasons therefor?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). The Committee on The
Financial System (Narasimham Committee)
has suggested in their report, submitted to
the Govermnment in 1991, that the existing
directed credit programmes should be gradu-
allyghased out. Atpresent, the Priority Sector
consists of banks advances to-agriculture,
small scale industries, small road and water
transport operators, retail trade, small busi-
ness, professional and self .employment,
State sponsored organisations of SC/ST for
purchase and supply of inputs, education,

consumption loans and housing loans. In |

terms of recommendatjr a8 of Narasimham
Committee the re—defined *Priority Sector
shall have small and marginal tarmers, tiny
sector of industry, small business and trans-
port operators, village and coftage indus-
tries, rural astisans and other weaker sec-
tions. At present Reserve Bank of India has
fixed a target of 40% of lending by banks to
the Priority Sector. The Narasimham Com-
mittee has recommended that for the
re~defined Priority Sector the target should
be 10% of the aggregate bank credit and a
review may be undertaken after three years
to see if the directed limit needs to be contin-
ued. the Govermnment is yet to take a final
view on the recommendations of the Nara-
simham Committes.

© wRcftermisation of Potte
2864. SHRI V. SREENIVASA
PRASAD: .
SHRL VILAS MUTTEMWAR!

MlﬂnmuSURFAOETRANs-
PORTbopbmdbm :

Govemment fo immediately undertake an
extensive modernisation programmeof ports
for creating adequate capacity to cope with
the requirements of shippers;

(b) if so, the reaction of the Government
in this regard;

(c) whether due to inadequate moderni-
sation and development of port facilities, the
ports remained ill equipped to serve the
needs of shippers and exporters; and

(d) it so, the steps the Government
propose to take to modernise and develop
various ports in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No proposal
has been received in this Ministry.

(b) Does not arise.

-(c) and (d). Modernisation is a continu-
ous process. The capacity of the ports which
was 20 milfion tonnes in 1951 has increased
to 168 million tonnes in 1991-92. The re-
quirements of Indian Shippers and Export-
ers have been met.

in the 8th Plan, the Government pro-

| poses to furinar improve the functioning of

the ports by concentrating on:

1. Deveinomeni o inhastructure in
ports in consoaance with the Sver-
all economic growth;

2. Increasing levelof containerisation.
in the country;

3. Deepening of portsfor handlingthe
‘bigger sized ships in ore handling
ports; : .
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4. Mechanisation of loading/unioad-

ing facilities; and

5. Improving productivity in labour and
oqgm

Setting up of Public interest Litigation
Cell in High Courts

2865. SHRI JAGAT VIR SINGH
DRONA: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(l)whothonhoAllndiachbeum
Conference has recommended for the set-
ting up of a Public Interest Litigation Cell in
each High Count;

(b) it so, the details of the recommenda-
tions made thereon;

(c) the names of High Courts which
have implemented the recommendations;

(d) the categories of persons or bodies
who can submit their petitions brsooking
judicial relief; and °

(e) whether the Supreme Court have
also issued any guidelines to the Govern-
ment in this regard and if so, the details
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFARS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAHSAIDPAH.WTARYAFFARS
(SHRI RANGARAJAN KUMARAMANGA-
LAM): (a) and (b): Yes, Sir. The At india
Chief Justices’ Conference, 1991 has rec-
ommended the satting up of a Public interest
Litigation Cell in sach High Court to enable
the poor, oppressed and economically or
;:ysie-ly handicapped 10 seek-judicial re-

(c) As perthe information received from
the Supreme Court, the recommendations
have so far been implemented by the High
Courts of Andhra Pradesh, Bombay, Delhi,
Guwahati, Kamnataka, Madhya Pradesh and
Sikiim.

(d) and (o). As per the information re-
ceived from the Supreme Court of India, the
Al India Chief Justices’ Conference referred
fo in the Question also resolved that the
guidelines dated 1.12.1988 foliowed by the
Supreme Court for entertaining letters/peti-
tions received as pubiic interest ltigation

~ may be followed by the High Courts subject

to modifications having regard to local con-
ditions. These guidelines enumerate a wide
variety of categories of matters/persons in
respect of which/whom letters/petitions will
ordinarily be entertained such as bonded
labour, neglected children, non-payment of
minimum wagaes, petitions from jails com-
plaining harassment, complaints of death in
police custody, petitions against atrocities
on women, etc. as well as matters of public
mmmm«wa

) mmam

2066. SHRI GANGADHARA
SANIPALLI: WH the Minister of TEXTILES
be ploasod fo state:

(a)whothonxponprboofeomnnbss
than domestic price;

(b)iho.lho“thtnoﬁand

(c)monmbrom'eoﬁm at
fower prioe than the domestic price?

THE mnsvenopsﬂféwme .
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The export price of Bengal
Deshi cotton which has only been allowed
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for export during the current cotton season
has been higher than the domestic price.

(b) and (c). Does not arise.

Mechanised Coal Berth at Paradip
Port "

2888. SHRI ARJUN CHARAN SETHI:

ﬁlmo Ministerof SURFACE TRANSPORT
be plouod fo state:

(a) whether the Govemnment have since
approved the proposal for introduction of
muRipurpose cargo earth and mechanised
coal berth at Paradip Port;

(b) if s0, the details thereof; and

(c) ¥ not, the reasons thereol?

THE MINISTER OF STATE OF THE
‘MINISTRY OF SURFACE TRANSPORT
(SHR1 JAGDISH TYTLER): (a) and (b).The
proposals forcreationof a multipurpose cargo
berth at an estimated cost of Rs. 24.94
crores and mechanised coal berth at an
estimated cost of Rs. 511.25 crores at Par-
adip Port are beifly processdd for vest-
ment decision by the Government.

(c) Does not arise.

Ferm Labourers

2669. SHRI SOBHANADREESWARA
RAO VADDE: Wil the Minister of FINANCE

be pleased 1o state:
| (a) whether there is any proposal 10
introduce Pension-cum-insurance Scheme
for the Wellare of arm labourers;
() ¥ 20, the detalls thereof; and

{c) ¥ not, the reasons therefor?
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Written Answers 200

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR _
SINGH): (a) No, Sk,

(b) Does not arise.

(c) A group insurance scheme for Lan-
diess Agricultural Labourers is already in

- operation, all over the country, under which

the head of an agricultural labourer’s family,
not owning any land, is covered for a sum
assured for Rs. 2000/~. The enquire pre-
mium forthis insurance cover is metfromthe
social security fund maintained by the Life
Insurance Corporation of india.

Financiel Assistance to Small Scale
Seclor

2870. SHRI HARI KISHROE SINGH:
Wil the Minister of FINANCE be plessed to

(a) whether the Government have re-
ceived any proposal from the Federation of
Associations of Cottage and Small indus-
tries for making available need based fi-
nance &t affordable rates of interest 10 the
small scale sector;

(b) ¥ 80, the details thereof; and

(c)mndhndﬂnm
lh_mo? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) %o (c). Whils no specific pro-
posal has been received from the Federa-
tion of Associations of Cottage and Small
Industries (FACS!), Government has re-
ceived various representations regarding

- making availsble need based finance at

affordable rates of interest tothe Small Scale
Sector. RBI has reported that for term loans
upto Rs. 2 lakhs, the 88! Sector enjoys
concessional rate of iMerest. For term loans
over Rs. 2 lakhe, therate of interest has been
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reduceéd from 20% (minimum) to 19% (mini-

mum) per annum w.e.f. 2nd March, 1992.

The Reserve Bank of India has also consti-

tuted a Committee to review the amange-
ments for meeting the working capital re-
quirements 10 the SSI Sector, review the
guidelines for the rehabilitation of Sick SSI
Units, and examine any other related mat-
tors.

Pre - Shipment inspection of Goods by
& Swies Muiti - National Company

2871. SHRI BUOY KRISHNA HAN-
DIQUE: Will the Minister of FINANCE be
‘pleased to state:

" (@) whether the government have taken
any decision in regard to handing over the
pre-shipment inspection of goods imported
into the country to a swiss multi-national
company;

(®) i s0, the details thereof; and

{c) i nor, the time by which final decision
is fikely 0 be taken in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH- .

WAR THAKUR): () 10 (¢). There is noformal
proposal under consideration of the Govern-
ment for engaging the services of any
pre-shipment inspection agency for inspec-
tion of goods imported into the country.

Travelling Facilities to Freedom Fight-
ors In D.T.C. Buses

2872. SHRI P.M. SAYEED: Wil the
Minister of SURFACE TRANSPORT be
ploased 10 state:

(a) whether there is any prposal to
provide 56 tiaveting facility to fresdom
fighters in DTC buses;

(b) ¥ 90, by whattime a decision is likely
10 be taken in this regard; and

() if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). DTC
is already providing free all route passes to
all those freedom fighters who are residents
of Delhi and are drawing freedom fighters’
Pension. These passes are valid in all types
of city bus services except Tourist Services,
Palam Coach and Green Line Services of
DTC. ’

(c)Doumuﬂnhvbwdmb v
(a) and (b) above.

import of Jute Bags

2873. SHRIMATI MALINI BHAT-
TACHARAYA: Willthe Ministerof TEXTILES
be pleased to state:

(a) whether the Government have de-
cided to import jute bags from Bangladesh;

() i so, the reasons thereot; and

(c) the likely effect of such importon the
jute industry?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(®) and (c). Do not arise.
UNCTAD Mosting

SHRI RABI RAY:
SHR! SIMON MARAND!:

2874,

Will the Minister of COMMERCE be
pleased to state:

() wheiher india participated in the
© mweting of UNCTAD heid recently;

_(b) ¥ 0, the outcome of the point dis-
cussed in the mesting; and
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(c) the effects of the decisions taken in
the meeting on the developing countries like
India and its advantages and disadvantages
to the country?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). A Statement is
enclosed.

STATEMENT

The eighth Session of the United Na-
tions Conference on Trade and Develop-
ment (UNCTAD Vi) was held in Cartagena
de Indias, Colombia from 8 to 25 February
1992. The indian Delegation to the Confer-
ence was led by the Minister of State for
Commerce.

The Conference adopted a political -

Declaration calling for a new partnership for
development. The Conference also adopted
a document on 'strengthening National and
International Action and Multilateral
Co—operation for a healthy, Secure and
Equitable Wcrld Economy’ outlining the
policies on the agenda items.

On Internationa! Trade the Conference
calied for action to halt and reverse protec-
tionism in order to bring about further liber-
alisation and expansion of world trads, tc the

.benefit of all, in panicular the developing
countries and to ensure tha! environment
and trade policies wee mutually supportive,

with a view to achieving sustainabie davel- -

opment. it aiso called for strengthening the
internationaltrading systemthrough an early,
balancdd comprehensive and successful
outcome of the Uruguay Round of multilat-
erai rade negotiations. On Technoiogy, the
Conterence recty.wss» tliat technology
capability is one of the fundamental tacvuins
foe social-and econumic <.velopment, and
therefore, recommended that emphasis be
put on policies and measures that promote
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technologicalinnovation in developing coun-
tries, including the provision of adequate
financial resources. Given the importance of

technologies to the development process,
the Contference called upon the developed

_countries to consider ways of facilitating

technology co—operation with the deveiop-
ing world. On debt, the Conference com-
mended the actions of low income countries
with substantial debt burdens which con-
tinue, at great cost, to service their debt and
safeguard their credit worthiness and called
for particular attention being paid to their
resources needs. The Conference observed
that the process of structural adjustment in
developing countries needed to be ade-
quately supported and funded. The Conter-
ence stressed that substantial additional
efforts were required to enhance both the
quantity and quality of suppor for develop-
ing countries. It called upon the developed
countries to implement the understanding
they have made !0 attain the agreed interna-
tional target of devoting 0.7 per cent of GNP
to ODA. Onsservices, the Conference agreed
that ali governments should be encouraged
to support progressive multilateral liberali-
sation of market access in sectors and modes
of supply of export interest to deveioping
countries including through the temporary
movement of labour for the supply of serv-
ices. On commodities, the Conference in-
vited the Secretary General of UNCTAD to
hold Consultations on the possibility of hold-
ing a world Conference on commodiiies,
which would bring together producers, con-
sumers, markeling enterprises and other
market actors with the objective of shaping a
coherent international commodity strategy,
which takes into account the specific prob-
lems of selected commodity sectors.

The Conierencs 2lea racoganized good
:aanagement as an essential element for
sustmnzhle, broadly based devetoapment and
sound economic performance at afl develop-
ment levels.
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The policy decisions taken at the Con-
ference are recommendatory in nature and
would be followed—up by the Committees
created for the purpose. From our point of
view and also of other developing countries,
the outcome is considered positive.

Export Obligations of Multinstionals

2875. SHRI M.V.V.S. MURTHY: Will
the Minister of FINANCE be pleased to state:

(a) whether some of the multinationals
operating in the country failed to fulfil their
export obligations during 1990-91 and
1991-92 so far;

(b) if so, the details thereof;

(c) the total net out—flow of foreign ex-
change by these companies during 1990-91
and 1991-92 till date;

(d) whetherthe Government have taken
any action to check such loss of foreign
exchange; and

(e) if s, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). According to
the information furnished by the Reserve
Bank of India the following companies did
not fulfil their export obligations:

1. Audco india Limited.

2. Sandoz (india) Ltd.

3. Johnsons & Johnson.

Roche Products Limited.

&

5. Bayer India .

6. Union Carbide Limited
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(c) to (e). Information is being collected
and will be laid on the Table of the House.

Resumption of Residential Land of
Cantonment Area

2876. SHRISANTOSH KUMAR GANG-
WAR: Wil the Minister of DEFENCE be
pleased to state:

(a) whether the Government can res-
ume the residential land in cantonment ar-
eas purchased by ex—servicemen or others
on the expiry of old lease;

(b) if so, the details of the procedure/
rules prescribed in this regard;

(c) the compensation given to the own-
ars of such land and buildings;

(d) whether any special facilities are
given to the ex—servicemen whose land and
buildings are acquired; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Lands within the
Cantonment areas are, by and large, owned
by Defence and such lands cannot be pur-
chased by individuals, including
sx~Sarvicemen, but are merely permitted to
be hela cn lease—hold/ old grant terms with
the occupancy rights in respect of structures
thereon. The Government can resums lands
which are held on resumable isnures sub-
jectiothetermsof the lease/grant. ifurchase
ot land by individuals within the Cantonment

. areas is permissivia onYy i the case of

privately owned lands/free—hold lands which
are not resumable and can be acquired in
accordance with the provisions of Land
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(b) and (c). Lands held on resumable
tenures can be resumed by the Govemment
as per the terms of the lease/old grant, by
giving one month’s notice to the holder of
occupancy rights, on payment of due com-
pensation forthe authorised structures stand-
ing on such lands, as determined by a
commitiee consisting of Station Commander,
DEO, Garrison Engineer and a representa-
tive of Regional Controller of Defence Ac-
counts. The occupancy holder is also given
a reasonable opportunity of being heard,
before deciding the amount of compensa-

tion. Occupancy holders who do not pos- -

8038 any other residential plovhouse in the
Cantonment or in the adjacent areatown
ofc. are given sites equivalent in area to the
site resumed, subject 1o a maximum of 500
sq. yards and entitiement to hold land under
the provisions of Urban Land (Ceiling &
Reguiation) Act, 1976, wherever applicable,
on payment of 50% of market value thereof.
No compensation is payable for the land

resumed as the ownership vests in the |
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2877. SHRi CHANDRAJEET YADAV:
Wilithe Minister of COMMERCE be pleased
to state:

(a) the total imports and exports, sepa-
rately interms of foreign exchange atthe end
of 1991 as compared to those in 1989 and
1990;

(b) the overall export performance since
the two-stage or rupee devaluationin mid-
1991;

(c) the major items of imports and ex-
ports during 1991; '

(d) the overall tradedeficit at the end of
1991 as compared to the tradem deficit at
the end of 1990; and

(e) the manner in which the Govern-
ment propose to reduce the trde deficit dur-
ing the current year?

THE MINISTER OF STATE OF THE

M INISTRY OF COMMERCE (SHRI P. CHI-
(d) No, Sir DAMBARAM) : (a) the foreign trade data is
compiled onfinancial year basis. The figures
{e) Does not arise. of india’s exports and inports during 1989-90
and 1990-91, in Dollar terms, are be-
i snta/Bxports o gven

US $ Million

1989-90 1990-91

Exports 16626 18128

lmpum 21268 24060

~ (®) The trade data for the finsr.cial year
-1991-92 is available uptn April-December,
1991. According tothe provisional, estimates,
india’s expors to the General Currency Aree
{GCA) amounted o US $ 11310 milion
mma-omm 1991 as compared
0 US £ 15555 milion during Apsil-Doceine.,
1990, thereby registering a growth of 6.3%.
in Rupee terms, GCA exports regisiered a
growthol 44.4%. india's exportstothe Rupes

Payment Area (RPA) amounted to US §
1333 million during April-December, 1991
ascompared to US $ 2494 lilion during April-
December, 1990 hereby registering a de-

cline of 48.5%. in Rupee ters, RpA exports
declined by 27.4%.

(c) The m=}_; wems of imports during
Mm«b« 1991 were, Petrolem and
mw.mm,mam
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Pearis, precious & semi-precious stones,
machinery, project goods, Organic & Inor-
ganic chemicals, Artificial resins & plastic
materials, etc. The major items of export
during April-December, 1991 were Gem &
Jewellery Readymade Garments, cottonyam
& fabrics, Engineering Goods, Electronics
Computer Software, Chemicals & related
materials, leather 8 manufactures, Iron ore,
Marine products, processed foods, oil-
moamis, cashew kernels, tea, coffee etc.

(d) The trade deficit during April-De-
cember 1991 was US $ 1628 million as
compared to US$ 4832 million during April-
Deceber 1990. In Rupee terms, the trade

was Rs. 3906 crores duing April-December,

1991 ascompurodto Rs. 8535 crores during
April-December, 1990.

(e) The Governmant introduced a pack-
age of policy reforms aied at strengthening
of export incentives, slimiinating a substan-
tial volume of import licensing and optimal
import compression. Thess include: partial
convertibility of Rupee reduction intariff rates,
removal of licensing on all impors barring a
few sensitive items, strengthening of ad-
vance licensing schemes, etc. Besides,
Government have taken other steps which
include reducing controls through licensing,
simplification of procedures for exports,
activisation of Board of Trade, bilateral dis-
cussions with selected countries, interaction
with national orgamsatlons of trade and
industry etc.

Ncc Units in Maharashtra
2878. SHRI SUDHIR SAWANT : Will
the Minister of DEFENCE be [leased to
state: :

(a) the numbaer of units of different NCC
wings in Maharashtra:

(b) whether the Government propose to
rzise the number of NCC Units in all the
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districts of Maharashtra:

(¢) if 50, the detals thereof; and
(d) if not, the reasons therefor?”

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Maharashtra has

the following NCC Units:
Army wing 51
Naval wing 3
Air wing o 3
(b) No, Sir.
(e)'Does not arise.

(d) Raising of new units is not being
considared due to paucity of resources.

[ Trans!ation)
* Toa Production

23879. SHRISURYANARAYAN YADAV:
Willthe Minister of COMMERCE be plsased
o state:

(a) whether some new areas have been
salected for increasing the production of tea
and coffes;

(b) if s9, tho detalils theraof, State-wise;

{c) the total amount spent so far in this
ragard; and .

(d) the results likely to be achieved
therefrom?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): () to (d). Potential for ex-
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tending tea cultivation in the States of As-
sam, Arunachal Pradesh, Meghalaya,
Mizoram, Nagaland, Manipur, Sikkim, Orissa,
UP, Tamilnadu, Kerala and Karnataka has
beenidentified. Proposals for alltea projects
have been received by the Tea Board for
cultivation in a total area of 6689 Ha.
Statewise area is not readily available and
will be laid on the Table of the House later.
The TeaBoard has extended financial assis-
tance against these projects by way of Rs.
149.68 lakhs as long term loan and Rs.
59.57 lakhs as capital subsidy. An additional
producion of 16.72 m. kgs. is expected from
these projects.

With regard to Coffee, keeping in view
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ment do not propose 1o encourage planta-
tion in new areas.

[English)]
Length of National Highway

2880. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of SUR-
FACE TRANSPORT be pleased to state the
length of National Highways at the end of V,
VI and VI Plans, statewise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): A statement

the global demand supply position. Govern- indicating the details is annexed.
STATEMENT

S. No. State 5th plan 6th Plan }7rh plan
1 2 3 4 5
1. Andhra Pradesh 2299 2299 2519
2.  Arunchal Pradesh - 330 330
3. Assam 1468 2273 2296
4. Bihar 2117 2117 2117

"5, Chandigarh 24 24 24
6. Delhi 72 72 72
7. Goa 229 229 229
8. Gujarat 1352 1398 1631
9. Haryana 698 698 698
10. Himachal Pradesh 644 644 854
11. Jammu & Kashmir 648 648 648
12. Karnataka 1996 1996 1996
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S. No.  State Sth plan 6th Plan 7th plan
1 2 3 4 s
13. Kerala 784 784 940
14. Madhya Pradesh 2670 2736 2046
15. Maharashtra 2861 2888 2918
16.  Manipur 211 @ 431
17. Meghalaya 345 472 472
18. Nagaland 113 113 113
19. Orissa 1649 1649 1649
20. Pondicherry - 23 23
21. Punjab 882 882 892
22. Rajasthan 2157 2557 2931
23. Tamil Nadu 1749 1766 1896
24. Uttar Pradesh 2328 2613 2613
25, West Bengal 1419 1561 1561
26. Mizoram - 245 551
27. Sikkim 62 62 62
28. Tripura 200 200 200
Total: 28,977 31,710 33612
. satisfactory;

Functioning ot Banks in Haryana
[ Transtation) ’

2881. SHRIAVTAR SINGH BHADANA:
Will he Minister of FINANCE be pleased to
state:

(a) whether the functioning of regional
Jural banks and nationalised banks in Har-
yana particuarly in Faridabad district is not

- (b) it so, the reasons therefor; and

“7_ {(c) the steps taken or proposed to be

taken by the government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Reserve Bank of India
(RBIy has reported that the aggregate de-
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posits and advances as at the end of Sep-
tember, 1991 in respect of public Sector
banks functioning in the State of Haryana
stood at Rs. 3,970 crores and Rs. 2,197
crores respactively. The Faridabad district of
Haryana is covered by Gurgaon Gramin
Bank. The deposits and advances of Gur-
gaon Gramin Bank in Faridabad disrict on
the above date stood at Rs. 22.38 crores and
Rs. 25.85 crores respectivey. Similar figures
for Public Sector Banks in respect of Fari-
-dabad district were Rs. 493 crores and Rs.
378 crores respectiely. RB! has further
reported that implemenation of the annual
credit plans of the banks in Haryana State as
also in Faridabad district is generaly satis-
factory in terms of percentage of achieve-
ments over the targets prescribed.

Assistance to'lnndloom Weeavers in
Rajasthan

2882. SHRI RAM NARIN BERWA: Wil
the Minister of TEXTILES be pleased to
state: . i

(a) the financial assistance provided to
handioom weavers of Rajasthan during the
last throa years for yarn production. year-
wise; .

(b) whethor the Governmerit propose to
expand this secor in the State; and

(c) If 50, the details thereoi?
THE MINISTER OF STATE IN THE

MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No financial assistance was

provided for establishing spinning mills in .

the handioom weavers cooperative secterin
Rajasthan during the last hree years as no
proposal 1o this effec: ws recsied by he
Govemment.

(b) to (c). Under the Central Sector

Scheme for share capital participation in
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Weavers Cooperative Spinning Mills, Gov-
emment provides loan assistance through
the National Cooperative Development
Corporation (NCDC) for setting up new
handloom weavers cooperative spinning
mills, expansion of existing milis to make
them economically viable and for moderni-

sation on the basis of specific proposals
received from he concemed State Govern-

" ments, including Rajasthan.

[English]
Supply of Controtied Cloth to Poor

- 2883. SHRI M. G. REDDY: Will the
Minister of TEXTILES be pleased to state:
(a) whether the government provide
controlled cloth to the poor/weaker sections
of the society through public distribution
system;and

(b) if so, the details of control cloth given
to public distribution system during the last
three years, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) NTC dces not directy deal with Public
Distribution System but distributes controlled
cloth through National Co-operative Con-
sumers Federation, State Co-operative fed-
erations, State Food and Civil Supplies
Corporations, NTC’s own retail show-rooms
and authorised dealers as approved by the
Government.

Employment io Dispalaced Persons at
Ordnance Factory, Saintala

2884. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of DEFENCE
be pleased to stae:

(a) the number of displaced parsons so
tar provided with job by the Ordnance Fac-
tory, Saintala;



217  Written Answers PHALGUNA 23, 1913 (SAKA)

. (b) whether the number of displaced
persons are yet to be provided with employ-
ment there; and

(c) the other steps taken by the govern-
ment to rehabiltate the displaced families so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF PATROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) 239.

(b) The nuber of persons to be recruited
depends on the needs of the project and the
candidates, meeting the job requirements.
Hence, it is not expected that members
representing every one of the displaced
families will be provided with employment.
Presenly there are 781 displaced persons
(famifies) who have not been probided with
employment.

(c) A sum of Rs. 140.84 lakhs has been

placed at the. disposal of government of
Orissa for rehabilitation measures for the

displaced families.
Free Trade Zones

2885. SHRI.V.S. VWAYARAGHAVAN:
Will the Minister of COMMERCE be plesed
fo state: ,

(a) the number of Free Trade Zones
functioning in the country as on date;

(b) the achievements made by them
during he last three years;

(c) whether the Union Govemment
propose to set up more such zones; and

(d) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-

DAMBARAM): (a) There are, six Export
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Processing Zones functiong in the country at
Kandla, Bombay, Maras, Cochin, Nodia and

" Falta. The seventh zone &t Visakhapatnam

is under implementation.

(b) Theexpontperformance ofthe zones
during the last three years is as below:-

Year Exports
(Rs. Crores)
1988-89 51 6:52
1989-90 732.08
1996-91 982.72
() Thereis noproposal at present to set
up more such Zones.
(d) Does not arise.
[Translation]

Compensation to States fcr Loss of
Revenue Due to Ban on Recovery of
Cess on Cosl

2886. SHRI SUKDEO FASWAN: Will
the Minister of FINANCE be pleased to state:

(a) whether the Ninth Finance Commis-
sion had recommended for compansating

. theloss of rebenue suffered by States dueto

ban on the recovery of cess on coal;
(b) if so, the details thereat, and
(c) the action taken or propcsed to be

taken by #he Union Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! SHAN-

TARAM POTDUKHE): (a) No, Sir.

(b) to (c). Do not arise.
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NR! Bonds for sardar sarobar Project  Proects, Share in Central Taxes, Grants in
lieu opl Railway Passenger Fare, Smaj
2887. SHRISOMJIBHAIDAMOR:  Savings Loans, Revenue Gap Grants, Alio-
SHRIMATI BHAVNA cation under Hill Area Development Pro.
CHIKHALIA: gramme, elc. In addition to the aforesaid, a
SHR! SHANKERSINH Special Loan of Rs. 127 crores to Uttar
VAGHELA: Pradesh has been approved to meet 50% of
’ the localcost onthe Externally Aided Anpara
Willthe Ministerof FINANCE bepleased ‘B’ Thermal Power Project. In addiiion, the

to state:

(a) whether the union Government have
accorded approval forthe issue of NRI Bonds
for the Sardar Sarovar Project;

(b) if so, the nomenclature and terms
and conditions of these bonds; and

(c) the time frame for launching of these
bonds?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH- _
WAR THAKUR): (a) No Sir.

(b) and (c). In view of (a) above, this
does not arise.

Assistance to Uttar Pradesh

2888. SHRI GAYA PRASAD KORI: Will
the Minister of FINANCE be pleasedto State:

(a)whether the UnionGovernment have
decided to grant financial assistance to the
Government of Uttar Pradesh to meet its
financial crisis;

(b) it 80, the details therefor,

(c) if not, the time by which a decision is
likely to be taken-in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) to (c). Uttar
Pradesh along with the other States is en-
titled for Normal Central Assistance, Addi-
tional Central Assistancefor Externally Aided

Centre has decided to pass on 100% of the
bilateral assistance for the above project to
the State with effect from 1.4.1991.

[English}
Subsidies to Big Industrial Houses

2889. SHRI UDAY PRATAP SINGH:
Wil the Minister of FINANCE be pleased 1o
state: -
(a) whether alarge amount of subsidy is .
provided on various items to big indusrial
houses in spite of the fact that huge amount
of income-tax and excise duty arrears re-
main pending agains them; and

(b) if s0, the reasons therefor and reac-
tion of the government in his regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKUR): (a) Subsidies are given by
the Government on the basis of basic social
and economic considerations. The principal
subsidies on food products are distributed
through the public distribution system and
on fertilisers distributed to farmers. No spe-
cific subsidiss are provided to big industrial

_ houses.

(b) Does not arise.

Walver of Inerest on Government
Borrowings

2890. SHRIMATI SAROJ DUBEY: Will
the Minister of FINANCE be pieased to state:
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(a)whetherthe Government have asked

the Resarve Bank of India to waive interest
on Government borrowings from the RBI;

(b} if so, the total amount of interest
accrued on Government borrowings from
RBI as on December 31, 1991;

(c) the reasons for asking waiver of the
interest obligations by the Government; and

(d)the reaction of the RBlin this regard?

THE MINISTER OF STATE INlTHE
MINISTRY OF FINANCE (SHRI SNAN-
TARAM POTDUKHE): (a) No, Madam.

(b) to (d). Does not arise.

CESS Collection From Pepper

2891. SHRI K. MURALEE DHARAN:
Will the Minister of COMMERCE be pleased
to state’

(a) the amount of CESS on pepper
collected during the last two years and dur-
ing 1991-92 so far;

(b) how the amount has been utilised
and proposed to be utilised:

(c) whether the Government propose to
uliise the amount on the welfate of cardaam
planters; and

(d) i so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY- OF COMMERCE {SHR! SAL-
MAN KHURSHEED): (a) to (d). Any amount
Collected by way of cess on export of spices
Including pepper is credited to the Consoli-
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dated Fund of India, from which funds are
released to the Spices Board for carrying on
export promotion measures for all spices
andfor the development for cardamominthe
country. Under the provisions of the Spices

. Board Act, 1966 (No. 10 of 1986), the Board

has been given the responsibility of develop-
mant, both production and export, of carda-
mom. The amount realised from export cess
on black pepper is indicated below:-

1989-90 Rs. 0.75 crores
1990-91 ~ Rs. 0.65 crores
1991-92 Rs. 0.40 crores

Allocation of Fund to Maharashtra from
Workers Rehabillation Fund

2892. SHRIMOHAN RAWALE: Willthe
Minister of TEXTILES be pleased to state:

{a) the total fund allocated to Workers
Rehabilitation fund by the Government;

(b) the amount allocated out of the Fund
to the Textile Mills, State-wise particularly in
Maharashtra; and

(c) the amount actually disbursed to the
workers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK -
GEHLOT): (a) and (b). The toal fund allo-
cated to workers under Textile Workers'
Rehabilitation Fund Scheme is Rs. 40.00
crores (R.E.) during 1991-92, which are
placed atthedisposal ofthe Textile Commis-
sioner, Bombay who disburses the amount
to the eigible millsworkers.

(c) A'Statement is attachod.
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STATEMENT
S No.o Name of the Ml Amount disbursed
under TWRSF
(Rs. in crores)
1 2 3
Tamil Nadu (roﬁndod off)
1. Ms Cauvery Spg. Mills, Coimbatore 0.42
2. Radnkrishna Mills, Coimbatore 191
| Maharashtra
3. Modella Textile Ind. Ltd., Thane 1.35
4. Kishco Mills P. Ltd., Bombay ¢53
Delhi
5. D.C. M. Ld. 7.67
Gujarat
6. Bansidhar Mills, Ahmedabad 1.82
7. Nagari Mills, Ahmedabad 3.26
8; P G. Textiles, Baroda 2.38
9. Shree Yamuna Mills, Baroda 2.18
10. Ajit Mills, Ahmedabad 2.79
1. Bharat Suryodaya Mills, Ahmedabad 2.28
12. Prasad Mills Ltd., Ahmedabad 1.26
13. Ahmedabad Shri Ramkrishna Mills Ltd. 247
14. Aryodhaya Spg. & Wvg. Mills Ahmedabad -
15.  New Gujarat Synthetic Ltd. No. 1 0.72
16. New Gujara synthatic Lid., No. 2 1.39
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S. No. Name c? the Mill Amount disbursed
under TWRSF
(Rs. in crores)
1 2 3

17. Ahmedabad Commercial Mills Ahmedabad .-

18.  Navjivan Mil's (Kalol) 146

19. Kalol Mills (Kalol) . -

20. Omex Investors, Ahmedabac - 1.34

21.  .Aryodaya Spg. Mig. Mills, Ahmedabad 0.41

22. Ahmedabad jublee Mills, Ahmedabad 0.52

Total: . 36.26

Representation of Public Representa-
tives in Cantonment Boards

2893. SHRINANDI YELLAIAH: Will the ‘

Minister of DEFENCE be pleased to state:

(a) whether there is any proposal befora
the Goernment to inolve the MPs and MLAs
in the activities of cantonment hoards;

(b) if so, the details of such proposals;

(c) by when it is likely tc be imple-
mented; and

(d) if nct, the reascns therefor?

THE MINISTRY OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI! 5.
KRISHNA KUMAR): (a) No, Sir.

(b) to (c). Do not arise.
(d) The Cantonments Act, 1624 does

not provide for a direct role for MPs and
MLAs in the administration of Cantonment

Boards. The local civil population have their

. own elected representatives on the Canton-

ment Boards.

Rate of Interest of domsﬁs Iin Genere:
Provident Fund

2894. SHRI JEEWAN SHARMA: Will
the Minister of FINANCE be pleased to ctate:

(a) wheher the Govt. have enhancaed
the ratg of intereston the fixed deposits inthe
banks and post offices;

(b) if so, whether there is any propcsal
to increse the rate of interest on the deposits

. in the General Provident Fund;

(c) if so, the details thereof; and
(¢) if no, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) During the year
1980-91, the rates of interest on the fixed
deposits in the banks were raised by the
Rasera Bank of India and that on Post Office
Time Deposits by the Govenment.



227 Written Answers

MARCH 13, 1992

(b) No, Sir.
. 1.
(c) Does not arise.

(d) Generat Provident Fund cannot be
equated o term deposits with Banks, being
a social security measure enjoying Iberat
conditions for. temporary and permanent
withdrawals of deposits. In addition. GPF
enjoys tax benefits under Section 88 cf the
Income Tax Act. Interest on GPF enjoys
complete exemption from income tax mak-
ing the effective return much higher than the
nominalrate of 12 percent, depending on tha
tax bracket of the subscriber.

Study on Shonec':mhgg in Joint Ve
. tures Abboard

2895. DR. KRUPASINGHU BHG!: wit!
the Minister of COMMERCE be pisased to
state::

{a) whether the Governmant ars awars
of the study conducted by F.1.C.C i on the
shorticomings of joint vantures sxecuted
abroad; and

(b) it so the details thereof and tha sieps
proposed 1o be taken by the Govermant
ractily the deficiencies?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE 3SHRI P
CHIDAMBARAM): (a) Yes, Sir.

(b) Summary of the recommendations
mads in the workshop on Indian Jomnt Van-
tures Abroad organised by FICCI ara 2s per
atachedstatement. '

The revision of guidelines for overseas
joint ventures/ W.0.S. is under considara-
tion.

STATEMENT
Recommendations of the Workshop on

Indian Join Ventures Abroad organised by
F.ILC.C.l.on 14.12.1991.
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A Single Window Clearance sys-
tem should be adopted.

The Government should gear up
commercial intelligence section in
Indian Embassies abroad.

The Government should select a
few areas in whichthe Indian entre-
praneurs are capable of setting up
JV projects.

E.C.G.C. should extend its cover-
age fo protect indian JVs.

Bilatera! Agreemant for investment
guarantee should be antered with
other countrias.

FERA needs 1o 0 raviewc.c.
The Indian Jvs shouid fully utilise
the services of skilled and technical

manpower

Transfer of Inte: corporate divi-
dends should be allowed.

Additional Suggsstions.

a)

bj .
" day management of JVs should be

c
d

°)

Collective presence of indian in-
dustry specially i the Sofiware -
Sector is raquired.

Local Govt's interterance in day to
sorted out at Govt. levai.

Bank guarantee and loan facilities
should be extended

Incentives on repatriation of divi-
dends be given.

Tax concession under 80 RRA be
givento Indians employed inthe JV
Co.
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f) FortheJVsproviding erectionserv-
ices, export of plant & machinery
towards equity should not be in-
sisted.

Revision of Pay Scales

2896. SHRI RAJENDRA AGNIHOTRI: ~

Will the Minister of FINANCE be pleasedto

state:

(a) whether the Government propose to
revise the pay scales of Government em-
ployees working in the grades of Rs. 1400-
2300 to Rs. 1640-2900;

(b) if so, the details thereof; and

(c) the ime by which their pay scales are
likey to be revised?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) No, Sir.

{b) to (c). Do not arise.
By-pass to NH No. 44

2897. SHRIPETER G. MARBANIANG:
Wiil the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the Government propose to
construct a by-pass to National Highway No.
44 at Shillong and Jowai;

(b) if so, details thereof; and

(c) the total expenditure involved in the
project?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGD:SH TYTLER): (a) and (4). Yes,
sir. Lagd anquisition for Shillong Bye-pass
(26.5 km long) and Jowai Bye -pass (§0.70
kmolong) is incuded in Annual Plan 1991-92
for sanction. x
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(c) Construction of these byepasses wil
be considered after land for these has been
acquired. As such it is too eary to give details
of the total expenditure involved.

Handing over of Vallarpadam Oli
Tanker Berth to Privste Parth

2898. SHRIRAMESH CHENNITHALA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state

{a) whether there is any proposal to
hand over the proposed Vallarpadam oil
tanker berth in Cochin to private party:

(b! if so, the detail thereof; and

{c) the terms and conditions on which
the tanker berth is proposed to be given to
the party? -

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
{SHRI JAGDISH TYTLER): (a) No. Sir, No
oil terminal is proposed a Vallarpadam’

(b) and (c). Does not arisa.
Construction of Bridges over Ganga

2899. SHRIMATI KRISHNA SAH!:
SHRI PRAHMANAND
MANDAL:

Will the Minister of SURFACE
TRANSPORT be plaased to state:

(a) the policy of Governent in regard to
theconstruction of bridges 8n the river Ganga
from Haridwar to the Bay cf Bengal:

'(b) the toal number of bridges con-
structed so far on the river Ganga,

{c) whether the éovommom have ap- }
proved the recommendations of National
Transport Development Council to inciude
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Farakka National Highway (via Sultanpur,
Johnpur, Gazipur, Buxar, Areah, Patna,
Monghyr, Bhagalpur and Shibganj) in the
master plan of the Eighth Plan;

(d) if so, whether the govemment pro-
pose to give financial asssistance for the
_ construction of a bridge on he river Gangaiin
Monghyr under iner-state and economic
importance programme; and

(e) # so, the detalils thereof? -

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

(SHRIJAGDISH TYTLER): (a) Constitution-

ally, the Government of India are primarily
concerned only with roads declared as Na-
tional Highways. The policy of the Govern-
ment with regard to construction of bridges
on the river Ganga from Haridwar to Bay of
Bengal is that high level bridges will be
provided at al! points were National High-
ways cross the river Ganga.

(b} The total number of bridges on Na-
tional Highways across the river Ganga
constructed by the Central Governmant so
faris six.

(c) Sultanpur~Jaunpur road is already
forming part of NH 56. No other decision
regarding declaration of any road as a Na-
tional Highway has been taken pending fi-
nalisation of the Eighth Plan.

{(d) No, Sir.
(e) Does not arise.
£xport of Rubber Footwear

2900. SHRI GOPINATH GAJAPATHI:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether there is a great scope to
Increase the export of rubber footwears;

{b) i so, the strategies adoptedtherefor;
and .

'MARCH 13, 1992
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(c) the target fixed for export of rubber

‘footwears during Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): (a) and (b). Yes Sir. Good
scope exists to increase export of rubber
footwemtovaﬂouscwnmmludlngww
Europe and U.S.A.

Thchvommnthanllowod import of
sophisticated plant and equipment at conces-
sional rate of customs duty forthe industryto -
modemise their production base and up-
grade their technology for manufacture of
modem rubber footwear as per specifica-
tions and demands in the overseas markets,
particuarly, in West Europe and U.S.A.
Manufacture-exporeers of rubberfootwears/
sportshoes can avail themselves of he ben-
efi of DEEC Scheme underthe current IMPEX
Policy for supply for raw materials and
components.

(c) No specific export target has been
fixed for rubber footwear during the Eighth
five Year Plan.

Propelient Factory in Warrangal

2901. SHRI DHARMABIKSHAM: Wil
the Minister of DEFENCE be pleased to
state:

-(a) whether the govement propose to
establish a propellent factory In Warrangal
district of Andhra Pradesh;

(b) if so, the steps taken by the Govern-
ment so far in this regard; and *

(c) he estimated cost and expected
production of the tactory?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-

_RAL GAS MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) No, Sr.
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(b) Do not arise.

Missile Waming Satelilte

2902. SHRI GOVINDRAO NIKAM: Will -

the Minister of DEFENCE be pleased to
state:

(a) whether the GovermMent have any
proposal o develop Missile-Waming Satelite
in near future; and

- (b) i 50, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROEUM AND NATURAI
GAS AND MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMARY): (a) No, Sir.

(b) Does not arise.
[Translation]

Faclities Provided to Weavers
in Blher
2903. SHRI BRAHMANAND MAN-
DAL:
SHRI MUMTAZ ANSARI
SHRI LALIT ORAON:

Willthe Ministerof TEXTILES be pleased
to state:

(a) the grants provided to Bihar from
1990 till date for promotion of handlooms
and the amount thereof;

{b) the deiails of the raw material facill-

ties and marketing faciiies made available .

by the Union Government to weavers in
Bihar during 1989-90, 1990-91 and 1991-92
(upto January 192);

\C) whather the Government have cc:i-
ducted any survey during the above period
with regard to assessment to improve the
economic conditions of the weaers;
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(d) if s0, the details thereof;

(e) whether the govemment propose to
start any new welfare scheme for the weav-
ors in Bihar; and

(f) if 0, the detais thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) During 1990-91 the State of
Bihar was given Central Assistance for the
schemes of Handloom Development Proj-
ects (Rs. 8.32 lakhs), Share Capital Assis-
tance to Apex Societies. (Rs. 5.00 lakhs),
setting up of processing facilities (Rs. 23 51
lakhs), Janata Subsidy (Rs. 409.54 Lakhs).
During he current year the state has been
granted a sum of Rs. 158.18 lakhs on Janata
Subsidy.

(b) Handloom weavers throughout the
country could avalil of assistance for meeting
their raw material and marketing needs. The
schemes in operation include the Janata
Cloth Scheme, Market Developmant Assis-
tance Scheme Share Assistance to Prima-
ries and margin money for destitute weav-
ers. Under the Janata Cloth Scheme a sum
of Rs. 3.40 is paid as subsidy per sq. metre
of cloth woven for cotton. Assistance under
the Marketing Development Assistance
Scheme is linkod to the performance of the
handloom organisations. This assistance is
to be utilised for improving marketing and
infrastructural facilities of the concerned
handloom organisations. The share Capital
Assistance to primaries helps the concerned
primary weavers cooperative societies to
raise working Capita for purchase of raw
material etc. Similarly the margin money for
destitute weavers also helps those weavers
to raise working capital. During 1990-91 a
Special Package Scheme to help he riot hit
weavers of Bhagalpur was launched. Assis-
tance provided to the State of Bihar during
the past 3 years is givan below:-
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1989-90 Rs.902.20 lakhs  [English] _
1990-91 Rs. 545.45 lakhs Exports to China
" 1991-02 Rs. 158.18 lakhs 2904.DR. Y. S. RAJASEKHARREDDY:
Will the Minister of COMMERCE be pleased
(c) No Sir. to state:
{d) Does not arise. (a) the products exported to China dur-

(e) and (f). The Thrift Fund Scheme and
the Workshed-cum-Housing Scheme have
been revised. Under the revised Thrift Fund
Scheme weavers outside cooperative fold
are also inciuded, and the amount of partici-
pation has been raised from 12% of wages
earned to 16% of wages earnad. Out of this
8% would be borne by the weaver, 4% by
State government and 4% by Central Gov-
emment. Under the Workshed-cum-Hous-
ing Scheme the scale of unit cost has been
revised, and provision for electrificatior. and
land cost has beenincluded. These schemes
are applicable throughout the country in-

ing 1990-91 and their value in rupee terms;

(b) he products imported from China
during the above period and their value in
rupee terms;

(c) whether following the recent visit of
Chinese Prime Minister, exports to China
are likely to be increased; and

(d) if so, the detais thereof/
THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The major items exported

cluding the state of Bihar. . during 1990-91 to China were:
\)aluo (in Rs. crores)
1. Processed Minerals 9.38
2. Iron ore 2.10
3. Ores and minerals (other than iron ore and
processed mineras). 4.26
4. Tobacco (Unrpanu(actured) 3.21
5. Other commodities ’ 13.80
32585

(b) The major items imported during 1990-81 from China were:

Value {in Rs. crores)

1. Coal, coke.

2. ‘Raw sik

17.56

12.01
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Value (in Rs. crores)

3. Minerals 5.73
4, Organic chemicals 3.66
5. foxtile yarns, fabrics, made-up articles 2.70 |
6. Artificia resins, plastic material, etc. 2.11
7. lnorgar;ic Chamicals 1.43
8. Medicinal & pharmaceutical products 1.30
S. Pulpand waste paper 1.17
1C. pearls precious and semi-precious stone 1.12
11 Others ‘ 14.83
o 6362

{c) Trade taiks with Chinese side were
held ir an atmosphere of mutual cooperaion
during this visit. It is expected therefors that
there will be greater scope for irade and
economic cooperation.

(d) A Trade Protocol {or the Calendar
Year 1992 was signed during the Chinsse
Prime Minister's visit. This identifies itams ot
expotr and import interests for either side
and envisages increase in the quantiy ot
export of iron ore including concent etes and
chiome ore.

World Bank Assistance for National
Development Fund

2905. SHRI KODIKKUNIL SURESH:
Will the Minister of FINANCE be pleased to
siate:

(a) whether World Bank has given any
assurance for making contribution to Na-
tional Development Fund;

{b) if so, the total amount proposed tobe

givan by the World Bank for this purpose;
and

(c) the details of the conditions laid by
the World Bank in his regard?

THE MINISTER .OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAESH-
WAR THAKUR): {a} No, Sir.

(b} to (c). Quest:on does not arise.

Export Ferformance

2906. SHRI PRITHVIRAJ D. CHAVAN:
Willthe Ministar of COMMERCE be pleased

1o state:

{a) whether it is a tact that postdevalu-
aion growth in exports in dollar terms has
bean far from satisfactory:

{b) it so, he actual export during July-
December, 1991 in dollar terms, and how
does it compare with the same period of last
year.



(c)the reasons for poor export perform-
ance; and .

(d) the enticipated commodRty trade
‘deficit in dollar terms during 1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The foreign trade
data is compiled on financial year basis.
According to provisional estimates, India’s
exports to general currency Area (GCA)
during April-Deceber, 1991 asmounted to
US$ 11310 million as compared to US $
10636 million during April-December, 1990,

_there by registering an Increase of 6.3%. in
‘Rupee erms, GCA exporis increased by
44.4% India’s exports to Rupee Payment
Area (RPA) amounted to US$ 1333 million
during April-December, 1991 &s compared
to US$ 2494 milllion during April-December,
1990 thereby registering a decline of 46.5%.
In Rupee terms, RPA exports declined by
27.4%. the reasons for the declire in exporis
to RPA countries are mainly exemal and
incude he political changes that have taker:
place in the eastwhile Soviet Union. Cther
factors which have affected export growth
include a slow-down in the world economy
and recession in major deeloped countries,
unavoidable import compression and high
rate of export credit.

(d) The trade deficit during April-De-
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cember 1991 amountedto US$ 1628 million,
which is less as comparedto the trade deficit
of US$ 4832 million during April-December
1990. It Is difficult to precisely estimate the
trade deficit a the end of fiscal year 1591-92
at this stage. However, on the basis of cur-
rent performance it is expected to be signifi-
cantly less than the trade deficit of S$ 5932
million during the fiscal vear 1990-91.

{Translation]
Loans to SCe/STs Under SEEUY

2907. SHRI RAM PUJAN PATEL.: Will
the Minister of FINANCE be pleasedto state:

(a) the amount of ioans given to edu-
cated unemployed youth under SEEUY
during each of the last three years; and

(b) the percentage of scheduled castes
and scheduled trribes among them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The amounts of loans
sanctioned to the beneficiaries under the
scheme for providing Self Employment to
the Educated Unemployed Youth (SEEUY)
during each of the last three years and the
vercenages of scheduled castes and sched-
uled tribes among them were as under:-

Lean émaunt

Percentage of
Year sanctionedto. SC/STbeneficiarles
the beneficiaries to the total
(As. in lakhs) number
1988-89 40450.61 8.88
1989-90 22481.04 10.78
1990-91 22097.07 11.76

.




241 ernnAnm

Setting up of Separate Shipping Corpo-
ratlon for Andaman and Nicobar
Islands

2608. SHRI MANORANJAN BHAKTA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the government have given
consentto have a separate’Shipping Corpo-
ration for Andaman and Nicobar Islands to
operate lslands-Mamland and inter-Islands
vessels; and

(b) if so, the details thereci?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORI
(SHRI JAGDISH TYTLER): (a) No such
proposal has been received from Andaman
and Nicobar Administration.

(b) Does not arise.
Jepanese Investment

2909. SHRI KAMLA MISHRA
‘'MADHUKAR: Will the Minister of
COMMERCE be pleased to state:

- (a) whether Japan has set out harsh
business reforms, as preconditions to its
agreement for investment in India;

(b) if so, the details thereof;

(c) whether the Government have ex-
amined the impact of these conditions onthe
problems of inflation, price-rise and unem-
ployment etc;

(d) if so, the details thereof; and

(e)the sectors inwhich such investment
is proposed to be made?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE SHRI P. CHI-
DAMBARAM): (a) No, Sir.
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(b) to (e). Do not arise.

Export of Agricultural and industria!
Goods

2910. SHRI K. PRADHANI: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the Government propose
Toincrease exportof Agricultural and Indus-
trial Goods 16 eam Morobroign exchange;

_and

(b) if s¢, the items proposed to be ex-

' ported during 1992-93 and to which coun-

tries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) The Gowt. proposes to continue
exporting the items in our export basket to all
the cojntriesto whom we are currenly export-
ing. These are broadly the agricultural prod-

" ucts suchas cereals, tobacco, spices, cashew

kernels, olimeals, processed foods, marine
products, ores and minerals, leather and
leather manufactures, gems and jewellery,
spors goods, chemicals and related prod-
ucts, engineering goods, electronics and
computer software, textiles, handicraffs,
carpets, petroleum products etc. Our princi-
pal markets include USA, UK, Beleium,
France, FRG, Raly, Netherlands, Australia,
Iran, Japan, Rep. of Korea, Singapore,
Hongkong, Saudi Arabia & U.A.E.

Price of Viscose Fibre
2911. SHRI KARIYA MUNDA: Will the
Minister of TEXTILES be pleased to state:
(a) whether the Government propose to
conrol the price of viscose fibre produced
indigenousely to enable he Kutir Udyog to
run their handloom business;

(b) if not, the reasons therefore;
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{c) the price of Indian viscose fibres at
present vis-a-vis to foreign fibre; and

(d) whether the Government propose to
refer the matter to the bureau of Industrial
Costs and Prices to give frash look into the
pricing of viscose fibre? .

THE MINISTER OF STATE OF THE
MINISTRY 'OF TEXTILES (SHRI ASHOK
GEHLOT): (a) At present the Govt. has no
proposal to control The price of Viscose
Staple Fibre producr-! indigenously.
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(b) There is no unwarranted or steep
increase in prices of Viscose Staple Fibre as
compared to rise in general price level. As
such the need for intervention of Gowt. to

control the price does not dfrise.

(c) A statement is attached.

(d) The matter has already been re-
terred to the Bureau of Industrial Costs and
Prices.

STATEMENT
Prices of Viscose Staple Fibre
. Period indigeno Overseas
(Rs. per Kg.) - Dollar per kg. Rupees per kg.
April, 91. 4420 223 4150
May, 91 44.29 2.23 41.54
June, 91 44.29 222 52.36
July, 91 44.29 236 65.45
Aug, 91 44.83 2.38 55.96
Sept., 91 44.83 235 55.76
Oct., 91 44.83 2.36 55.06
Nov., 81 44.83 . 237 56.36
Commodity Boards MINISTRY OF COMMERCE (SHRI P. CHI-

2%812. SHRI SUDARSAN RAY-
CHAUDHURI: Will the Minister of
COMMERCE be pieased to state:

(a) whether the Government propose to
hand over running of the commodity Boards
0 the respective industries; and

(b) it 80, the details thereot?

THE MINISTER OF STATE OF THE

DAMBARAM): (a) No, Sir.
{b) Does not arise.

(Transiation)

-Amount Aliocated for legal ald Scheme
in UP.

2913. SHRI ARJUN SINGH YADAV:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:
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(a)theamount aliocatedto Uttar Pradesh
under Legal and scheme during the last
three years,

(b) the number of persons benefited
under this scheme during the above period
district-wise;

(c) whether his scheme has failed in the
State; and

(d) if so, the reaction of the Government
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THE MINISTER OF STATE IN THE
MINISTRY OF PERLIAMENARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The amounts
allocated by the Uttar Pradesh Government
and the Committee for iplementing Legal Aid
Schemes (CILAS) to carry cut Legal Aid
Schemes in Uttar Fradesh during the finan-
cial years 1988-89, 1989-90 and 1990-91

thereto? - are as unaer:-
Financial Budget allocation Special grant
Year by U.P. Goverment by CILAS
1988-89 29,78,000/- Nil
1989-90 50,35,000/- . 1.00,000/-
1990-91 48,55,000/- 1.00,000/-
(b) 9,60,212 persons benefited unde;' (c) No, Sir.

the U.P. Legal Aid & Advice Scheme during
the financial years 1988-89, 1989-90 and
1990-91. Thedistrictwise details are given in
the enclosed statements.

{d) in view of reply to part (c), the que;o
tion does not arise.
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Cases pending in Kamnataka High Court

2914. SHRIG. MADE GOWDA: Willthe
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the nuber of cases ponding as on
January 1, 1992 in the Karnataka High Court;

(b) the number of cases writ petitions
filed in the Kamataka High Court from Jau-
nary 1,1991 to the end of December, 1991;

- and

(c)the number of writ petitions and other
cases disposed of as on January 1, 1992?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) 98067.

(b) Writ Petitions- 29365
Other cases- 34923

(c) Writ Petitions- 23689
Oher cases- 29385

Iintroduction of New Technologies in
Ordnance Factorles

-2915. SHRI PRATAPRAO B.
BHONSLE: Will the Minister of DEFENCE

be pleased to state:

(a) whether the Government propose to
introduce some new defence technologies
in Ordnance Factories to produce most
advanced amrs and ammunition; i

(b) if so, the details thereof;

(c) whether for this purpose some new
factories are aiso likely to be set up;

MARCH 13, 1992

(d) ifso. the locations thereof;

(e) whether these changes can meet
the emerging challenges; and

(f)if s0, the details thereot, and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEU AND NATURAL
GAS AND MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Ordnance Factories
are in the process of production of cerain
new items of arms & ammunition involoing

- new design technologies.

(b) It would not be in the pubiic interest

to disclose the details thereof.

(c) There is no proposal at present to set
up any new ordnance factory.

(d) Does not arise.

(e) and (f). The emerging challenges
are taken into account while planning manu-
facture of new items.

Selzure of Narcotic Drugs in Delhl

2917. SHRI BAREL AL JATAV: Willthe
Minister of FINANCE be pleased to state:

(a) the value of each of the narcotic
drugs seized in Delhi during the last three
months; and

(b) the number of persons arrested and
the action taken against them.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) As per he information
available with the Government, the quantity
of drugs seized by various enforcement
agenciesin Dethiduring the lastthree
is as given below: -
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{Provisional)
Name of the Drug @uantity seized $in kgs.)
December 1991 January 1992 February 1992

Charas 29.272 30.355 -
Opium 1.480 1.813 -
Heroin 0.609 1.303 2818
Ganja . ' 10.000 19.500 -

No precise valuation of the narcotic
drugs, which are often of indeterminate
strength and composition, and are liable for
destruction, is feasible.

(b) 154 persons were arrested. Appro-
priate action underthe relevant law has been
taken against the offenders.

Development of Sericulture in Karmna-
taka
2918. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of TEXTILES be
-pleased to state:

(a) whether the Government of Karna-
taka has sent any plan for development of
sericulture in he State to the Union Govem-
ment for approval;

(b) it so, whether the Governent have
received any request to stop the import of
silk as it would affect the interest of farmers
in the state; and

(c) if so, the reaction of the Govemment
thereto?

THE MINISTER OF STATE OF THE
MINISTRY FOR TEXTILES (SHRI ASHOK
GEHLO): (a) No, sir.

(b) and (c). The Govemment of India
has recently decided, in the context of out-
break of pebrine disease which had affected
Production as.well as prices of sik in the

country, to import 200 metric tonnes of silk.
The Government of Kamataka has not sough
any review of his decision. Some of the
Government sponsored organisations of
karnataka hae approached the Cenral Silk
Board for allocation of imported silk.

Revamping of Nabard

2919. SHRI J. CHOKKA RAO: Wil the
Minister of FINANCE be pleased to state:

(a) whether there is any proposal to
revamp the functioning of the Nationai Bank
for Agricuture and Rural Development for
providing timely credit and other facilities to
farmers, weavers, etc; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI DALBIR
SINGH): (a) and (b).: National bank for Agri-
culture and Rural Development (NABARD)
has been providing refinance facilities to the
eligible banks to help them provide credit to
farmers, weavers, etc. There is no proposal
with the Government to revamp the function-
ing of NABARD.

Production of Cotton and Textiles by
Various Sectors

2920. SHRISYED SHAHABUDDIN: Will
the Minister of TEXTILES be pleased to
state:



(a) the total production of cotton as well -

" as mixed textiles in the country during 1990-
91, inculuding the handioom and powerioom
sectors and the estimated production for
1991-92; '

(b) the total exports and imports during
1990-91 and estimated for 1991-92; and

(In milfion sq. meres)
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(c) the chanjje in per capita availability
of such textiles in 1991 as compared o last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)- Total producion of cloth
(Cotton, man-made and blended) in the

. country during the period is:

Sector 1990-91 1991-92 (Lstimated)
Mill Sector 2,720 2,544
Powerloom Sector 10,988 12,955
(Hoisery) 1;758 1,783
Handloom Sector 4,888 4,967
Total 20,354 22,249

(b) Exports and Imports of various textile items during the period is:

. {Rs. in crores)
Year Exports Imports
1990-91 836177 787.64
1991-92 (Estimated) 11167.00 693.00

{c) The per capita availability of cloth in
1991-92 is expected to be 18.22 linear
metres, in comparison to 17.75, 17.32 and
18.21 for 1988-89, 1989-90 and 1990-91
respectively.

Cotton Demand

2921. SHRISYED SHAHABUDDIN: Wili

the Minister of TEXTILES be pleased to
state the total demand of cotton for the miil,
powerloom and handioom sectors and the

quantumofimported cotion assigned to each
sector?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): The Cotton Advisory Board atits
meeting held on 14th February, 1992 has
estimated the ill consumption of cotonduring
1991°92 season at 106.25 lakh bales and
the non-mill consumption at 8 lakh bales.
The modalities for import of cotton are being
worked out.
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Cluster and Satellite Oftfices of Banks

2922. SHRIBALRAJ PASSI:

SHRIMATI MAHENDRA
KUMARI:

SHRIMATI RITA VERMA:

SHRIMATIKRISHNENDRA
KAUR (DEEPA):

SHRIMATI DIPIKA H.
TOPIWALA:

Willthe Minister of FINANCE bepleased
to state:

(a) the number of Cluster and Satellite
Offices of the public sector banks opened
during 1990-91 and 1991-92 inruralareas in
each Stae; and

(b) the amount of assistance given
through these offices during the above pe-
riod, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (b). Reserve Bank of India
has reported that during 1990-91 and 1991-
92 the Public Sector Banks have not opened
any cluster/satellite offices. With the adop-
tion ot Service Area Approach 1o rural lend-
ing and allocation of a number of 15 to 25
villages per branch, the role of cluster or
sateliite office has minimised as the con-
cerned branch can directly reach its clien-
tele.

Credit-Deposit Ratio of Nationalised
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2923. SHR! S. B. SIDNAL: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government of Kama-
taka has submitted any representation for in-
creasing the credit deposit ratio of the na-
tionalised banks in the State:

(b) if so, the details thereof; and
(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (c). The problem of regional
imbalances in the deploymen of bank credit
in vgrious states is.in the knowledge of Gov-
ernment and Reserve Bank of india (RBI). A
statement giving Statewise Credit Deposit
Ratio of the commercial banks is attached .
It will be seen that C:D Ratio for the State of
Karnataka has been considerably higher
than the All India average. Suggestions are
recsived by the Government and RBI from
he states from time to time at various levels
for larger deployment of resources mobi-
lised by the banks locally. The credit deploy-
mentin a particular area depends on various
factors like economic activities, entrepre-
neurship, availability of raw materials and
other infrastructural facilities, investment
opportunities and also law and order situ-
ationinthatarea. However, RBl has advised
the banks to ensure tha wide regional dis-
parities amongst arious states in credit
deployment is reduced and steps are taken
toincrease the flow of credit to all productive

Banks In Kamnataka and identified viable proposals in different
areas.
STATEMENT
State/Union Territory March 1990 CDR (%) March 1991 CDR (%)
1 2 2
Northern Region 54.8 63.6

—
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State/Union Territory _ March 1990 CDR (%) March 1991 CDR (%)
1 2 ' 3
Haryana 61.2 60.3
Himachal Pradesh 38.6 374
Jammu & Kashmir 31.8 487
Punjab 455 448
Rajasthan 62.2 56.5
Chandigarh 655 822
Delhi 58.6 78.6
Nonh Eastern Region 51.7 45.6
Arunachal Pradesh 20.1 16.4
Assam 55.5 51.2
Manipur 4 69.9 65.4
Meghalaya 248 10.1
Mizoram 34.2 22.1
Nagaland 426 ' 385
Tripura 722 58.4
'Eastem Region 526 : 51.8
Bihar 40.0 o ~ 39.6
Orissa 81.3 765
Sikkim 283 183
Wast Bengal 54.9 " 545
Andaman & Nicobar isid. 35.1 43

Central Reglon 528 : 516
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State/Union Territory ~ March 1990 CDR (%) March 1991 CDR (%)
1 2 - 3
Madhya Pradesh 68.6 87.1
Uttar Pradesh 470 458
Western Region 74.0 * 714
Goa ' 31.9 332
Gujarat 61.3 59.7
Maharashtra 79.7 76.3
Dadra & Nagar §55 51.7
Daman & Diu 224 234
Southem Region 874 845
Andhra Pradesh 87.1 ‘_ 82.6
Kamataka 91.0 85.7
Kerala 64.0 59.1
Tamil Nadu 99.4 100.1
Lakshadweep 16.2 16.9
Pondicherry 57.4 55.1

All india 65.8 662

Construction of Shahdara Flyover (c) the time by which the flyover is

2924. SHRI S. B. SIDNAL: Will the
Minister of SURFACE TRANSPORT be
pleased to state:
~ (a)whetherchanges in the design have
pushed up project costs by atleast Rs. 12
crores on the eight lane Shahdara Flyover in
East Delhi;

() ¥ 50, the reasons for the change in
design; .

expected to be completed; and

(d) the time by which two key subways
for pedestrians are likely to be constructed
on either side of the railway lines over which
he Shahdara Flyover is being constructed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

" (SHRI JUGDISH TYTLER): (a) and (b).

According to the information received from .
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Municipal Corporation of Delhi, who are he
executing agency of the project, there is no

change in design of the flyover, and consé- .

quently no increase in cost on this account.
However, the cost estimate is being revised
by Municipal Corporation of Delhi to take
care of escalation and other factors.

(c) The flyover is expected to be com-
pleted by October, 1993 subject to the availa-
bility of land which is being acquired by
Municipal Corporation of Delhi.

(d) According to Municipal Corporation
of Delhi, two pedestrian subways would be
constructed after acquisition of land and
completion of the main flyover.

Minting of Five Rupee Coins

.2925. SHRI S.B. SIDNAL: Will the Min-
ister of FINANCE be pleased to state:

MARCH 13, 1902
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(a) whether the Govommom have
cleared a proposal for the minting of 5 rupee
coins;

(b) if s0, the details thereof including the
weight and diameter of the coin; and :

(c) the weight and diameter of the pres-
entone rupee coin, fifty paise coin, went five
paise coin, and ten paise coin respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The new Rs. 5/- Coin willbe of cupro-
nickel alloy with a diameter of 23 millimeters,
round shape having security edges and
sensations, weighing 8 grams.

(c) The relevant details of Re.1/-, 50
paise, 25 paise and 10 paise coins, presently
being mintend, are as under:-

Denomination Weight (in grams)  Diameter (in mm) Metal Composition
Re. 1/- 6.00 26 Cupro-Nickel
50 paise 3.79 22 Stainless Steel
25 paise 2.83 19 -Do-
10 paise 1.75 23 (across scallops) Aluminium
Magnesium
-do- 2.00 16 Stainless étoel
Acquisition of Sea Oontrol Ship (c) the steps taken so far to acquire the

2926. SHRIMATI VASUNDHARA
RAJE: Will the Minister of DEFENCE be
pieased to state: .

(a) whether the Government propose to

acquire a sophisticated sea control ship in

place of INS Vikrant;

(b) if so, the details of the new ship
proposed to be acquired and the cost thereof;
and

new ship?

THE MINISTER OF STATE IN HE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (c). No decision
has been taken regarding the acquisition of
a Sea Control Ship for the indian'Navy, as a
replacement for INS Vikrant.
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Supply of Goods to Repubiics of
Erstwhiie USSR

2927. SHRI GEORGE FERNANDES:
Willthe Minister of COMMERCE be pleased
fo state:

(a) the steps taken or proposed to be
taken by the Govemment to prevent ‘over
supply’ of goods to the Republics of Erst-
while USSR and 1o check the possibility of
losing our on the present market share;

) ' (b) whether export trading houses are
also permitted to have counter trade with
each Repubilics; and

(c) it so, the system proposed to be
introduced to register all export contracts
and to'monitor the total value and quantity of
exports?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRIP. CHI
DAMBARAM): (a) to (c). India has signed
trade protocols with the Govemment of
Russia and Uzbekistan providing for two-
way trade on a balanced basis with clearing
in non-convertible Indian rupees. A ceiling

has been placed on the technical credit, *

wherever provided, so that indian exports do
not outstrip impotrs from these Republics.
Besides, to provide freedom to Indian ex-
pontersto retain and eniarge their marketsin
the Repubilics of he erstwhile Soviet union,
the trade protocols aiso permits natural and
juridical persons to conduct trade on the
basis of barter, counter trade and through
payment in hard currency. it is expected that
trade protocois will be signed with the other
Republics in the near future.

Appointment of Auditors for public .
Sector Undertakings

2928. SHRISANAT KUMAR MANDAL.:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o state:
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(a) whether the Government are formu-
lating a proposal to dilute the role of the
Comptrolier and Auditor-General of India (C
& AG) in specilying the auditor (s) to be
appointed to look into the accounts of Public
Sector Undertakings;

(b) it 80, the rationale behind whittling

. down he Comptroller and Auditor General's

role in naming auditors for Public Sector
Undertakings; and

(c) how far it is likely to be an improve-
ment on the existing procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN KUAR-
AMANGALAM): (a) No, Sir.

(b) to (c). Quastion does not arise.
[ Translation)
Commitiee on Balance of Payments

2929. SHRI BARE LAL JATAV: Wilithe
Minister of FINANCE be pleased to state:

(a) whether the committee on Balance
of Payments set up o investigate the present
structure of debt has submitted its report to
the Government;

(b) it so, the details of the rscommenda-
tions made by the Committee; and

(c) it not, the time by yhich the Commiit-
tee is likely to submit its report?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) No, Sir. The Committee
has not yet submitted any report on the
present structure of debt.

-
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(b) Does not arise.

(c) The Committee has sought exten-

“sion il the Aprila, 30, 1992 for submission of
the final Report.

[English]

Financlal Assistance by NABARD for
Rural Electrification

2930, SHRI BARE LAL JATAV: Willthe
Minister of FINANCE be pleased to state:

(a) the amount allocated by the Naional
Bank for Agriculture and Rural Development
for rural electrification in the Seventh Five
Year Plan period, State-wise and district-
wise;

(b) the amount spent so far; and
(c) the details of the proposals for rural

electrification in each State during the Eighth
Five Year Plan under consideration of Na-

MARCH 13, 1992
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tional Bank for Agriculture and Rural Devel-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The Special Project Agri-
culture (SPA) is a programme of Rural Elec-
trification Corporation (REC) to provide fi-
nance to State Electricity Boards (SEBs) to
draw transmission lines and other infrastruc-
ture support for pumpsets energisation in
rural areas. The Programme is financed by
REC, Commercial Banks and National Bank
for Agriculture and Rural Development
{NABARD) by providing financial support to
SEBsinthe States. District-wise allocationis
done by the SEBs. The amount allocated by
NABARD underthe Programme, State-wise,
during the years 1986-87 to 1991-92 and the
achievements made hereunder are given in
the attached statement, NABARD has re-
ported that they have not worked out alloca-
tion for various States for Eighth Plan pe-
riod.
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[ Translation)
Over Subscription of Public Issues
2931. SHRI BHAWAN SH-
ANKAR RAWAT:

SHRIRAJNATHSONKAR
SHASTRL:

Willthe Minister of FINANCE be pleased
to state:

(a) the details of the public issues which
were heavily over-subscribed during the last
twelve months:

(b) whether some of the central organi-
sations are investigating the heavily over-
subscribed public issues of some compa-
nies;

(c) if so, the reasons therefor;
(d) the number of persons who submit-

ted application: for more than 10,000 shares
in any issue;
\

(e) whether the investment of black

money in the shares etc. has come to fore
and if so, the details thereof; and

(f)the number of persons booked under
the Income Tax Act for possession of black
money during 19917

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) According to the infor-
mation furnished by Stock Exchange, Bom-
bay, out of 177 public issues made by com-
panies during January-Pecember, 1991, 56
equity issues and 11 convertible debenture
Issues were over-subscribed by more than
10 times.

(b) No Central Organization has been
asked to invesiigate into this matter.

(c) Does not ariue..
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(d) Acocording to the information fur-
nished by Stock Exchange, Bombay 1220
persons applied for more than 10,000 shares
in 27 public issues out of total of 67 issues
referred to in (a) above.

(e) to (f). Instances of unexplained in-
vestment in shares have come to notice from
time to time and suitable penal action as

_ provided under the law has been taken but

no details in this regard are separately main-
tained or compiled. () :

[English)
Increase in Marriageabie Age

2032. SHRI J. CHOKKA RAO: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a)whether the Union Government have
received any request from the Andhra
Pradesh Government to increase the mar-
riageable age as a means of population
control;

(b) if so, the details thereof; and
(c) the stepstaken/proposed tc be taken

by the Government in this matter” *

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICt AND COM-
PANY AFFAIRS (SHRIP. R. KUMARAMAN-
GALAM): (a) No, Sir. .

(b) to (c). Does not arise.

Trade-Relatlons With EEC

2933. SHRI BHUWAN CHANDRA

. KHANDURI: Wilithe Minister of COMMERCE

be pleased to state:
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(a) whether Government are aware that
the European Economic Community group
has been apathetic towards india so far
trade relations are concerned despite recent
economic changes and investment opportu-
nities in India;

(b) if so, the manner in which the Gov-
emment have convinced The President of
EEC to parsuade other member countries of
the Group to have a liberal and positive
aftitude towards India intheir relations; and

(c) the details of negotiations held dur-
ing the current visit of Portguese President in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-

DAMBARAM): (a) to (c). During the visit of

the President of Ptertugal to India, the Euro-
pean Community’s willingness to further
strengthen economic relations with Indiawas
reiterated. The EC is at present the largest
market for Indian exports and the most
important source of foreign investment.

Some initiatives taken recently to up-
grade the indo EC relationship include:-

i) the decision to establish a technical
working group for exploring possbilities’ of
upgrading economic and technical coopera-
tion.

ii) Signing of the Indo-EEC International
Partners Scheme to provide for EEC assis-
tance in establishing Indo-EEC Joint Ven-
tures in India.

ili)the decision to hoid negotiations for
concluding acomprehensive indo-EEC Fish-
eries Agreement and

., v)providing for EC financial and techni-
cal assistance for trade promotion pro-
grammes in selected _ectors, besides sup-
port in upgradation of standards.
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Intensification of Military Activity by
Pakistan '

2934. SHRIMATI BASAVA RAJES-
WARI:
SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:
SHRI V. SREENIVASA
PRASAD:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Pakistan has intensified its
military activities along the line of control

recently;
(b) if so, he details thereof;

(c) the retaliatory measures taken by
the Government in this regard since January
1992 onwards; and

(d) whether the Government propose to
complete the fencing on Indo-Pak border
from Jammu and Kashmir to Gujarat under
the present situation?

THE MINISTER OF STATE IN THE

"MINISTRY OF PETROLEUM AND NATU-

RAL GAS AND MINISTEROF STATE INHE
MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMARY): (a) and (b). Govern-
ment have received no reports regarding
Pakistan having recently intensified its mili-
tary activities along the Line of Control.

(c) Adequate measures exist to insure

- inviolability of the Line of Control and our

borders, at all times.

(d) Construction of fencing in selected
stretches of the Indo-Pak border has already
been undertaken.
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indo-Chinese Trade

2035. SHRIR. SURENDER
_ REDDY:

SHRI SURYA NARAIN
YADAV:

Will the Minister of COMMERCE be
pleased to state:

(a) whether afterthe visit of the Chinese

Prime Minister to india, the scope for raising

Indo-Chinese trade have improved;

(b) if so, the extent to which the trade
between India and China have improved;

(c)the details of agreements reached in
this regard; and

. (d) the steps being taken to further
improve the trade between the two coun-
tries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) The period is too short to assess the
progress in this regard.
' (c)and (d). During the recent meeting of
" India-China Joint Group on Economic Coop-
eration, Trade Science and Technology held
in New Delhi on 12-13 December, 1991, the
following areas of Economic cooperaﬁon
were identified:

() To explore the possibilities for es-
tablishment of joint ventures.

(i) To explore possiblity of bilateral
cooperation in iron ore mining, rail-
way sector, communication, avia-
tion, wate conservancy, construc-
tion, iron and steel processing.

(i) To participate in tenders for prof-
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ects to be financed by World Bank,
by World Bank, ADB or other inter-
national financial institutions in ei-
ther country.

(iv) To explore the posssibility of jointly
participating in third country proj-
ects.

(v) Toexplore the possiblity of export.
of consltancy services from
India.

(vi) The items of export and import in-
terest for either country were iden-
tified andincludedinthetrade proto- .
col for the calender year 1992.

(vii) A memorandum for resumption of
border tr .ade wih China was also
si gned on 13.12.91.

[ Translation}

Return of Goans Gold Jewellery by
Portugal

2036. SHRI RAMESHWAR PATIDAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether the gold jewellery of Goans
held in Portuguese banks has since been
retumed fully;

(b) i not, the value of jewellery which is
still in Portuguese custody;

(c) whetherthe interest for the period for
which the gold jewellery of Goans remained
with Portugal was also paid by them;

(d) if not, the reasons therefor; and

(e) the steps taken or proposed to be
taken by the Government to claim the inter-

est?
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. THE MINISTER OF STATE IN THME

MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) In terms of an agreement en-
tered into between State bank of india (SBI)
and Banco Nacional Ultramarino (BNU),
Lisbon, sealed packets containing the ‘secu-
_ rity’ for goid loans was repatriated to India in
August, 1991.

(b)Doosqotarisa.

(c) No interest for the period for which
the gold/jewellery remained with BNU, Lisbon
has been paid by BNU to the borrowers.

(d) and (e). The Goans had taken gold
loans from the then branches of BNU in Goa
against the security of goid ornaments. in all
such cases, the interest is payable by the
borrowers and not by the bank.

[English)
Deductions Made by Coffee Board

2937.SHRIC. P.MUDALAGIRIYAPPA:
Wilithe Minister of COMMERCE be pleased
fo state:

(a) whether the deductions made by he
Coftee Board from coffee growers for mar-
keting expenses such as cost of storing,
curing, marketing and also statutory taxes
and duties are much higher than all other
such boards in the country;

{b) if s0, the details thereof; and

_ (c)hompspﬁﬁoudtobﬂakonbytbo
Govemnment to minimise such deductions?

THE MINISTER OF STATE OF THE
'MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The actual mar-
keting expenses of coffee are deducted from
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the total sales realisation before making

_ payments tothe coffee growers for the value

of the coffee delivered by them. The market-
ing expenses are around S percent of the
total realisations. Such centralised market-
ing is not done by he Tea, Rubber or Spices
Board. : .

(c) The steps being taken t0 minimise
marketing expenses include identification
and phasing out surplus staff, stoppdge of
new recruitment, surrendering of telephones
etc.

Import of Newsprint

2938. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

_(a) whether the Government propose to
double the import of newsprint to meet the
country's demand;

‘(b) whether any concrete proposals in

- this regard have been prepared forthe Eighth

Five Year Plan;

(c) it so, the main points of the proposed
plan; and

(d) the quantity of newsprint imported
during 1990-91 and proposed to be imported
during the next three years,

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir.

(i») -and (c). Dose not arise.

{d) The quantity of newsprint imported

1990-91 and 1991-82 alongwith the
names of the countries of import are given
below:-
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Qly. in 1000 Mt

Financial Year Quantity Names of the Countries

1 2 3

1990-91 226 China, Canada, GDR, Romania,
Sweden, Yugoslavia, New Zealand,
Finland, USSR, Norway,
Bangladesh, USA, Poland,
South Korea

1991-92 (Prov.) 215 China, New Zealand, Japan,

Canada, Poland, France,
Germany, Hungary, Sweden,
Finland, USSR, Bangladesh,
Austria

Future estimation for import of newsprint has not been made.

[ Translation]
Assets of Industrial Houses

2939. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of LAW, JUS-
TICE AND COMFANY AFFAIRS be pleased
1o state:

(a) the efforts made by the Govern-
ments to prevent concentration of wealth in
the hands of a few industrial houses;

(b) the value of the asses of the twelve
industrial-houses three years ago and the
- present value thereof, year-wise;

(c) whether the asses of industrial
houses have increased inspite of MRTP Act;
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN

- KUMARAMANGALAM): (a) The objective of
Government policy is not to preventconcen-
tration of wealth per set but to prevent such

concentration of economic power as oper-
ates to the common detriment. Before the
recent amendments all large industrial
houses were Yequired to clear their projects
by seeking prior approval for expansion of
capacity and setting up fresh capacity,
However, even under the previous system
exemptions were provided to the large
houses from seeking government approval.
for certain priority industries. The intention of
the government was not to prevent industrial
growth but to prevent abuse of economic
power to the common detriment. For this
purpose, the policy focus has shifted to
regulation and control of monopolistic and
restrictive trade practices. Section 27 of the
MRTP Act also empowers government to
order division of undertakings if it is found
that the working of these undertakings is
prejudicial to public interest.

(b) A statement showing assetsin 1987-
88, 1988-89 and 1989-90 (Iatest available)
of the companies registered under section
26 of the MRTP Act and belonging to the top
12 industrial houses ranked accerding to
their assets in 1989-90 (Accounting year
ending in April, 1989- March, 1990) is en-
closed.
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Subsequent to the amendment to the
MRTP Act with efiect from 27.9.1991, the
provisions relating to registration of such
companies has been deleted.

(c) The assets of the industrial houses
under the MR7P Act increased by 24.84%
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and 23.91% during 1989-90 and 1988-89
respectively over the preceding year.

(d) The assets of the large industrial
houses increased due to various factors like

- expansion, diversification, establishment of

new undertakings, modernisation, amalga-
mation, etc.
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Agitation by Employees of Jute Corpo-
ration of indla

2940. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of TEXTILE be
oleased to state:

(a) whether the employees of Jute
Corporation of India have called for a nation-
wide agitation;

(b) i so, the reasons therefor and the

details of their demands; and

(c) he steps taken by the Governmentin
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c). Do not arise.
[English)
Token Strike in Banks

2941. SHRI HARIN PATHAK: Wil the
Minister of FINANCE be pleased 1o state:

(a) whether employees of the national-
ised banks went on one day token strike
recently;

(b) if so, the reasons therefor;

(c) whether the Government have in-
structed the concerned barks to deduct a
day’s salary; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) and (b). 20 nationalised banks
have reported that heir employees affiliated
fo certain specific unions/associations went

on cne day token strike on 29.11.1991 in.
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response tp strike call given by these Al
India Organisations of Bank Employees
against privatisation of banks; ban on re-
cruitment, etc.

(c) and (d). Government have, inter alia,
issued standing instructions to public sector
banks to deduct wages on the principle of .
‘No work no pay' if an employee participates
in strike. :

Ald Disbursement by NHB

2942, SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the National Housing Bank
has fixed a target of Rs. 1000 crores for
disbursement during the current year begin-
ning from July, 1991;

(b) if so, the States to which this aid has
been provided; '

(c) whether the State Housing Boards
have been asked to submit their plans for
providing aid under the scheme;

(d) if so, the amount of this aid that is
proposed to be earmarked to the States for
providing houses to the low income/weaker

_ sections of the society; and

(e) the amount of loans so far provided
by the National Housing Bank under the
proposed scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). No such targets have
beenfixed by National Housing Bank (NHB).
The capacity of NHB to provide financial
assistance to eligible primary lending institu-
tions depends on the resources it is able to
raise. The cumulative refinance assistance
from NHB To all eligible institutions upto
February, 1992 amounted to Rs. 907 crores.
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NHB has, also, formulated guideline for
providing financial assistance for land devel-
opment and shelter projects undertaken by
public agencies such as Housing Boards
and Development authorities.

Expenses on Foreign Business
Guests

2943. SHRI GURUDAS KAMAT: Wil
the Minister of FINANCE be pleasedto state:

(a) whetherthe Government havetaken

a decision that thé expenses on foreign

business guests of multi-national compa-
nies will be met in Indian rupess;

(b) if 50, the details thereof and the
reasons therefor;

(c) whether the visiting guests of com-
panies have to get a cariificate from the
contarned companies; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Reserve Bank
have issued a notification on 13th Septem-
ber 1991 granting general permission to
persons resident in India, including Indian
firms/companies and other organisations, to
meet expenses in Indian Rupees on account
of lodging, board and related services and
for travel within India, of their non-resident
guests visiting India in connection with busi-
ness activity or any other work of the host
without obtaining specific prior permission of
the Reserve Bank. This decision was taken
in pursuance of the liberalised Industrial
Policy of the Government.

(¢) No, Sir_.

(d) Does not arise.
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Talks on American Intellectual Property
. Rights

2944, SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether US and India have decided
to have a bilateral talks in Geneva regarding
lack of protection to the American intellec-
tual property rights in India;

(b) whaether the talks have since been
held;

(c) if so, the outcome thereof and to
what extent these have been fruitful; and

(d) the time by which the agreement
reached in this regard is likely to be imple-
mented?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). As part of the ango-
ing multilateral negotiations in the Uruguay
Round at Geneva, there have been consul-

"tations between participants from time to

time at bilateral and plurilateral levels. Such
bilateral consultations have also been held
with the United States on various issues
under negotiation including on Trade Re-
lated Aspects of Intellectual Property Rights
(TRIPs).

Though these consultations have helped
to clarify the respective stands of India and
the United States to each other, no agree-
ment has been reached bilaterally in these
consultations on the issue of TRIPs.

[ Transiation)
Trade Relations with Protugal
2945. SHRI RAJENDRA KUMAR

SHARMA:
SHRICHANDRAJEET YADAV:
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Will the Minister of COMMERCE be
pleased to state:
(a) whether any discussion were held
with the President of Portugal during his

recent visit to India regarding the trade pros-
pects between the two countries;

(b) if so, the detalls and the outcome
thereof; and

(c) the extent to which the trade rela-
tions between the two countries are likely to

be improved?

THE MINISTER OF STATE OF THE
MINISTRY-OF COMMERCE (SHRIP. CHI-
DAMBARAM): () Yes, Sir.

(b) and (c). Discussions held on the
occasion of the visit of the prtuguese Presi-
dent, referred to the possibilities of estab-
lishment of joint ventures in Europe and
Africa, using Portugal as an entry point for
the European Common Market and tapping
the potential of the Indian Community in
Portugal in furthering trade and economic
ties between the two countries.

A collaboration agreement between the
federation of Indian Chambers of Commerce
and Industry (F.1.C.C.!.) and the Foreign
Trade Institute of Portugal was also signed
which would facilitate exchange of commer-
cial economic and technical information for
enhancing trade between the two countries.

[Engiish]
Export of Wheat and Sugar

~ 2946. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of COMMERCE be
pleased to state:
(a) the quantity and value of wheat and
sugar exported during the last six months;

(b) the companies which exported the
wheat and sugar and the quantum exported
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by each;

. (c) whether the exports were made
against payment or barter system; and

(d) the details thereof in each case?

THE DEPUTY MINISTER IN THE

" MINISTRY OF COMMERCE (SHRI SAL-

MAN KHURSHEED): (a) and (b). Indian
Sugar and General Industry Export Import
Corporation exported sugar, and MMTC and
STC exported wheat, on payment basis. As
per details furnished by them, the export
during 1991-92of wheat and sugararegiven
below:-

Wheat:.Qty: 672019tonnes.

Value: Rs. 178.44 crores

(upto 20.2.92) '

Siugar: Qty: 4.492 lakh tonnes

(upto 21.2.92)

Value: Rs. 323.15 crores.
- Production of Cotton

2947. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of TEXTILES be
pleased to state:

(a) the prodiiction of cotton and cotton
yam during the last three years, year wise;

(b) whether the farmers are getting
remunerative prices for cotton;

(c) if not, the reasons therefor; and

(d) steps proposed to be taken by the
Government in this regard? '

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A statement is attached.

(b) Yes, Sir.

(c) and (d). Does not arise.
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STATEMENT

(a) Details of production of cotton and cotton yarn during the last 3 years are as follows:-

Year Production of cotton according Production of cotton yam
' to cotton Advisory Board's estimates (in million Kgs.)
(in lakh bales)
1988-89 106 1302
1989-9¢ 133.50 1367
1990-91 117 1467

Note: The Production figures for cotton are -

cotton year-wise (1st September to 31st
August).

Economic Development of Rural Areas

2948. SHRI DHARAM PAL SINGH
MALIK:Will the Minister of FINANCE be
pleased to state:

(a) the number of Regional Rural Banks
functioning at present in each State, district-
wise; and

(b) the role played by these banks in the
economic development of rural areas in the
country? -

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR,

SINGH): (a) The details regarding the num-
ber of Regional Rural Banks (RRBs) func-
tioning in the country State-wise, and the
districts covered by them as at the end of
March, 1991 are given in the attached State-
ment. '

(b) The RRBs have played an important
role in achieving the objective of providing
access to institutional credit to the weaker
sactions of the society. The credit support
provided by these banks amounted to Rs.
3535 crores in 171 lakh accounts as on
March, 1991. Further as of March, 1991
deposits amounting to Rs. 4979 crores were
mobilised by RRBs in 334 lakh accounts. By
their presence and operation in the rural .
areas, RRBs have heiped in the develop-
ment of such areas as also economic
upliftment of its clientele.
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~ Pension for DTC Employees

2949, SHRI DHARAM PAL SINGH
MALIK: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the eimpoyees of the Delhi
Transport Corporation have been persis-
tently demanding pension as a retirement
benefit; and .

(b) if so, the decision taken in the mat- -

" ter?

'THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) Yes, Sir.

(b). The matter regarding the introduc-
tion of Pension Scheme to the DTC employ-
ees is under consideration of the Govemn-
ment.

Ozhar Alrstrip

2950. DR. VASANT NIWRUTTI
PAWAT: Will the Minister of DEFENCE be
pleased to state:

(a) wh--ther the HAL-Ozhar Airstrip is
propose- 1u.0e made available for domestic
and caryo traffic;

(b) if so. by when; and -

(c)the -sons for the elay?

THE MINISTER OF STATE IN THE °

MINISTRY OF P™TROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (c). Hindustan
Aeronautics Limited (HAL) have agreed to
the use of HAL Ozhar Aerodrome by Na-
tional Airport Authority for civil air traffic
subject to certain conditions relating to lease
of land, hours of use, development of pas-
senger terminal facilities etc. It is for Ministry

MARCH 13, 1992
- of Civil Aviation and National Airport Author-
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ity to process the matter further.
Legal Advisors in Nationalised Banks
2951. DR. VASANT NIWRUTTI

PAWAR: Will the Minister of FINANCE be
pleased to state:

(a) the criteria adopted for appointing
legal advisors for branches of nationalised
banks;

(b) whether the Government have as-

_sessed their performance; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The system and proce-
dure followed by public sector banks for
appointment of advocates to attend to their
litigation cases was reviewed by Reseve
Bankof India (RBI). Detailed guidelines were
issued by RBIin January, 1991, inthe light of
the review. The guidelines, interalia, pre-
scribe desirable experience and standing for
empanelment of advocates, programme for
collection of particulars of - sitable advo-
cates, periodicity of review of the panels,
aliotment of work to encourage healthy
competition, framing of a schedule of fees,
etc. The guidelines also provide that other
things being equal, special endeavourshould
be made to encourage advocates belonging
to SC/ST/OBC by enrollingtheminthe panels
and alloting work to them. All the public
sector banks were advised to prepare fresh
panels of advocates by meticulously follow-
ing the guidelines. The banks have also
been advised to ensure that the panels are
reviwed every 3 to 4 years. .

Point to Point Taxi Service
2952. DR.C. SLVERA:
SHRIMATIDIL KUMARIBHAN-
DARI:
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Will the Minister of SURFACE TRANS- . THE MINISTER OF STATE OF THE
PORT be pleased to state: MINISTRY OF SURFACE TRANSPORT
(a) the routes on which share taxi serv-  (SHRIJAGDISH TYTLER): (a) and (b). The
ice has been introduced in Delhi so far; point to point taxi service was introduced on

: 32 different routes by the Delhi Administra-
(b) the details of the fares charged by tion. The details of the routes and the fare

these taxis; and charged for different points is given in the
enclosed Annexure.
(c) the routes on which this service is
proposed to be introduced in future? (c) Nonew route is proposed at present.
STATEMENT

Poute/Fare Chart for Share Taxi Service (w.e.f. 1.9.91)
EAST DELHI

Route Shahadara to Connaught Place (Kasturba Gandhi Marg, Hindustan Times House,
New Delhi) vis 1.S.B.T. Delhi Gate

Sl. No From To Distance Fare per
: in Kms Passenger
1. Shahadra 1.S.B.T. ' 6 500
2.  Sahadra 4 Delhi Gate 12 900
3. ‘Shahadra . Connaught Place 15 | 1100.
"4 LSBT Delhi Gate 6 500
5. 1.S.B.T. Connought Place 9 - 700
6. Delhi Gate Connaught Place 3 300
EAST DELHI

Route Laxmi Nagar (Radhu Place) to Karol Bagh (on the Foothpath of Arya Samaj Road
opp MCD office, New Nagar Double Story Outer Karol Bagh) via ITO. Super Bazar

S.. No From To Distance Fare per

in Kms Passenger

1. LaxmiNagar 1.T.O. 5 400 A
2. LaxmiNagar Super Bazar 8 . 800

3.  lLaxmiNagar Karol Bagh 12 900
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Sl. No From *To Distance Fare per
in Kms Passenger
4 LTO. Super Bazar 3 300
5. LTO.. Karol Bagh 7 - 500
6.  SuperBazar Karol Bagh 4 300
EAST DELHI
Route Preet Vihar (Shanti Vihar) to RapndraPlaco near Vikram Tower eastern side
Rajendra Place) via . T.0 Gole Market
S. No From To ‘ Distance  Fare per
in Kms Passenger
1. Preet Vihar 1LT.O 0. 500.
2. Proét Vihar Gole Market 1 800
3.  Preet Vihar Rajinder Place 15 1100
s I1TO Gole Market 5 ~ 400
5.  Gole Market Rajinder Place 4 300
6.  Rajinder Place LTO 9 700
EAST DELHI

Route Krishna Nagar (Chander Nagar) to Connaught Place (Kasturba Gandhi Marg,
Hindustan Times House. New Delhi) via |.T.O.

S. No From

To

Distance Fare per
in Kms Passenger

1.  Krishna Nagar

2.  Krishan'Nagar

w®

LT.O.

1TO.
Connautht Place

. Connautht Place

8 800
1 800
3 300
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Route Mayur Vihar Phase 1 to Connaught Place (Kasturba Gandhi Marg. Hindustan

Times House, New Delhi) via Noida Crossing Pragati Madan

Sl No From To Distance Fare per
in Kms Passenger
1. Mayur VPh-I @Ha Crossing 2 200
2.  Mayur VPh- ‘ Pragati Maidan 75 600
3.  Mayur VPh-l Connaught Place 115 900
4.  Noida Crossing Pragati Maidan 55 400
5.  Noida Crossing Connaught Place 95 700
6. _ Pragati Maidan Connaught Place 4 300
EAST DELHI

Route Mayur Vihar Phase Il to Connaught Place (Kasturba Gandhi Marg. Hindustan

Times House, New Delhi) via Noida Crossing Pragati Madan

Sl. No From To Distance Fare per
in Kms Passenger
1. Mayur VPh-lI Noida Crossing s 300
2. Mayur VPh-il Pragati Madan 95 700
3. Mayur VPh- Connaught Place 125 900
4.  Noida Crossing Pragati Madan 400
5.  Noida cros;ing | Connaught Place 700
6.  Pragati Maidan Connaught Place 4 300
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Route Moti Nagar (Moti Nagar crossing. Najafgarh Road) to Connaught Place (Haryana
Emporium Baba Kharak Singh Marg) via Rajinder Place

Sl. No From To Distance Fare per
in Kms Passenger
1. MotiNagar Rajinder Place 45 400
2. Moti Nagar Connaught Place 95 700
3.  Rajndra Place Connaught Place 5 400
WEST DELHI

Route Rajori Garden (near Meorial forging Bus Stand Rajouri Garden) to Connaught
Place (Haryana Emporium Baba Kharak Singh Marg ) via Shadipur Depot Shanker Road

Sl. No From To Distance Fare per
in Kms Passenger
1. Rajouri Garden S.P. Depot 4 300
2. Rajouri Garden ‘Shanker Road 7 500
3.  Rajouri Garden Connought Place 12 900
4 S.P.Depot Shanker Road 3 300
5.  S.P. Depot Connaught Place 8 . 600
6.  Shanker road Connautht Place 5 400
WEST DELHI

Route Route Punjabi Bagh (Punjabi Bagh Club) to Connaught Place (Haryana Emporium,
(Baba Kharak Singh Marg) via Liberty Cinema

S % From To

Distance Fare per
in Kms Passenger
1. Punjabi Bagh Liberty Cinema 7 500
2. PunjabiBagh Connaught Place 12 900
3 Liberty Cinema Connaught Place 5 400
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' WEST DELHI

Route Naraina Community Centre Payal Cinema, Naraina) to Connaught Place (Haryana
Emporium, Baba KharaK Singh Marg) via Rajindra Place

S. No From To Distance Fare per

in Kms . Passenger
1.  Naraina Rajindre Place 6 500 |
2. Naraina : Connaught Place 11 605
3.  Rajinder Place Connaught Place . 5 400
WEST DELH!I

Route Uttam Nagar (near Bus Terminal Uttam Nagar) to Karol Bagh (on the footpath of
Arya Samaj Road opp MCD office Raj. Nagar Doubie Storey outer Karol Bagh) via West

Patel Nagar
S. No From To Distance *  Fare per
in Kms Passenger
1. Uttam Nagar " West Patel Nagar 165 800
2.  Uttam Nagar Karol Bagh 145 -~ 1100
3.  West Patel Nagar Karol Bagh 45 300
NORTH DELHI

Route Madhuban Chowk (Madhuban Chowk) to I.T.O (near Masjid. |.T.O. Crdssing) via
Delhi University 1.S.B.T.

S No From To Distance Fare per
in Kms Passenger
1. Madhuban Chowk Delhi University 10 o 800
2. Madhuban Chowk 1.S.B.T. 14 1100
3.  Madhuban Chowk 1.T.0. 20 1500
4.  Delhi University |.S.B.f. 4 -300
5.  Dethi University LT.O. 10 800

6. ISBT. LT.O. ' ‘6 500
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'NORTH DELH!

Route Ashok Viar (near A-Block Bus Stand, Phiase | Ashok Vihar) 1o LS.B.T. (near
Kashmere Gate DTC Bus Stand opp Bata) via Delhi University .

Sl No From

To Distance Fare per
inKms  Passenger
1. Ashok Vihar Deti Universky 65 500
2. Ashok Vinar LSBT, : 105 . 800
3. Delhi University LSB.T. - . a0
NORTH DELHI
Route Rani Bagh (Rani Bagh Market) 1o LS.B.T. (near Kashmere Gate DTC Bus Stand
opposite Bata) via Delhi University
- Sl No From To Distance Fare per
inKms___Passonger_
1. RaniBagh Delhi University 10 800
2. RaniBagh LSB.T. 14 1100
3. DehiUnversty .  LSBT. 4 300
NORTH DELHI

Sl. No From

| 1 Paschim Vihar
2. Paschim Vihar
3.  Paschim Vihar
4 | Lawrance Road
5.  Lawrence Road

6, LSBT

To '~ Distance - Fare per
. in Kms Passenger
Lawrence Road 7 500
1.S.B.T 18 © 1300
ITo. 2 1800
LSBT, o 800
LT.O. . 17 1300

L.T.0 v ] 500
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NORTH DELHI

nam AW(NWAZMDTCBWMbLTO(WWI T.o. wssm) via

Delhi University |.S.B.T.
S.No From To Distance Fare per
in Kms Passenger
1 Azadpur Delhi University 4 300
2. | Azadpur L.S.B.T. 8 600
3. Azadpur LTO. 14 600
', 4.  Dethi University 1L.SB.T. 4 300
5.  Delhi University 1.T.O. 10 800
6 LSBT LT.O. 6 500
' SOUTH DELHI

Route Dr. Ambedkar Nagar Depot (Dr. Ambedkar Nagar Depot) To Pragati Maidan (NSC/
Club) via Moolchand ILT.O.

Sl. No From To Distance Fare per
in Kms Passenger
1. Dr.AN.Depot Mool Chand - 500
2 AN. Depot LTO. 15 1100
3. Dr.AN. Depot Pragati Maidan 17 1300
4. Mool Chand 1.T.O. 9 700
5. Mool Chand Pragati Maidan 1 800
6. LTO. __Pragati Maidan 2 200
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SOUTH DELHI

Route Saket (N. Block Saket) to I.T O (Near Masid I.T.0 Crossing) via A.LL.M.S. Udyog

Bhawan
SI No  From To Distance - Fareper .
in Kms Passenger .
1.  Saket ALLM.S. 7 500
2. ' Saket Udyog Bhawan 125 900
3.  Saket 1.T.O. 165 200
4. ALIMS. Udyog Bhawan 55 400
5. ALLMS. ) LT.O. . 95 700
6.  Udyog Bhawan ~LT0. 4 300
SOUTH DELHI

Route Mehrauli (Opp. Police Station Mehrauli) to I.T.O. (near Masjid 1.T.O. Crossing) via
A.lLM.S. C.G.O. Complex

Sl. No From To Distance Fare per
in.Kms . Passenger
1. Mehrauli ALIMS. 6 500
2.  Mehrauli i C.G.O. Complex 10 800
3. Mehrauli LTO. | 165 1200
‘14. ALLM.S. CGO Complex 4 300
5. ALLMS. L.T.0. 105 | 800

6. C.G.O.Complex L.T.O. 65 500
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SOUTH DELHI

Route Okhala Phase Il to I.T.O. (near Masjid I.T.0. Crossing) via Lajpat Nagar C.G.O.

Complex
Sl No From To | Distance Fare per
in Kms Passenger
1. Okhla Ph-ll Lajpat Nagar 6 500
2. Okhla Ph-II C.G.O. Complex 10 800
3. Okhla Ph-II L.T.O 165 1200
4. Lajpat Nagar C.G.O. Complex 4 300
5. Lajpat Nagar IL.T.O 105 800
6. C.G.O. Complex L.T.O. 65 5§00

SOUTH DELHI

Route Siri Fort Auditorium (Siri Fort Auditorium) to Cannought Place (Y.M.C.A. Jai Singh
Road) via C.G.O. Complex Shastri Bhawan

Sl. No From To Distance Fare per
in Kms Passenger
1. S.F. Auditorium C.G.0. Complex 55 400
2. SF. Auditorum Shastri Bhawan 115 . 900
3.  SF. Auditorium Connaught Place 14 1100
4. C.G.O Complex Connaught Place 6 500
5.  C.G.O. Complex Connaught Place 700
6.  Shastri Bhawan Connaught Place 200
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Route Mtlvmeagar(HKNBbckaryadebconmwMPlaco(YMc.A. Jai
Singh Road) via A.LLM.S. Shastri Bhawan

Sl No From To Distance Fare per
in Kms Passenger

1. Malviya Nagar ALLMS. 5 400
2. Maiiya Nagar Shastri Bhawan 1", 800

~ 3. Maiya Nagar Connaught Place 35 9000
4 ALIMS. Shastri Bhawan 6 500
5. ALIMS. Connaught Place 85 700
6.  Shastri Bhawan Connaught Place 25 200

SOUTH DELHI

Route Dhaula Kuan (Defence Club Gurgaon Road. Dhaula Kuan) to I.S.B.T (near
Kashmere Gate D.T.C. Bus Stand. opp Bata via Gole Market Delhi Gate

SLNo From To Distance  Fare por
in Kms Passenger
1. | Dhaula Kuan Gole Market 8 500
2. Dhaula Kuan Delhi Gate 10 800
3. Dhaula Kuan 1SB.T. 15 1100
4. Gole Marl;et Delhi Gato 4 300
5. Gole Market 1.SB.T. 9 700
6.  DelhiGate 1SB.T. 5 400
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| SOUTHDELHI =

HomﬁomNahruPlaeo(Péﬁwgmh ofDolfuchamborPunjabNabnclek

Nehru Piace) to Connaught Place (near Place footpath, oppsite 22 Janpath New Delhi) via

Mooichand Udyog Bhawan
SiNo Fom T Distance  Fare por
: o in Kms ‘Pusongcr
1. Nehru Place Mool Chand 6 - 300
2. NehruPlace Udygo Bhawan 12 900
3. Nehru Place Connaught Place | 145 1100
4. Mool Chand _ Udyog Bhawan 8 600
5. Mool Chand ConnsughtPlace 75 . 600 '4
6. Udyog Bhawan ‘Connaught Piace 25 200
SOUTH DELHI

Route Green Park (hoarUpharCthonnawhtPhco(Y.M.c.A. Jal Singh Road) via
- A.lLM.S. Shastri Bthawan :

SL.No From A ~To ' Distance Fare per
’ in Kms Passenger

1. Green Park LNA 2 200

2. Green Park Udyog Bhawan 65 500

3.  Green Park Connaught Placs 9 700

4 INA . Udyog Bhawan 45 400
5. INA. " Connaught Place 7 . 500

6.  Udyog Bhawan' Connaught Place 75 700
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SOUTH DELHI
Route Nehru Place (Parking area in Front of Dehil Chamber Punjab Punjab National

Bank Nehru Place to Rajendra Place {near Vikram Tower eastern side Rajendra Place)
via A.l.LMS. Gole Market

Sl. No From To Distance Fare per
in Kms Passenger

1. Nghru Place ALIMS. 6 500

2.  Nehru Place Gole Markét 15 1100

3.  Nehru Place Rajinder Place 19 1400

4.  ALIMS. Gole Market 8 700

5. ALLMS. Raijinder Pﬁce 13 1000

6.  Gole Market Rajinder Place 4 300
SOUTH DELHI

Route Masjid Moth (near STA office) to 1.5.B.T. (near Kashmere Gate D. TC Bus stand
opposite Bata) via C.G.O. Complex Delhi Gate

Sl. No From To Distance Fare per

in Kms - Passenger
1. MasidMoth . C.G.0. Complex 4 300
2. Masijid Moth Delhi Gate 15900
3. Masjd Moth 1S.B.T. 65 200
4. C.G.O.Complex Delhi Gate 75 600
5. C.G.O.Comples 1seT. 25 . 900

8

6.  Delhi Gate 1.S.B.T.
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SOUTH DELHI

Route Kalkaji '(near Bhagat Singh College Kalkaji) to 1.S.B.T. (near Kashmere Gate. DTC
Bus stand Opp Bata) via C.G.O. Complex Delhi Gate

Sl. No From To D(‘stance Fare per

' in Kms Passenger
1. Kalkaiji C.G.O. Complex 8 600
2. Kalkaj Delhi Gate 155 1200
3. Kakaji 1SB.T. 205 1500
4. C.G.O. Complex Delhi Gate 75 600
5. C.G.O. Complex I S..B.T. 125 900
6.  DelhiGate LSB.T. 5 400

SOUTH DELHI

Route . Munirka (Outer Ring Road Munirka) to Connaught Place (Y.M.C.A. Jai Singh
Road) via Chanakaya Cinema Shastri Bhawan

. SI.No From To Distance " Fare per
in Kms Passenger
1. iwunirka Chanakya Puri 6 © 500
2. Munirka " Shastri Bhawan 10 800
3. Munirka Connaught Place 125 900
4.  Chanakya Puri Shastri Bhawan 4 300
5.  Chanakya Puri Connaught Place 65 500
8.  Shastri Bhawan Connaught Place 200
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Route Bhikaji Cama Place (Bhikaji Cama Place) o Connaught Place (Y.M.C.A. Jai
Singh Road) via Chanakya Cinema. Udyog Bhawan ’

SL.No From To

Distance Fare per
- in Kms Passenger-
1. B Carna Place Chanakya Cinema 2 200
B. Cama Place Udyog Bhawan | 55 400
B. Cama Place Connaught Place 8 600
Chanakya Cinema Udyog Bhawan 35 300
Udyog Bhawan Connaught Place 25 200
Chanakya Cinema Connaught Place 6 500
SOUTH DELHI

_ Route Greater Kailash-1 (M Block) (M-Block Market Greater Kailash) to Connaught

Place (Y.M.C.A. Jai Singh Road) via C.G.O. Complex Udyog Bhawan

S.L. No From

To

Distance

Fare per

GK. (M-Block)
GK. (M-Block)
GK. (M-Block)
C.G.0. Complex
C.G.0. Complex

Udyog Bhawan

C.G.O. Complex

Udyog Bhawan
Connaught Place
Udyc;g Bhawan
COnnw_ght Piace

Connaught Place _

12

145

in Kms' Passenger

500
900
1100

g
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SOUTH DELHI

Route Jamia University (Holy Family Hospital) to I.T.O. (near L.T.O. crossing) via Ashram,

Nizammudin Railway Station
SlL. No . From : To Distance Fare per
in Kms Passenger
1.  Jamia University Ashram 3 300
2.  Jamia University Nizammudin Rly. Station 5 400
3. Jamia University LT.O. 10 800
4.  Ashram Niza Rly Station 2 200
5. Ashram LT.0. 7 500
6. Niz. Rly. Station I.T.O. 5 400
‘Refinery in Ahmedabad SHRI RAM TAHAL CH-
: _ OUDHARY:
2053. SHRI HARIN PATHAK: Will the SHRIMATI MARAATHAM
Minister of FINANCE be pleased to state: CHANDRASEKHAR:

(a) whether the Government Mw
close the Gold Refinery in Ahmedabad; and

() if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) There is no Goid Refinery at
Ahmedabad. However, there is one Gold -
Collection-Cum-Delivery Centre at Ahme-
dabad, which has been closed down with
effect from 1st March, 1992.

(b) Consequent upon the repeal of Gold
(Control) Act, 1968, the Gold Collection-
cum-Delivery Centre has been closed down.

Return of Deposits by B.C.C.L

2954. SHRI HARIN PATHAK:

Willthe Minister of FINANCE be pleased
to state:

(a) the deposits made by the Indian
customers with the Bank of Credit and
Commerce International at the time of its
closure; .

(b) the numper of persons who have
received back their money after the closure
of the bank; and

(c) the steps taken by the Government

10 recover the amount of those Indian cus-

tomers who have not received their money
back?

THE MINISTER OF STATE IN THE

- MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) Reserve Bank of india (RBI)
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have reported that at the time of closure of
the Bombay branch of Bank of Credit and
- Commerce Interational (Overseas)Lid.;and
deposits (other than bank deposits) stood at
Rs. 285 crores.

(b) No deposits have been repaid sofar.

(c) The Bank is under liquidation. The
privisional liquidator has taken steps to re-
cover the dues na densure that tha deposi-
tors receive their money back to the maxi-
mum extent possible.

LIC Divisional Office in Karnataka

2055. SHRI C.P. MUDALA GIRI-
YAPPA:
SHRI K.H. MUNIYAPPA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether there is any proposal to set
up a Divisional Office of the Life Insurance
Corporation of India in “Up Ghat” area in
Karnataka;

(b) if so, the details 1hereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Does not a.rise.

(c) Keeping in view various factors such
as area under control of the existing Divi-
sional Office, number of branches super-
vised. business potential, premium income,
economic viability, availability of infrastruc-
ture etc., the opening of a new Divisional
Office in Up Ghat area in Karnataka is not
considered viable for the present.
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Export of Arecanut

2956. SHRIC.P. MUDALAGIRIYAPPA:
Willthe Minister of COMMERCE be pleased
{o state:

(a) the quantity of arecanut exported
during the last three years; i

(b) the share of Karnataka therein: and

(c) the steps proposed to be taken by
the Government to increase the export of

arecanut?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-

- MAN KHURSHEED): (a) The quantity of

arecanut exported during the last three years
is as under: - ’

(Qty: in kilograms

Value: in Rs.)

Qty. Value
1988-89 99171 1424787
1989-90 1000 27000
~ 1990-91 Nil Nl

(b) State-wise statistics are not main-
tained.

(c) Export of arecanut is freely allowed
without any export licence formalities.

* Licences of Coffee Merchants

2957. SHRIC.P. MUDALAGIRIYAPPA:
Will the Minister of COMMERCE be pleased
to state: ,

(a) whetherthere is ademand to cancel
the licneces of coffee merchants;

(b) if so, the reaction of the Government
thereto;
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(c) whether the Government propose to
allow the merchants to bid for coffee in the
auction; and

(d) if so, the dqtails thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHi-
DAMBARAM): (a) and (b). There is no
demand to cancel the licences of coffee
merchants. :

(c) and (d). The Coffee Board is already
allowing Pool Sale Dealers to participate in
the auctions. The Coffee Board is marketing
coffee in the domaestic markat mainly through
Pool Sale auctions attended by Pool Sale
Dealers.

[Transiation)

Smuggling of Cotton from Maharashtra

2058. SHRI VILAS MUTTEMWAR:
SHRI GURUDAS KAMAT:

Willthe Ministerot TEXTILES bepleased
o state:

(a) whether cotton is being smuggled
out from Maharashtra in large quantity;

(b) if so, the reasons therefor;

(c) the value of cotton smuggled out
during the current season;

(d)thetotal loss suffered by the Govern-
ment thereby; and

(e) the steps taken or proposed to be
taken by the Government in this regards?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). There are reports of
some cotton being smuggled out of Mahar-
ashtra to the neighbouring States as the
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guarnteed prices undar the Cotton Monop-
oly Procurement Scheme in the State are
less as compared to the market prices in the
neighbouring States.

(c) and (d). Imview of the nature of such
operation, the value of cotton smuggled is
not known and the tota loss suffered by the
Maharashtra Government on this account

. also can not be as certained.

(e) The steps taken by the Gowt. of
Maharashtra to prevent smuggling of cofton
from the State include tha payment of 35%
advance additional price over the support
price to the growers, intensification of vigilin
the border areas and cancellation of licenses
of vehicles carrying smugg'ed cotton.

[English)
Reclamation of Cochin Port

2959. PROF. K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the progress made in the reclama-
tion of South-end at Cochin Port;

(b) the total cost of this project: and

(c) how this area is proposed to be
used?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Out of 19
hectares of land which has been undertaken
by Cochin Port for reclamation, 7 hectares
have already been reclaimed. The restofthe
reclamation is scheduled to be completed by
November, 1992.

(b) The total cost of the project is Rs.
4.77 crores.

(c) The area when developed will be
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used for commercial purposes eonnected
with the port activities.

Export Processing Zones

2960. SHRI ANNA JOSHI:
SHRIMATI MAHENDRA
KUMARI:
SHRI  CHETAN
CHAUHAN:

P.S.

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government propose to

set up some more Export Processing Zones .

in the country during the Eighth Five Year
Plan; and . .

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). There is no pro-
posalatpresentto set up more Export Proces-
ing Zones.

indian investment Centre
2961. SHRI ANNA JOSHI:
SHRI DATTATRAYA BAN-
DAREE:
SHRIMATI DIPIKA H.
TOPIWALA:
Willthe Minister of FINANCE be pleased
to state:
(a) whether the Government propose to

stregthen the Indian Investment Centre to
encourage large scale foreign investments;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The performance
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of indian Investment Centre is reviewed from |
time to time and necessary measures tdken. |

. regardingits role in mobilizing foreign invest-

[ Translation)
Women Judges in High Courts

2962. SHRI RATILAL KALIDAS

VARMA: :

DR. Y.S. RAJASEKHAR .
REDDY:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state: -

(a) the reasons for not filling up the
vacant posts of judges in various High Courts,
particulary in Gujarat ‘High Court;

(b) the number of vacant posts filled up
during the last six months, court-wjse; and

(c) whether adequate number of vacan-
cies are not being filled up from amongst the
senior lady advacates in the High Courts,
particularly in Gujarat High Court; and

(d) if so, the steps being taken by the
Govemment to fill up these vacant posts?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) fo (d). A state-
ment indicating the appointments made in
the High Courts from 1.9.1991 till date is
attached.

For filling up the vacant posts in the
Higth Courts the process of consultation
among the Constitutional authorities con-.

" cemed has been expedited.
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As on date there are 17 women Judges
in the High Courts. The Chief Justices of
High Courts and the State authorities have
been addressed by the Union Law Ministers
requesting them to locate suitable women
from the Bar to give them adequate repre-
sentation inthe High Courts. Recommenda-
tions received from the Chief Justices of the

High Courts and thé State authorities for

appointment of women Judges are given
due consideration by the Central Govern-
ment.

STATEMENT

SI. No. High Court  Fresh appointment

made from

1.9.1991 till date
1. Allahabad 21
"2.  Andhra Pradesh 4
3. Bombay 3
4. Calcutta —
5. Delhi -
6.  Gauhati 4
7.  Gujarat —

8.  Himachal Pradesh ~—
9.  Jammu & Kashmir 2
10.  Karnataka: 2
11.  Kerala I

12.  MadhyaPradesh —

13. Madras _
14. Orissa . —_

- 15, Patna 7

16.  Punjab & Haryana —

17.  Rajasthan 3
18.  Sikkim —_
Total . 46

Wholesale Price Index

2963. SHRI RATILAL KALIDAS

VARMA:
DR. RAMESH CHAND
" TOMAR:
SHRIMATI BHAVNA
CHIKHALIA:
Willthe Minister of FINANCE be pleased

o state:

(@) the weekly position of wboilosalo
price index from July 1, 1991 upto date; and

(b) the percentage incréase irf wholo-
sale price index in comparison to the corre-
sponding period last year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! RAMESH-
WAR THAKUR): (a) and (b). The weekly

- position of whiesale price index (WPI) from

June 29, 1991 (nearestto July 1, 1991) upto
date along with percentage increase in WPI

" over corresponding period last year is given

in the enclosed statement.
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STATEMENT ’ |

Sl No. Woeek ending (oa:o)' WPI (Base: 1931.52.100) Percentage change

1990-91 1991-92 over last year
1 2 3 4 5.
1.  296.91 1782 200.1 12.29
2. 06.7.91 1788 201.0 12.42
3. 1379 179.2 2018 12.61
4 2679 1795 202.6 12.87
5. 27.7.91 179.8 205.8 14.46
6. 03891 1802 207.2 14.98
7. 10891 180.2 208.4 15.65
8. 17.891 180.2 209.6 16.32
9. 24891 180.3 210.4 16.69
10. 31.891 180.7 2103 16.38
1. 7901 1807 210.6 16.55
12. 14991 180.8 210.6 16.48
13. 21991 180.9 2104 16.31
14, 28.9.91 181.2 210.1 15.95
15.  05.10.91 182.1 210.0 15.32
16.  12.10.91 182.3 210.1 15.25
17.  19.10.91 184.3 210.2 14.05
18.  26.10.91 1846 210.4 13.98
19.  02.11.91 184.8 211.1 14.23
20.  09.11.91 185.1 212.1 14.59
21, 16.11.91 185.1 2126 1 14.86
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Sl No Week ending (Date)

‘WPI(Baso: 1981-82=100) . Percentage change

VERMA:

. SHRI DEVENDRA PRASAD

YADAV:

1990-91 1991-92 over last year
1 2 3 4 )
22. 23.11.91 185.3 * 213.0 14.95
23. 30.11 .9.1 185.7 212.9 14.65
24. 07.12.91 186.1 212.9 14.40
25. 14.12.91 187.0 2128 13.80
26. 21.12.91 187.0 2129 12.85
27. ‘ 28.12.91 187.4 214.2 14.30
28. 04.1.92 1885 2133 (P) 13.16
29. 11.1.92 189.1 213.8 (P) 13.06
30. 18.1.92 190.2 214.1 (P) 12.57
31.. 25.1.92 '. 190.6 2145 (P) 12.54
32. 01.2.92 191.1 214.2 (P) 12.09
- 38. 08.2.92 191.8 214.4 (P) ! 11.78
34. 15292 191.8 214.8 (P) | 1 1.99
3. 22292 191.8 215.0 (P) 12.10
P = Provisional

- Outstanding Income-Tax (b) the number of persons and organi-

sations againstwhom income tax amounting

2964. SHRI UPENDRA NATH toRupees one crore and above in outstand-

ing; and

(c) the number of persons of organisa-

tions penalised during the last three years for

Willthe Minister of FINANCE be pleased

to state:

{a) the total number of income tax pay-

eesin the country and the amount of income
tax outstanding against them as on Decem-
ber 31, 1991, State-wise; :

not making payment of income-tax?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) The information regard-
ing the number of income-tax payers and the
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amount of income-tax outstanding against

them is compiled Chief Commissioner’s
region-wise. The same is given in the State- '

(o) As pn 31.12.1991, there were 587

taxpayers against each of whom income-tax

amounting % Rs. one crore and abbve, was
outstanding.
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(c) Statistics regarding the number of
taxpayers on whom penalty under section
221 of the Income-tax Act for non-payment
of Tax demand was levided, is not compiled
in the Income-tax Department. Collection of
such information from Assessing Officers all
over the country will involve considerable
time and effort which may notbe commensu-
rate with the result sought to be achieved.

STATEMENT |
Si No. nwumcwmm Effective numberof _ Amount of
of income-tax (CCITyDirector Income-tax Income-tax
General of income-tax (DGIT). 855033603 as on demand out-
31.12.1991 standing
as on 31.12,1991
(Rs. in crores)
1 2 3 ' 4
1. CCIT, Ahmedabad 3,33,734 144.96
2. COMT-II, Ahmedsbad 4.24,450 177.63 -
3.  CCIT, Bangalore 4,12,865 16423 -
4. CCIT,Bhopal = 4,13,689 " 12868
5.  CCIT, Bombay . 30548° 806.22
© 8. - GCIT-H, Bombay 9,08,000 608,63
CCIT-HI, Bombay 380620 302,00
8. DGIT (investigation), Bombay . 877 3139
9. CCIT,Calcutta 3,61,006" 23247
10.  CCIT-l, Calcutta 2,71,802 42578
1. COIT-H, Calcutta 332255 20697
12.  DGIT (Investigation), Calcute 135.69
"13.  CCIT, Cochin 189979 1621
14.  CCIT, Doty 2,04,35¢° 13593
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'Sl. No. Region of the Chief Commissioner  Effective numberof  Amount of

of income-tax (CCIT)/Director Income-tax income-tax
General of income-tax (DGIT). ass03306s.as On demand out-
31.12.1991 standing
. ason 31.12,1991
(Rs. in crores)
1 2. ‘ 3 4

15.  CCIT-lI, Delhi 2,34,032° 279.39
16.  CCIT-Wl,Dehi 1,31,042°* 232.39
17.  COIT,Hydersbad © 3,28537 C 17esr
18.  CCIT, Kanpur 3,06,335 603.80
19.  CCIT, Lucknow 2,44,953 137.07
20, CCIT, Madras 491514 183.99
21.  CCIT-Il, Madras 1,25,830 123.99

. 22, CCIT,Patna 5,76,187°* 126.35°
23. - CCIT, Patiala C 478492 86.12
24.  CCIT, Pune ' 841,528 18440
25.  CCIT, Jaipur : 2,63,267 64.45
26.  CCIT (Central) South, Bangalore 2321 209.60
27.  CCIT (Central) North, Delhi 3,972 . 324,07

28.  DGIT (Investigation), Ahmedabad 943 9667

, i
e

' Jmon30.11.1991)

b uson 1121991iorRamhimchubumhwarchlmubtnuonso.11 1991 for
Patna i mduonSi 101991torsmlomdwgo)

**  (ason31.10.1991)
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[English)

Growth Rate of Exports to G.C.A. and
R.P.A.

2965. SHRI E. AHAMED: Will the Min-
ister of COMMERCE be pleased to state:

(a) the growth rate of export to General
Currency Area and Rupee Payment Area
from June to November 1991 and from
December 1991 to February, 1992;

(b) the e*~rt on the export due to the
dissolution of former Sovet Union; and

(c) the measures taken by the Govern-
ment to restore the growth rate of exports?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRIP. CHI-

DAMBARAM): (a) The trade data is com-
piled on financial year basis and at present is
available for the period April-December,
1991. According to the provisional estimates,
India’s exports tothe General Currency Area
(GCA\) registered a growth rate of 6.3% in
dollar terms and 44.4% in rupee terms dur-
ing April-December, 1991 as compared to
April-December, 1990. During the same
period, India's exports to the Rupee Pay-
ment Area (RPA) registered a decline of
46.5% in dollar terms and 27.4% in rupee
terms.

(b) The decline in exports to the Rupee
Payment Area is primarily due to the political
changes that have taken place in the erst-
while Soviet Union.

(c) The Govt. introduced a package of
policy reforms aimed at strengthening of
exportincentives, and eliminationg substan-
tial volume of import licensing. These in-
clude; partial convertibility of Rupee, reduc-
tion in tariff rates, removal of licensing on all
imports barring import of sensitive items,

strengthening of advance licensing system

etc. Besides, Gowvt. have taxen other steps
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which include reducing controls through li-
censing, simplification of procedures for
exports, activisation of Board of Trade, bilat-
eral discussions with selected countries,
interaction with national organisations of trade
and industry, etc.

Mopping up Black Money

2966. SHRIBHAGEY GOBARDHAN:

SHRIMATI GEETA MUKHER-
JEE:

SHRI KODAKANI GOWDANA
SHIVAPPA:

PROF. PREM DHUMAL:

SHRI MORESHWAR SAVE:

SHRI JEEVAN SHARMA:

SHRI SUSHIL CHANDRA
VERMA:

Willthe Minister of FINANCE be pleased
to state: :

(a) whather the amount of biack mone&
unearthed under the National Housing Bank
(Voluntary Deposit) Scheme, the Remittance
is Foreign Exchange (Immunities) Scheme
and the India Development Bond Scheme
has been satisfactory;

(b) i not, the reasons therefor; and

(c) the streps taken or proposed to be
taken to make such schemes a grand suc-
cess in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I DALBIR
SINGH): (a) and (b). Outof the three schemes
mentioned by Hon’ble Members, National
Housing Bank (Voluntary Deposits) Scheme,
1991 framed under the Voluntary Deposits
(Immunities & Exemptions) Act, 1991 aimed -
at mopping up of black money. The othertwo
schemes, namely, Remittances in Foreign
Exchange (Immunities) Scheme, 1991 and
the India Development Bonds scheme, 1991
related to mopping up of foreign exchanges.
No targets for collection were made.
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(c) The schemes were closed on 31st
January, 1992 and no further steps are pro-
posed to be taken for them..

[ Translation)

Loans Advanced to Companies/Firms
by Banks and Financial Institutions In
Maharashtra

2967.SHRIVILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of FINANCE
be pleased to state:

(a) the number of companies/firms to
which loans of more than Rs. one crore have
been given by the banks and financial insti-
tutions in Maharashtra during each of the
last two years;

(b) whether these companies/firms are
regularly repaying the interest and the prin-
.cipal amount;

(c) it not, the number of the companines/
firms that defaulted in the matter of repay-
ment of loan; and

(d) the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) to (d). The data reporting sys-
tem does notgenerate the information in the
mannerasked for. However, the total amount
of outstanding advances of scheduled com-
mercial banks in Maharashtra stood at Rs.
26145 crores and Rs. 29910 crores as atthe
end of March 1990 and March 1991 respec-
tively. Further, the amount sanctioned and
disbursed by all Financial Institutions to
Industry Sector in the State of Maharashtra
for the year 1989-90 and 1990-91 was as

under:
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(Rs.‘ in Crores)
Year Sanctioned  Disbursed
1989-90 3644 1878
1990-91 4438 2567

Various steps have been taken by RBI
to reduce the amount of overdues and also
to improve the recovery performance of the
commercial banks in respect of their ad-
vances to varicus Sectors. Some of the
important steps are as follows:

1. Banks have been impressed upon to
institute aviable recovery systam with aview
to help recycling the scaice resources of the
Banks to the needy and productive sectors
of the economy on the one hand, and to
improve the profitability and viability of the
lending banks, on the other.

2. The Chief Executives-of the banks
have been advised to pay personal attention-
10 the monitoring of large advances.

3. Introduction of a comprehensive and
uniform grading systemtoindicate the health
of individual advances for the purpose of
their effective monitoring and follow up.

4. To keep a watch on the recovery of .

top sticky accounts at the Board Level.

5. Taking action against the officials
where advances are found to have become
sticky due to their negligence, inefficiency
etc.

LIC Branches

2968. SHRI VILASRAO NAG
NATHRAO GUNDEWAR: Will the Minister
of FINANCE be pleased to state:

(a) the total number of Life Insurance
Corporation branch offices functioning ‘in
each State at present; and
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" (b)thedetails of new LICbranchoffices  MINISTRY OF FINANCE (SHRI DALBIR
proposediobe openedduring 1992-93State-  SINGH): (a) The total number of Life insur-
wise? . ance Corporation Branch Offices function-

. R ing in India at present is 1761. State/Union

THE MINISTER OF STATE IN THE  Territory-wise break-up is as follows:-

SLNo..  State No. of Branch Offices
1. AndhvaPradesh - 151
2 Arunachal Pradesh A . 1
3. Assam | a1
4, Bihar | 90
5. Goa , _ 10
6.  Gujarat o 126
7. Haryana | 36
8. Himachal Pradesh | 20

9. Jammu & Kashmir - . 17
10. Kamataka - 122
1. Korala -~
12, Madhya Pradesh 105.
13, Maharashtra
1'4.. Manipur
1§. . Meghalaya . ' . -
16. Mizoram

Nagaland

Orissa

Punjab

Rajasthan

-

17.

w

18.

19.

8 2 &
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SL No. State No. of Branch Offices

21. Sikkim 1 ’
‘22, TamilNadu 152
. 28. Tripura 3
24, UttarPradesh 212
25.  WoestBengal 21

Union Territory

26.  Andaman & Nicobar 1
27. Chandigarh 4
28. Dadra &‘Nagar Haveli —
29. Daman & Diu —
30. Delhi 55
31. Lakshaw Dweep —
32. Pondicherry 1
Total . 1761
(b) The Lite: Inwr;nu Corporation of - COMMERCE be pleased to state:

India has proposed to openabout 110 Branch
Offices during the year 1992-93. The State/
Union Territory-wise location thereof has not
yet been decided.

[English)
Exports by STC

2969. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of

(a) the items exported by the State
Trading Corporation during the last three
financial years alongwith their quantity and
value; and ' '

(b) the countries to which exported?

THE MINISTER OF STATE OF THE -
MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): (a) and (b). A Statement is
laid on the Table of the House.
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2970. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government have re-
ceived any proposal from the Goa Shipyud
for its development;

(b) i 80, the details thereof; and

{c) the reaction of the Govommom

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Yes, Si.

(b) and (c). A proposal for the construc-
tion of a new slipway at a cost.of Rs. 6.88
crores was received from GSL. Government

appmvalofthispropoulhasdnadybm-

‘conveyed.
Construction of Bridges in Goa

, 2971. SHRI HARISH NARAYAN

PRABHU ZANTYE: Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a) the details of the proposlas for con-
struction of bridges in the State sent by the
Govemment of Goa pending with the Union
Government; and

(b) the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
{SHRI JAGDISH TYTLER): (a) and {b). The
following two estimates pertaining to con-

struction of bridges which form part of rea-

lignment project between km. 68-85 of NH-
17 were received from the State Govern-
ment of Goa in November, 1991; ’

MARCH 13, 1992
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()  Construction of bridge at km. 70
'mMstongonNH—ﬂ.

(i)  Construction of bridge across river
Galgibagh at km. 75 on NH-17.

The two estimates are under examina-
tion.

Dredging of Rivers in Goa
2072. SHRI HARISH NARAYAN

'PRABHU ZANTYE: Will the Minister of

SURFACE TRANSPORT be pleased to

(a) the amount spent by Dredging Corp.
dlndnnGoadumuehdtholwthm

years; and

: (b)tludohiboﬂhodudgi;lgworkdom
during the above period?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The amount
spent by Dredging Corporation of india dur-
ing last three years on dredging of Rivers in
Goa is as follows:

Year Rs. in lakhs
198889 NIL
1989-90 88.33
1990-91 59.49

(b) The details of dredging work done
during the last three years in River Mandovi
is as follows:

Yoar  Quantly in Qubic Metres
1988-89 NIL
1969-90 67,388
1990-91 46,810
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[Transiation) |
interest Charged by Banks

2973. SHRIDILEEP SINGHBHURIA:
SHRI RABI RAY:

Willthe Minister of FINANCE be pleased

to state!

(a) whether the Government, have re-
ceived complaints from borrowers against
nationalised, cooperative and other banks in
regard to charging of high percentage of
interestrates morethan fixed by the Reserve
Bank of India;

(b) if so, the details thereof; and
" (c) the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Reserve Bank of India
has reported thét serveral representations/
complaints have been received by them
from various associations, etc. regarding
hike in lending rate and -also charging of
arbitrary interest by banks in respect of
advances over Rs. 2 lakhs. RBI advised
Banks on Februrary 18, 1992 that while they
are free to determine the actual lending
rates, it is necessary to adopt an objective
and rational criteria for deciding the range of
rate between the minimum lending rate as
fixed by the RBl and the actual rates charged
to different borrowers. With effect from 2nd
March, 1992 the lending rate on credit limits
of over Rs. 2 lakhs has been reduced by one

mMMM(mhiwn)tow%
(minimum) and the banks have alreadybeen -
advised to reduce the rates for.all borrowers

. under this category by. a minimum of one

percentage point over the rates charged
from such borrowers before 2nd March, 1992.

[English]
Selzure of Narcotic Drugs

2974. SHRISHRAVAN KUMARPATEL:

" Will the Minister of FINANCE be pleased to

state:

(a) the quantity and details of the nar-
cotic drugs seized by various agencies inthe
country and particularly in Rajasthan during

- each of the last three calendar years;

(b) whether it is a fact that the Central
Bureau of Investigation had seized a large
quantity of opium in Rajasthan in December,
1991;

(c) if so, the details thereof; and

¢ (d)the numberof persons apprehended
in this regard and the details of action taken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The quantity and details
of the narcotic drugs seized by various en-
forcement agencies in the Country and in
Rajasthan during the last three years are as
given below:

Quantity seixed in kgs.

Sl No. Name of the 1989

1990 1991 (Provisional)

Drug All over Rajasthan All over Rajasthan All over Rajasthan
Country Country Country

1 2 3 4 5 6 7 8

1.  Opium 4855 887 2114 139 1977 634
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Quantity seixed in kgs.
Sl. No. Name of the 1989 1990 1991 (Provisional)
Drug All over Rajasthan All over Rajasthan Allover Rajasthan
Country- Country Country '
1 2 3 4 5 6 7 8
2. Heroin 2714 369 2193 399 621 60
3. Morphine ) — 6 - 5 —
4. Ganja 54463 - 2 39090 49 48210 418
5. Hashish 8179 1801 ~ 6388 1870 4397 - 825
6. Cocaine 3 0100 1 — — —
(b) to (d). The Central Bureau of Inves- Rupee Funding for Aided Project

tigation seized 88.4 kgs. of opium near Bus
Stand in Jhalawar, Rajasthan on 20th De-
cember, 1991. Two persons were arrested
in this case. Appropriate action under the
relevant law has been taken in the case.

Barter Agreements

2975. SHRISHRAVAN KUMARPATEL:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
urged the Government to treat barter agree-
ments entered into by the Indian parties with
foreign companies under the deferred pay-
ment scheme at par with the sale proceeds
accrued from exports in convertible foreign
exchange; and '

(b) if so, the teaction/decision of the
Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The information
is being collected and will be laid on the
Table of the House.

2976. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the World Bank has agreed
to initiate discussions with multilateral agen-
cies and the developed donor countries to
ensure that India's exceptional financing
needs for 1992-93 and 1993-94 are met
through fast disbursing assistance and loans
like to sectoral adjustment;

(b) if so, whether the World Bank has
also agreed to the India's suggestion for
enhancing the share of the rupee funding of
projects aided by it;

(c) whether the World Bank has also
suggested that any helptofiscal adjustment,
the Government goal was to reduce the
fiscal deficit;

(d) if so, wherher this suggestion has

been accepted by the World Bank; and

(e) by what time a final decision is likely
to be taken by the World Bank to provide
funds for 1992-93 and 1993.94?



385 Whritten Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) Yes, Sir.

(b) It is at a preliminary stage of discus-
sion and no commitments have yet been
-made.

(c) and (d). Yes, Sir.

(e) Decision will be taken at the annual
aid India Consortium meetings of 1992 &
1993.

indo-French Cooperation in Defence
Fileld

2977. SHRIR. SURENDER REDDY:
SHRI RABI RAY:
SHR! SANAT KUMAR MAN-
DAL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether India and France have
agreed in principle to cooperate each other
in defence field;

(b) if so, the details thereof; and

(c) by what time a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU--
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (c). Cooperation
inthe Defencefield between Indiaand France
has been continuing for the past serveral
years. It is Not in the national interest to
furnish the details thereof.

Selzure of Gold at Bombay Interna-
tional Airport

2978. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state: : :

PHALGUNA 23, 1913 (SAKA)
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(a) whether gold bars worth crores of
rupees were seized by the Customs authori-
ties from a cargo consignment at Bombay
International airport in January, 1992;

(b) if so, the details thereof and the
quantity and value of gold seized; and

(c) the details of persons prosecuted in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). On 13/01/1982,

. the officers of Sahar Airport: Customs,

Bombay, acting on information intercepted
one circular wheel like iron structure weigh-
ing 575 kgs. which has arrived from Sharjah
by Gulf Air and was described as forged
carbon blind steel flange in the Airway Bill for
delivery to a party in Bangalore. Preliminary
inquiries indicate that the import was under
a fictitious name and address and have not
thrown any light about the persons involved.
The steel flange was cut and this resulted in
recovery and seizure of 1832 gold bars
weighing 213.72 kgs. approximately and
valued at Rs, 10.58 crores approximately.

Assistance to Small and Medium
Newspapers

2979. SHRIGEORGE FERNANDES:
SHRI BAPU HARI CHAURE:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
has issued guidelines to Scheduled Com-
mercial Banks to the effect that advances
made to small and medium Newspapers
may be treated as priority sector advances;

(b) if s0, the details thereof;

(c) whether facilities provided to the
small-scale industries are also proposed to
be extended to small and medium newspa-

pers; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE

- MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). Yes, Sir. All the commer-
cial banks are under instructions of the
‘Reserve Bank of India (RBI to treat the
advances granted to small and medium
newspaper units which satisfy the invest-
ment criteria laid down for the small scale
industrial units as priority sector advances.
The banks are required to extend to such
units the concessions in the rate of interest
margin etc., as are normally available to
other small scale industrial units.

Agresment between Bombay Dock
Labour Board and B.P.T.

2980. SHRIGEORGE FERNANDES:
. SHRI RABI RAY:

. Will the Minister of State of tha Ministry
of SURFACE TRANSPORT be pleased to
state:

(a)mmewommdnhm:bnu;

" atripartite agreement with the Bombay Dock -

Labour Board, the Labour Unions and The
Bombay Port Trustto solve labour problems;

(b) it s0, the salient features thereof; and

(c)-whdthonho Govemment are consid-
ering to have agreements on the similar lines
in other major ports in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT .
(SHRIJAGDISH TYTLER): (a) Yes, Sir. The
Management of the Bombay Dock Labour.

Board, Representatives of the Bombay Ste-
vedores Association and the Labour Unions
have signed a tripartite agrasement for solv-
lngmofhlnddcﬂ;hdlhﬁ Bombay Dock
Labuor Board.

MARCH 13, 1992

(b) The salient features of the agree-
ment are given in the attached Statement.

(©) No, Si.
(d) Does not arise.
' STATEMENT

Salient features of the agreement signed
between the Management of the Bombay
Dock Labour Board. representatives of the
Bombay Steveddres Association and the
Labour Unions to solve the Financial Crisis
" of the Bombay Dock Labour Board
® .

1.  The entry of casual workers into

' the Bombay Port docks -will be

prohibited. All schemes operated

by the Dock Labour Board except

the chipping and painting workers

schemes will be merged into one

single scheme. There will be com-

plete interchangeability between

workers belonging to " different
schemes. '

--2.  The chipping .& painting workers

« - will be absorbed by the Bombay

Port Trust.
i .
"3 The surplus labour, if any, will be
suitably redeployed “after trainlng .
given to them. ’

4, The workers agree to maintain
certain output levels depending

" upon the performanco during the
last3years and if that performance

. level is not maintained, an appro-
pﬂmm cut would be enforced.

5. AvolunWy retirement sehomo will
boimodueodforndudngthosw-
pius manpower. -

8. _ After the scheme becomes finan-
cially viable, the Dock Labour Board
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“workers will be absorbed by the
Bombay Port Trust and later on,
the Dock Labour Board will be
absorbed by the Bombay Port Trust
and lateron, the Dock Labour Board
will be abolished and merged with
the Bombay Port Trust.

7.  There will not be any deregistration
of the workers so long as the objec-
tive of reducing the number of

- workers by about 2000 is achieved
. through voluntary rotlromom
scheme.

8. The Govemment of India and the

Bombay Port Tust will adopt suit-
able measures to assist the Bom- -
bay Dock Labour Board to meet

their financial committrents includ-
ing paymentof arrears forthe month
beginning from September, 1991.

[TmnslaM |
| Export of Coconut

2981. SHRIRAJVEER SINGH: Wilithe.
Ministerof COMMERCE be pleasa#o state:

(a) the target fixed for 1990-91 for the
"export of coconut;

(b) whether export was done in accor-
dance with the fixed target;

(c) whether thoumot ﬁx‘d for 1991-92

Written Answers 390
is more than the target fixed for 1990-91; and

(d) if 50, the detals thereof?

THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Exponofcoconuts
is not alowod

. (b)to (d). Do not arise.

Issue of Bonds by Public Sector
industries Companies

- 2982. SHRI RAJVEER SINGH:
DR. LAL BAADUR RAWAL.:

Willthe Minister of FINANCE be pleased
10 state: - .
(a) whether the Union Government have

-given permission to the public sector indus-

tries/companiesto raise additional resources
by issue of bonds during 1991 and 1992 so

{(b) if 80, the names of these industries/ .
companies; und

(c) the rate of interest/dividend to be
paid in each case? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) Yes, Sir.

-(b) and (c). A Statement is enclosed.
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